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LEGISLATIVE ASSEMBLY.: 

Mon'day, 11th March, 1929. 

The Assembly me,t in the Assembly Chsmber of the Council House at 
Eleven of the Clock, Mr. ,President in the Chnir. 

QUESTIONS AND ANSWERS. 

COST OF SESSIONS OF THE CHAMBER OF PBINOES: 

937. *Mr. D. V. BeIYl: (a) Will Government be pleased to state if 
any public money is spent on the sessions of the Narendra MandaJ (the 
-Chamber of Indian Princes)? 

(b) If so, how much was spent in ea.ch year since the ina.uguration of 
the Chamber? 

(c) Are the siMings of the Chamber open to the Members of the 
-Central Legislature and to the public? 

(d) Is e, journal of the proceedings of the Chamber published for the 
public? 

(e) Why is not a copy of the agenda of the Chamber put up for 
information on the Notice Board of the Indian Legielative Assembly? 

Sir Denys Bray: (a) and (b). Approximately Be. 1,700 a year. 
(c) Ordinarily yes, subject to the limitations imposed by the accom-

modation available and admission by ticket. 
(d) No. 
(e) Because the .chamber of Princes does not form part of the Indian 

'Legislature. 
Dlwan Ohaman L&1l: May I ask the Honourable Member to say what 

justification there is for the Indian revenues to bear this burden? 
(There was no reply.) 

NATUBB OJ' CBBTIII'IOATE REQUIRED FOB TlIlD BoMBAY Pn.oT SERVIOE. 

g3S. -Mr . .TamnadaB M. Mehta: (a) Are Goverwnent aware that, while 
a second mate's foreign-going certificate is considered sufficient for entry 
into the Bengal Pilot Service, and a. mate's fore'ign-going certificate for 
entry into the Karachi Pilot Servioe, and a. n,aster's certificate, either 
.foreign-going or home-trade, for entry into thl'l Rangoon Pilot Senioe, 

( 16M) A 
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lind a master's or mate's certifiGate, either foreign-going or hume-trade 
for entry into the Bossein Pilot Service, a ma3ter's foreign-going certifi 
cate only is considered essential for entry into the Bombay Pilot Service? 

(b) If the answer; to part (a) be iIi'the aJ'firnul.£ive-, \'iVill Government be 
pleased to state why different standards of qualifications are laid down for 
entry into the different pilot services in India? 

(e) If the present qualifications fot: . entry into the Bengal Pilot Service,. 
Rangoon Pilot Service and Karachi Pilot Servioe are oonsidered sufficient, 
will 99verI1JJ?ent be pleased to state why such standa.rds of qualiiications 
are not considered sufficient for entry into the Bombay Pilot Set-vice? 

(d) If the &nswer to pn.rt (0) be in the negative, will Government be 
pleased to state the reasons therefor? 

(e) If the answer to part (0) be in the affirmative, will Government be-
;::Iellsed to state whav stelPS they propose to take to see that the st,andard 
uf qualifications for entry ·into the Bombay Pilot Service is brought into 
line with the qualifications required for entry into the Bengal Pilot Ser-
vice, or the Karachi Pilot Service, 01' the Rangoon Pilot Service? 

The Jt'oiiour~b1e Sir George Jt&lny: The information is being collected 
and will be supplied to the Honourable Member in due course. 

, 
NUMBER OF APPLICATIONS RECEIVED FOR ENTRY INTO THE RANOOON 

AND BASSEIN PILoT SERVICES. 

939. -Kr. Jamnadas K. Kehta: (a) Will Govern.ment be pleased to 
state how applications for entry into the Rangoon Pilot Service and the 
Bassein Pilot Service are invited? 
. (b) Wi,ll Governllllent be pleased to state if it is made clear in the 

u;:ivertisements inviting appli?ations for entry into the Rangoon Pilot Ser-
""jcc uhd the Bussein Pilot Sorvice, that the same are open to t.hose wh(> 
told, in the ca.se of the Rangoon Pijot Servltl':J,U m9.stet's ceriificate, 
either foreign-going or home-trade, and in the cuse of tho Bassein l.lilot 
El'rvice a master's or mate's certificate either toreign-going 01' h')me-
t.ll:\tle? 

(c) Will Government be pleased to state the number of applica.tions 
rCilPElived from masters of foreign-going ~nd of home· trade ships for entry 
into the Rangoon Pilot Service during the last 10 years, and the number 
of applications of. masters holding. the horne~t.rade certificates accepted 
for that Service? I 

(d) Will Government 1:e pleased to state the number of applica.tions 
received from mnster.s and mates holding foreIgn-going or home-brflde 
certificate!;, (figures to be given separately), during the last 10 years, 
f.)f entr.v into the B;lssein Pilot S~rvice, and tbo number of applications 
i"om those holding' either maflter's or mate's home-trade certificates 
r.c·cepted for that Rerviee? 

The Honourable Sir George ltalDy: With your permission, Sir, I will 
answer qUel.Lions ~os. 989 nnd 940 together. 

The information i~ being obta.ined from the Government of Bunna and 
will be supplied to 1 he Honourable Member in due cours.e. 
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QUAUFICATIONS REQUIBED FOR LICENSED AND SPECIAL PILOTS AT BASSlIlIN. 

. t940 .• 1Ir . .Tamnadu II. lIehta: (a) Wi.\I ~ ent be pleaseci to 
state if there are two different classifications of pilots for the Busem 
Pilot Service, namely, (i) licensed pilots, and (ii) special pilots? 

(b) If the answer to part (a) be in the affirmative, will Government be 
l'Jeased to state the qualifioations that are considered necessa.ry for those 
who wnsh to join thtl Ba.ssein Pilot Service as hcensed pilots and those 
\\ ho wish-to join the service 8S 9peQjal pilots? 

(c) Will Government, be plea.sed to state the lIUmber of licensed pilots 
,,~d the number of £;pocial pilots. constituting the Bassein Pilot Service 
at present? i 

REMOVAL TO THE BAZAAR GUARD HOUSE OF THE CANTONllrlENT OFFICE, 

:BARoDA. 
941. -Mr. J&IDD&4I8 •• Kehn;: (a) Is it 8 f80t that the Cantonment 

Office at Baroda has in pay 11 house-rent of Rs."32 pel' month, out of hi ~h 

Ht;. 28 per ont~ were ~har ed to the acoount of the Cantonment 
Magistrate's Court at one time? 

(b) If the am/wer to the above question is in the affinnative, will Gov-
ernment be pleased 00 inquire why the Ca.ntonment Office should not be 
shifted to the bazaar guard house? Is it a filet that this house is lyirJ!{ 
vacant and is large t'nough for the officepurposeh. if necessary repairs Bnd 
t..lterntiolll'; are made, and that nv rent will have tv be paid, as it is the 
property of the Cantonment? 

Mr; G .•. Ydung: (a) Government have no information. 
(b) I rim not acqUAinted with the pros and cons of this matter. I think 

it may safely be Jeftto the discretion of the Cantonment authority. 

REPRESENTATION OF THE PASSENGERS' AND TRAFFIC RELIEF ASSOCIATION 

ON 'l'HE LoCAl, RAILWAY ADVISORY COMMIT'l'EES. 

942. *!lr. Jam.nl:daa K. Mehta: (a) Are Government aware that the 
J'ussengcrs' /lnd Traffic Helief Association, Bombay, have re eated ~' re· 
quosted the Grea,t Indian Peninsula Ilnd. Bombay. Baroda. and Central India 
1tailway Companies to give representation to the Association on their. 
Local Advisory Committees ever since the formation? 

(b) Are Government aware that the ~ ciation .is the oldest body of 
its kind in India and has leading Bombay citizens as its office bearers? 

(c) Are Government aware that the Madras and SouthefD Mahratta 
and South Indian Railway Companies have given rej>1"esElJitations to similar 
Passengers' Associations? 

(d) Are Government prepared to ask the Agents of both the Railwavs 
fc,ferred to in part (a) to give the Passengers' find Traffic ReliAf Ass0c{a-
tIon, Bombay, 8 representation on their respeotive co ittee~  

Kr. P. K •• &11: (a) Yes. 
(b) Govemmef!t have n~ definite information about this, but are quite 

prepared to accept the Honourable Member's statement as correct . 
.. _- _ .. - .~ "' ._----.... ..-

t For answer to this queetion, aee answer to question No. 939. 

A2 
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(c) Yes. 

(d) I would refer the Honourable Member to the reply given by Mr. 
Parsons to Mr. Kelkar'R question on a similar subject ol'lthe 27th Janua.ry, 
1927. 

PAYMENT BY THE BRITISH GOVERNMENT OF THE OOST OF THE VISIT TO 

LONDON OF .THE CENTRAL CoMMITTEE ATTAOHED TO THE SIMON 
COMMISSION. 

943 *Jlr • .Tamnadas JI. Mehta: JCt) IB it a fact that the Central Com-
mittee attached to the Simon CommiSBion haB been invited by His 
MajestY'B Government to be their guests in London? If so, will Govern-
ment be pleaBed to stnte whether the COflt of the journey of the individua.l 
rnf'mberR of the Committee from India to London, will be defrayed by 
Hi", Majesty's Govcl'Dment? If not, why not? 

{b) Will Government be pleased to sta.te whether the hotel expenses 
nnd other expenses of the members of the Centrill Committee, during their 
st-ay in London, will be defrayed by His Majesty'" Government? If not, 
why not? • 

(c) Is it a fact that this idea of invitation by His Majesty's Govern-
ment to the Central Committee was initiated by the Government of India.? 
If not, will they be pleased to state by whom and when was the idea 
initiated? 

(d) IB it a faot that the members of the Central Committee forced the 
Government of India. to initi8te this idea of invitation by His Majesty's 
Government to them? 

(e) Is it a. fact that HiB ~a e t.  Government will bear the hotel 
expenses and other expenses of the Central Committee only for those da.ys 
when they will Bit in joint conference with the Simon CommisEfton in 
London? If so, will Government be plee.sed to state the total a.mount 
of expenses estimated to be incurred from India.n revenues in connection 
with the deputation of the Central Committee in London? 

The Honourable Kr . .T. Orerar: (a) The answer to the fil'Bt part of this 
ql1er;tion i8 in the Il.ffinnative. The answer to the second ··part is in the 
negn.tive. The offer of His Majesty's Government to entertain the Mem-
bers of the Indian Central Committee while in London for the resumed 
qittings of t.he Joint Free Conference involves no obligation to relieve India.n 
revenues of the expenses of their journey to England on the business 0' 
the Committee. 

(b) and (e). His Majesty's o~ern ent have invited the Members of the 
Committ.ee to be their guest.s for two months from tlhe 8th June. Rote! 
BCcommoda.ti,pn wHl be provided for them for that period, and their hotel 
expenses met by His Majesty's Government. 

A provision of Rs. 1,60,254 has been included in the budget estimates 
to cover the total estimated expenditure of the Committee in England. 
In addition pABsa.ge expenses are expected to a.m.ount to o.pproximat.ely 
RA. 29,500. . 

(c) No. The suggestJion that the Committee should visit England for 
the purpose of additional sittings of the Joint Free Conference was made 
by the Statut{)ry o i~o ion and welcomed by His ~a est 's Government . 

. (d) No. 
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CoST TO GoVERNMENT OF THE FAMILIES AND RETINUES TOURING WITH THE 
SIMON CoMMISSION AND CENTRAL COMMITTEE. 

944. *Kr. oTamnadl8 •• lIebt&: (a) Will Government be pleased to 
stat~ the names of each of the members of the Simon o is~on and 
t,he Central Committee, with the number of members of their familiel! 
and retinues that are travelling with them all over India? What is the 
extrn cost on Indian revenues for the members of the families and 
retinues of each of the members of the Simon CommissIon Bnd the Central 
Committee? 

(b) Will Government be pleased to state the reasons why the family 
members of the members of the Simon Commission and the Central Com-
mittee have been provided with accommodation iI". the spec.ial train? Was 
there anv other Committee or Commission  where the expenses of the 
family members of each of the members of such committee!! or com-
missions were paid out of the pt:.blic revenues of India? If so, which were 
they? 

The Honourable Mr • .T. Orerar: (n) A statement has been laid on the 
table. 

(b) The concession in the case of Members of the Indian StatutoJ7l 
Commission was included by the Secretary of State in the terms grant.ed 
to Members of the Indian Statutory Commission when appointed. To 
maintain uniformity of treatment 1\ similar concession was granted by the 
Government of IndiA. to Members of the Indian Central Committee. Gov-
ernment do not meet the expenses of the wife or other relative who accom· 
panies A. Member on the special t1rA.in. The Member is merely given thp, 
right to take his wife or close relative without payment into his own reserved 
accommodation. 

The Government of India do not receive information from the Commission or from 
the Committee of the precise composition of their party for each 8ta6e of their tour. 
Members both of the Commission and of the Committee have been permitted to take 
their wive!! fl'ee in their reserved railway accommodation on the special train, and, 
at the request of the Members of the Central Committee this concession has been 
extended. in their caAe, to permit a member unaccompanied by his wife, to take 1\ 
close family relative with him in his own compartment. 

The Government of India understand that five Members of the Indian Statutory 
Commiseion have taken advantage of the ooncessioll allowed to them, thollgh in some 
cases the Member's wife has accompanied her husband only for portions of the tour. 
They have no information of the extent to which .Member. of the Indian Cent.ral 
Committee have made nee of this conce8llion. 

As both the Chairmen are entitled to a reserved bogie saloon each, and uMembers 
both of the Commission and of the Committee are entitled to rellerved compartments, 
the concession, which applies only to joul'neys in the llpecial train, of free rail war 
lICOOIIll1Iodliltion for a wife or a close relative has not .involved any additional expendi-
ture by Government. For the voyages from Calcutta to Rangoon and from Rangoon 
to Madras a Member, whether of the Commission. or  of the Conunittee, who was 
acoompanied by hie wife, wu entitled to ~ additional firet class fare. The Government. 
of India have received no information of the ladies who accompanied their husband. 
on the voyage to and from Burma. The personnel of the Indian Statutory Comminion 
and the Indian Central Committee is already well-known. 
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CoST OF SEIA PASSAGEIS FOR FAMILIEIS OF MEMBElR8 OF THE SIMON COMMISSION 

AND CENTRAL COMMITTEE. 

945. *Kr. Jamna4aa •.• ehta: (a) Is it a. fact that the cost of passage 
to England of the members of the family of each individual e b~ of 
the CentTal Committee is going to be borne by Indian revenues? If so, 
will Government be pleased to sta.te the reasons for granting ~ch' passages 
to family members? 

(b) Will Government be pleased to sta.te whether the cost of pRB8age 
of the family members of each of the members of the Simon." CommissioQ 
were paid from Indian revenue!S when they came from London to India? 

(c) Are they going to be paid the return passage as well? 

"l'he Honourable Mr. J. Orerar: Each member of the India.n StAt.utOry 
Commission has been allowed by the Secretary of State a free first class 
return passage for his wife during one only of the Commission's two visits 
t,o Indin., The same concession has been allowed m the members of the 
Indilm Central Committee for t,heir voyages t,o and from Englnnd: In 
TIeit,her CI1Re dops t.he concession extcncl to other members of the familv 
except, a. wife. 'l'hc cost of  t.hese n..~sa e  is debit,ed to t,he expenses re~
pectlively of the Commission Rna of t.he Committ.ee, which are met. fr()m 
Indian reVCnUf'R, fl.ided hy a lump sum grflnt, from Brit,ish revenueR towards 
the expenses of t.he Commission. 

Mr. Gaya Prasad Singh: May I know, Sir, why the passage money of 
the Members of the Centra.l Committee, who fire going to England as 
His Majesty's guests, is not borne by His Mnje::,t.y's Government ut Home? 

The Honourable Mr. J. Orerar: Because they are making their journey 
in t.he di ' du~r c of the busineRs of the Cent.ral Committee. 

Kr. A. Rangaswami IyeQgar: Was not this Committee flppoint.eel a.t. 
the instance of the House of Commons, and wns not the Rova.l Commission 
appointeil hy the Honse of Commons? " 

The Honourable Mr. J. Orerar: 'rhe Commit,tee W'6S appointed by His 
Excellency tho Viceroy. 

NUMBER AND COST OF POLICE OFFICIALS ATTAOHED TO Sl'EClAL TRAINS 

OF THE SIMON ~ ir9S  AND CENTBALCOMMITTEE. 

946. *JIr. Jlromnadaa M. Mehta: (a) Will Government be pleased to 
"tate the number of police officials att.ached to the special trains of the 
Simon Commissioo and Central Committee and the ranks of such officers 
in t.hedifferent provinces? 

(b) Will Government be pleased to state the cost of travelling and other 
allowances paid to each of Buch officia.ls? . 

(0) Will Government be pleased to state whether this cost of police 
officials "«'ill be borne by Indian revenues or provincial revenues? If by 
Indjanrevenues, were such officials placed on deputa.tion to the Govern-
ment of India during the periods of their duty with the special trainlil of 
the Simon o~ i it  and the en~ra.  ori ~tt~e  If Bo.when ~r~ th,e 
notificat.ions issued placing thei,r services 1!>t the di,posal of the ove1'1 ~nt 
of India.7 . 
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The no 1 a~ e J,IIr. J. OJ;',rar: (a) a.nd (b). over,n ~ t dO:Mt oonsider 
1hBt it 'wol.lld be in the public interest to make any atatement regardillg 
the police AJ'l'Rngemenill in connect,ion with the movements of the Commis-
'sion and the Committee. 

(0) Any expenditure involved in such arrangements has boon bo:ne by 
the Provincinl Governments concerned, and there has been no occaSIon for 
placing officers on formal deputation, 

Xr. Jamnadas X. Xehta: Will the HonourabI'e Member tell UB what 
is the special reason for not disclosing thepoljce a '~e t ine.smuch 
aF! they benr on the questi.on of the cost of the Commission? ' 

The Honourable Kr. 1. Orerar: WilHhe Honourable Member kindly 
repeat his question? 

Kr. Jamnadl8 M. Mehta: Will the Honoura.ble Member please state 
why he does not desire to give any information on the police arr e ~u.ts  

'This question beaTS definitely on the cost of the CommiBsion? 

The Honourable Xr. J. Orerar: ObvioUF!ly to publish police AJ'l'ange-
ments would be to give an opportunity to any persons with evil intentions 
in the matter. 

Xr. Jamnadaa K. Kehta: Is it feared that the lives of the Members 
of the Commission are in danger? 

Dlwan Ohaman La11: May I ask the Honourablo Member whether there 
are /lny police officers travelling on the spel'lioJ train with the Simon Com-
mission? 

The Honourable Kr. J. Orerar: Than may at times he the cQ.Ile. 

Dlwan Ohaman L&11: Then how does the Honoura.ble Member recon-
-cile tho foots? Are the Central Government to pay their expenses or are 
the Provincial Governments to pay the expenses of those who nre travelling 
on the special train? 

The Honourable l4r. J. Orerar: As I have already expla.ined, expendi-
ture incurred in connection wit!h the police arrangements is defrayed by 
t,he Local Governments, in whose jurisdiction these arrangements are made. 

Mr. X. Ahmed: In view of the fact that a suppJementary question has 
been pllt; will Government be pleased to state whether the cost of the 
police arrangements in connection with the Simon Commission will not be 
incurred at all, if t,he members of the public and of the Congress Party, 
promise or give an undertaking that they will not break ,the peace of the 
·country by unlawful demonstrations and by throwing stones at the Members 
'of the Simon Commission? If Buch an undertaking is given by Members 
of the Congress Party, will· Government be pleased to consider the deBira-
'bility of minjmising the cost of the police arrangements, 01 to do awaoy 
,''With such coSt a.ltogether? 

Xr. JamnaduJl •• ahta: B&s the Honourable the Home Member re-
plied to the IBStline of question No. 94tH' 'Will he refer me to t,h~ notifica-
tions issued? ' . . 

lIr. Preatdent: The Honourable MeqIDel' is aoing baaknow. 
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JIr • .TamD&4u K. Keh"': I am sbill on u~stion No. 946, Sir. The-
reply to the }(&st line in question 946 has not been given, I think. 

The Honourable Kr . .T. Orwar: Yes, -E'ir, I have replied to it. I sa.id: 
there has been no d~ utation, and consequently there is nothing to notify. 

PRoVISION OF EMpLOYMENT IN SHIPPING COMPANIES FOB INDIANS TB.uNED 

ON THE .. DuFFBBIN ". 

94'7. *Kr . .Tamnadu K. Kehta: (a) Will Government be pleased to sta.te-
if their attention has been drawn to the following statement made on page 
4, of the Prospectus of the Indian Mercantile Marine Training Ship 
.. DufJerin "?-

"Facilities lor .4ppre'lticellhip:-The following shipping companies have agreed to-
accept, as apprentices, youths who have completed the courlll! of the Training Ship, and 
the Government of India consider t.hat apprentices, who give satisfaction, Mould b. 
able to obtsin employment on the ships belonginJ to these and other companies: 

(1) Peninsular and Oriental Steam Navigation CO.'8 India-Ohina Steamers, 

(2) British Indilt StMm Navigation 00., 

(3) Scindia Steam Navigation 00., 

(4) Asiatic Steam Navigation Co., 

(5) The Nourse Line, 

(6) The Apcar Line, 

(7) The Mogul Line, 

(8) The Persian Gulf Steam Navigation Co., 
(9) The Eastem Steam Navigation Co., 

(10) Messr •. Cowasji Dinshaw Broa:, Aden, 

(11) The Halal Shippin;; Co., Aden." 

. (b) If the answer to part (a) be in the affirmative, will Government be-
pleased to state whether the shipping companies mentioned therein have-
!:riven an undertaking to the Government that they will employ the success-
ful cadets' of the "Dufferin" after they obtain their certificates of com-
petency as officers, on board their steamers, as distinct from their e ~ 

ment as apprentices? 

(c) Will Government be pleased to state if their attention has been 
drawn to the following observation made by His Excellency the Viceroy 
at Cawnpore in December, 1926? 

"It is, however, no use training Indians in this way unleBs they have a career 
open to them. I hope therefore that British shipping companies will co-operate to-
make the Traininw Ship a lIucce88 by giving fair opportunity of employment to Indian 
cadets." 

(d) Arc Government aware that, a few months after tho above obs'3rva-
tion was made by His Excellency the Viceroy, a Conference of the British, 
shipowners inteJ'ested in the trade with India was held in London at the 
instance of the Shipping Federation, where it was emphasised that it would 
not be fair to the British deck offioen to create a new BOuroe of supply 
by starting a training ship in India, and that the cadets of the proposed 
Indian Training Ship, passing f>uccessfully 'he Board of Trade examina-
tIon, should look for employment to Indian shipping companies only, and 
not to British shipping companiee? 
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(e) If the answer to part (b) be in the negative, will Government be 
pleased to state, with reference to the observation, 

"and the Government of India consider that apprenticea who give satisfaction should 
be able to obtain employment on ships belonging to these and other companies," 

what impression they intended to create in the minds of the cadets and their 
parents about the future employment they are likely to secure on the-
steamers of the companies referred to in part (Il)? 

The Honourable Sir George BalDy: (a) Yes. 
(b) No. 
(0) Yes. 
(d) No. 
(e) While anxious .to avoid glvmg the impression that employment is 

assured to every passed apprentice, Government desired to emphasize the 
opportunities of employment which exist for those apprentices who give· 
satisfaction. 

PRoVISION OJ' EMl'LOYMENT J'OR INDIANS TRAINED ON THE" DuJ'J'EBIN." 

948. ·Kr. JamD&du •. Mehta: (a) Will Government be pleased to state-
if their attention has been drawn to the following observation made by 
Sir Purshotamdas Thakurdas, a member of the Governing Body of the 
Inditm Training Ship "Dufferin", as President, at a lecture delivered at 
Lhe Davar's College of Commerce of Bombay, on the 29th NovembeJllr 
appearing in t,he issue of the Indian Daily Mail of the 30th November? 

"He was aware that the training ahip "Dufferin" W&8 a step in the right direction, 
but it was totally inadequate to the ne!lds of the situation. It Wall going to be ac 
problem as to where to find emproyment for the youths trained in the "Dufferin" when 
they had completed their oourse, as Indian companies oould not absorb all the youths. 
The Government of India hUll tinkered with the problem too long. Nothing! short of 
a 8ubstantia-1 advance towards the development of the National Mercantile Marine would 
utisfy Indian opinion." 

(b) If the answer to pa.rt (a) be in the affinnative, will Government 
hI) pleased to state whether they are prepared, eV(;lJ now, to consider the 
question of carrying out the recommendations of the Indian Mercantile 
Marine Committee about the employment of officers and engineers on the 
steamers plying on the coast of India? 

The Honourable Sir George BalDy: (a) Yes. 
(b) Government do not consider that the need for giving effect to the 

recommendations of the Indian Mercantile Marine Committee referred' 
m by the Honourable Member has arisen: 

HANDLING CONTRACT OF THE ASSAM BENGAL RAILWAY AT CHrrrAGONO 
JETTIES. 

949. -Ill, ADwar-ul-Alim.: Will Government be pleased to IItate· 
why the son·in .. law of the late Khan Sahib Rahman has been given the 
hllDdling contra.ct 6f the Assam Bengal Railway at the Chittagong jetties. 
excluding the other rightful heirs? Who is responsible for that distribution ~ 
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What Bre the terms on which the slloid conhrol -has been given to tha sa.irl 
. son·in·l8.wof KbBIl S'ahib RabmBIl? . 

Mr. P. B. Bau: Government havo J;lO information. 

The placing of handling contracts lies within the power of Agents. 

APPoINTMENT OF ASSISTANT TB.AFFro SUPERINTENDENTS ON THE s~ 
BENGAL RAILWAY. 

950 .• ][r. Anwar-ul-Azlm: Row many A'I3i8tant Traffic Superin. 
·,tendents ha.ve beon appointed by the Assam Bengal Railway during 1928, 
unc during this part of 1929? ',\There do they cnmo from, and what are 
their quaHfieations? 

.r. P. 2. Bau: Government;, have no informatjon, but are making in· 
quiries from the Agent and.will communica.te with the Honourable ~e ber 

'on receipt of his reply. 

IIr. Anwar-ul-Azlm: Will the Honourable l\'Cflmber kindly tell me how 
long it will take him to get this information? 

IIr. P. B.. Bau: I am afraid I cannot give a definite l'eply a.t present. 

APPOINTMENT OIr A CHARTERED AOOOUNTANT IN PUOE OF MR. J. R. 
GURA, AUDITOR, AsSAM BENGAL RAILWAY.· 

051. *lrtt.. Anwar-ul-Az1m: Will Governmem be pleased to . sta.te 
~ they intend to appoint a qualified chartered accountant in place of the 
:late Mr. J. It. Guha, Auditor, Assam Bengal Railway, at Chittagong? 

Mr. P. R. Rau: The appointment rests with the Board of Directors 
-of the Assam Bengal Uailway Company. 

NUMBER OF BRITISH, COWNIAL AND INDIAN OFFICERS HOLDING KING'S 

COMMISSIONS TN THE INDIAN ARMY. 

952. *Dr. B. 8.lIoonje: (CL) Will Govpr.n1llent be pleased to state 
the totslnumbel' of officers holding King's commissions in t,helndian Anny 
·establishment? 

(b) How many of them are Britishers, how many Colonials and how 
many Indians? 

(c) Of the Britishers and the Colonials, how many have ohtained the 
commissions after having passed through the competitive examinations from 
the British Military Colleges; how many have been recruited directly from 
the Officer's Training Corps of England and of the Colonies without being 
required to pass through the competit,ive examinations of the British Mili· 
tary Colleges? 

(d) Of the Indians, how many are Anglo-Indians, Hindus, Muham· 
madans, Sikhs and Christians, .and how many ofer.ch ·of them have  heen 
recruited after competitive examim.tions from the British military college •• 
-or promoted from the Viceroy's commissions, or recruited directly frOqi 
; be Indian A,uxiliary Force and Indian 'rerritor;al :F'orce? 
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Kr. G ••• Young: (a) 3,202, excluding officers of the Royal Engineers 
'(Indian Army), Indian Signal Corps (Special List), Special List Qf u~r. 
masters of the Indian Army and Departmental OffiCArs of the CommIssary 
class; 

(b) 8,098 ;British; 

86 Indians; 

14 from the AUAtralian military forces; 

3 from the Cl1nadinn military forces; and 

1 from the New Zealand military forces. 

,(0) I am unable to give this infonnation with regard to those officers 
who were granted direct commissions before the 1st January, 1920. Of 
the British officers now serving, who were commissioned after that date, 
all but 29 passed through Sa~dhurst. Out of the 29, 25 were workshop 
· ufficers of t,he Royal Army Service Corps,  who were subsequently transf.errt'ld 
to the Indian Anny Service Corps. 

(d) Of the 86 Indians, 46 passed t,hrough S8Jldhurst, 31 through the 
· Cadet School at Indore, aqd the remaining 9 were Viceroy's commissioned 
oflieers, who wore grunted King's commissions. I will supply the Honour· 
able Member separately with a statement giving their castes and religions. 

REASONS FOR INTRODUOTION OF A. R.EVISlilD SCALE OF PAY FOR OFFICERS 

HOLDlNO KING's COMMlf:lSlONS IN MAJWH 1925. 

95a. -Dr. B. S. l/[oonJe: (a) Will Government· be pleased to st,ate. 
if it is a fact t,hat Il revised scale of pay haebeen introduced for officers 
h()Jding King's commissions and thllt the orders issued in this connection 
·'On t·he 7th March, 1925 were to have retros ec~ive effect from' the 1st July, 
~  . 

(b) 1£ the reply to part (a) is in t,he atlirmative, will Government please 
f>tate the reasons therefor? Are these orders eque.lly a.pplicableto Indian 
ofBcers, Rnd Ilre these officers holding the King's commissions. eithc.r in 
consequence of their promotion from the Viceroy's commissions, or through 
pnsHing the eornpetitivc eXfllllin'ltioTls of thc British military college? If 
· not, why not? 

.r. G. K. Young: (a) Yes. 
(b) I would refer the Honourable Member to the reply given on the 

15th September, 1924, to st.arred question No. l883 and to Mr. Burdon's 
. speech in this House on the 4th March, 1925. The rates of pay are ad· 
missible to nil regular officers holding King's ('ommissions other t.ha.n 
:honorary commissions. 

APPOINTMENT OF OFFICEBS OF THE INDUN TERRITORIAL FaROE AS AIDES· 
DE,CAMP TO OoVERWOM, ETC. ' '. 

· 954. -Dr. B. 8 •• oonJe: (a) Will Governtnent be pleased to.ta~ e 
if there are Bny officers of the Auxiliary Force appointed to serve QS Aides. 
,de-Camp to H. E. the Viceroy, H. E. the Commander-in-Chief, the Gov· 
,-emors and the Lieut.-Governors of the Provinces, and if 80, how many, 
.and where are these appointments held 'I' , 
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(b) Are similar officers of the Indian Territorial Force eligible for B.. 
simila.r privilege? If not, why not? 

(0) If the reply to part (b) is in the affirmative, will Government please· 
state if there are any officers of the Indian Territorial Force serving as 
Aides-de-Camp, and if not, do Government propose to give them the next 
chanoe 1 

Mr. G ••. Young: (n) There a.re 9 officers of the Auxiliary Force· 
(India) who are honorw-y aides-de-camp to His Excellency the Viceroy. 
4 to His Excellency the Governor of Bengal, 8 to His Excellency the· 
Governor of the United Provinces, 2 to His Excelltency the Governor of 
Bihar and Orissa, and 1 each to Their Exrelleneies the Governors of' 
Madras and Assam. 

(b) Yes. 

(c) No officers of the Indian Territorial :Force are at present honorary 
aides-de.camp. The appointments do not rest with the Government. but 
with the high officials concerned, who, I am sure, would he prepared to. 
consider the possibility of selecting officers from the Indian Territori&l Force, 
when suitable opportunities occur. ' 

ATTACBlIltNT OF OFFIOERS OF THE INDIAN TERRITORIAL FOROE TO THE 

INDIAN ARMY. 

955. -Dr. B. S. Koonje: (a) Will Government be pleased to state-
. if they propose to atte.ch selected officers of the Territorial Force to the-
regular Indian Army for further training? 

(b) If the reply to part (a) is in the affirmative, do Government pro-
pose to make t,hem eligible' for selection for serviee into the various de-
vartmcnts of tme Government of India, such as the Foreign and Politicall 
Department, Recruiting Department and Cantonment Department. Ptc., 
like officers of the regule.r Indian Army? If not, why not 1 

Kr.G. M. Young: (a) Government not only propose to do so, but are· 
already doing so. 

(b) Officers of the Indian Territorial :Fort:e are already, under certain. 
conditions, eligible for appointment to the Cantonments Department e.nd 
I have recently de ~ided to accept one for appointment to that Depe.rtment. 
They are also eligible for a.ppointment as Assistant Hecruiting Officers. It 
is not proposed to make them eligible for the Political Department, which. 
is recruited from permanent Government services. 

ATTAOHMENT TO THE INDIAN ARMY OF OFFICERS OF THE UNIVERSITY 

TRAINING CORPS. 

956. -Dr. B. 8. JlOQIlJe: (a) Will Government please state 
if. as recommended by the Shea Committee, any officers of the nivers~t  
Training Corps have ever been selected for being atte.cbed to regular UDlta. 
for receiving further training e.nJ improving their efficiency, nnd if so, how-
ma.ny? 

(b) Have such opportunities been welcomed by the officers 1 
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Kr. G. M. Young: (a) Not yet, Sir, but the new rules on the subjeot, 
which hnve just come into force, make ;t compulsory for all officers of th~ 
U nivel'!;ity Training Corps to complete n. 6 months' course of attachment 
:to a regular unit hefore their commissions are confirmed. 

(h) Does not arise. 

UTILIZATION OF THE INDIAN TERRITORIAL FORCE AS WEI,L AS THE· AUXI-

LIARY FORCE FOR QUELLING INTERNAL DISTURBANOES. 

957. -Dr. B. S. MOODje: (a) Will Government please state 
·how mnny times, during the last five years, units of the Auxiliary Force and 
the Territorial Force were cnlled out in aid of t,he civil power on occa,sions 
of internal disturbances? 

(b) Are Government aware that the members of the Territoria.l Fom-e 
are making it a grievance tha.t they ha.ve not been called out like the memo 
bers of the Auxiliary Force in aid of the civil power? 

Xl'. G. M. Young: (a) I am afraid t,hat it would take some time to 
'collcct the information required by the Honourable Member, but it may 
be sufficient, for bis purposes if I say that units of the Auxiliary Force 
have been cltUed out in aid of the civil power on several occasions during 
t,he period, The only unit of the Indian Territorial Forde, so far as I am 
:aware, which has been similarly called out is the 1l/18th Frontier F01'ce 
Rifles, This unit helped to .round up 6 da.ngerous ga.ng of dllcoits near 
Hawllipindi in 1926" 

(b) I am not, aware of this fact, Sir. 

Kr. Gaya Prasad Singh: May I know why members of the Indian 
'Territorial Force have not been calJed out on previous occasions? 

Mr. G. M. Young: To what occasions does my ~oura.b Je friend refer? 

Mr. Gaya Pruad S1n&h: On the· ocoasions when the Auxiliary Force 
was called out. . 

Mr. G. II. Young: Probably because, among other reasons, the Terri-
:toria.l Force was not at t,hat moment embodied. 

"OwNERSHIP OF HORSES OF THE CAVALRY SBOTION OF THE AUXILIAlty FORCE. 

958. ·Dr. B. S. Moonje: (a) Will Government be pleaSed to IIteote 
"if all the horses in the cavalry section of the Auxiliary Force are owned 
by the members thereof? 

(b) If the reply to part (a) is in the negative, how many of them are 
<lwned by the Government and how many by the members thereof' 

lIIr. G. M. Young: (a) Yea. 

(b) Does not arise. 

APPoINTMENT OF SENIOR OFI'IOERS AS HONORABY COLONBLB OI'THlII 

INDIU" TERRITORIAL FOROE. 

. 9IS9. ·Dr. B. S. Moonle: (a) Will Government be pleased to '!tate 
"if any high Government officials, officers of the Royal Navy, the Regulu 
:Army or the Roya.l Air Force, and any private gentlemen of good Rocial 
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position have been appointed Honorary Colonels of Corps of the Aux'ilin.ry 
Force. a.nd if so. how many and who are they? 

(b) Are there any such Honorary Colonels in the Indian Territ?rial 
Force, Imd if 80, how many and who are they:) 

Mr. G. JI. Young: (a) The answer if! in t.he affirmative. There are 22:-
such Honorary Colonels. including His Excellency the Viceroy, Headf! of" 
Provinces, Agents of Railways and two or three retired gentlemen of position. 

(b) The answer is in the affirmative. There are five such Honorary 
Colonels: Three of them are Governors of Provinces and two a.re Indian 
gentlemen. 

PARTIqULABSOF Rt,:FLES, DRILL AND . COURSES OF INSTRUCTION FOR 
O:r:tICERS 0," THE AUXILIAl!:Y AND INDIAN TEB.:iUTORIAL FORCES. 

960. ·Dr. B. S. lloon!_: (a) Will Govel11ment he plel!osed to );tate-
the pattern of the ~tJes provided for the training of the Territorial Force 
and the Auxiliary Force? 

. (b) What are the dura.tions of riBe practice and of drill during each 
training year, as fixed for the officers and men of the Territorial Force and 
the Auxiliary Force? 

'(c) What are-the courses of instruction and the periods of camp train-
ing as fixed for the Auxiliary Force and the Territorial Force? 

(d) What are the periods of trAining with a regular unit, or at n school 
of instruction as fixerl for the AuxiliAry Force anrl the Territorial Force? 

(e) WhllJ W8S the average yeluly cost' per head, for the last five years, 
in respect of practioe and small arms ammunition for the officers And men 
of the University Training Corps, the urban and the provinoial units of 
the Territorial Force and of the Auxiliary Force? 

lIr. G. K. Young: (n) The technical nnme of the rifle is .. Rifle 
M.L.E. ·303". 

(b) No particulllr periods are SPI "parU for rifle practice and drill. Pro-
v c~a btt.tta. ons of the Indian Terri I llrial Foree fire their'annual musketry 
course while the unit is embodierl for training. Auxiliary Force unit6, 
uroan ~its of the Indian Territorial Force and University Traming Corps. 
can fire their musketry courses at whatever time is found convenient. 

(c) No course of instruction is obJi/!!ltory for either Force, nor is Q mom-
ber of the AuxitiRry Force compelled to go into camp. He may, however, 
perform his obligatory training either in ca.mp or by drills, or by a combine.-
tion of both. The obligation is as follows: 

Active ClaSH 
Firat· A' R_rve 

Second' B ' t ~rve 

Infantry. Oehc,. brtJ1IClall8. 

16 days. 20 days. 
R days. 10 days. 
Musketry COUfBe only. 

The trEl'!ling required of members of the Indian Territoria.l Force is laid 
d()wn in paragra.phs 15 Bnd 16 of t,he Indian Territorial Force Rules, a copy; 
Of whtC'h is being placed in the Library. _ 
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(cl) Attachment to regular units is obligatory for officers of, the Univer. 
sity Training Corps only. Any member of the Auxiliary Force Or the 
Indian Territorial Force may, at his own request, be attached to a unit of 
the regular forces, or for a course of instruction at an A:t:rny School. 

(e) I am sending the Honourable Member a statement showing the· 
average annual cost per head in respect of practice Ilnd small arms ammuni-
tion for members of the Auxiliary and Territorial Forces. 

PancUt II1rday lfath ltuDzru: Will the Honourable Member mind placing 
that statement on the table of the House? 

\ 

Mr. G. K. YOUDg: I shall have no objection to doing so, Sir. 

Swtement ,hawing the Average Annual COllt pel' Head ifll'upect oj Practice and Small.: 

Arm, Ammun·itionjor Member, oj Ihe Auziliarg and Territm'itJI FOt'OB •. 

All units of the Indian Tcnitorial Force; 

Officera 

Other rank8 

Auxiliary :Force (Jndia)-Jnfantry:unit!: 

Offioers and Sergeant Pip!:r!I 

Trainc)d soldiers [ . 

Cadets or recruits 

Auxiliary Force (Jndia)-Cavalry units: 

Offkcrs, Sergea.nt.Majore, Staff Sergf'llJlts, Squadron Ser. 
geant Majors, Squadron Quartet'master Sergeants or 
Trumpeters. •  .  .  •  .  •  .  . 

Trained soldiers 

Recruite 

~ iar  :1<'o1"oe (lndia)-:Machine Gun Corp6: 

Officers . 

Trained soldiers 

Recruits 

AuxililU'Y Foroe (India)-Engiueer unite: 

Officers 

Company Sergeant Majol"fl, 8taff Sergeant In8tructors, and 
Staff Sergeants. .  . 

Trained men 

Recruits. 

Auxiliary Force (India)-·Artillery units: 

R8. A. P. 

4 14 11 

/I 8  9 

4 14 11 

10 13 11 

8 11 2 

6 14 IS 

10 3 /I 
8 6 2 

13 111 4 
12  10 6 
Ij 6 2 

16 4 2 

6 14 II 
18 12 2 
17 3 3 

Officers, Wa'l'l'ant' o ice~, Staff Sergeant Farri8rs and 
Shaeing8mitM and Trumpeters 7 14: II 

Trained 1di~ 10  13 11 

Recruits • 9 I) O· 
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GRANT OF COMMISSIONS TO OFFIOERS OF THE INDIAN TERRlTOR1AL FORCE. 

961. -Dr. B. S. KooDle: Will Government be pleased to state if action 
has been taken to grant commissions to the senior officers of the Indian 
· Territorial ;Force by the Governor General in the name of His Majesty. 
with British designations of rank and if not, what do Government propose 
to do in the matter 7 

Mr. G. K. Young: Yes. The provisional regulations for the grant of 
1!enior grade commissions in the Indian Tcrritorial Force have been issued, 
and scopy has been placed in the Library. As I have already-infonned 
the House, the grant of dual commissions has been abolished, but I ma.y 
add, in case ocensional gnzett.o notifieations aWl appear showing officers 
with the old dual commissions, t,hat an officer who does not qualify o~ wish 
to qualify .for 11 Renior commissi<?n, is pennit,t.ed to ret,ain his dUM com-
mission. 

ApPLICABILITY TO THE AUXILIARY FORCE 0," RVLEB AGAINST ENROLMENT 

OF PERSONS PRBVIOUSLY SENTENCBD TO IMPRISONMENT, ETC. 

962. -Dr. B. S. IIooDje: (a) Are Government aware that a person 
who has at any time been sentenced to a tenn of transportation or imprison-
ment or to hi ~n , or who has been ordered, under the provisions of the 
'Code of Criminal Procedure, to give security for his good behaviour, such 
sentence or order not having been subsequently reversed or remitted, or 
the offender pardoned, is not eligible for enrolment in the Indian Territorial 
.~~ orce  

(b) Will Government be pleased to st-ate if these rules apply also for 
·enrolment of persons in the Auxiliary Force; and if so, under wha.t rules 
· and regulations? 

lIr. G .•• Young: Ga) Yes. 

(b) There is no specific provision to this effect in the Auxiliary Force 
Act or Rules, but an applicant for enrolment in the Force has to estab-
lish the fact that he is of good moral character. In practice, therefore, 
the restriction applies equally in the Auxiliary Force. 

DEl"INlTION OF BUSINESS EXPENSBS FOR PURPOSE OF CALCULATION OF 

INCOME-TAX. 

963. "'Sir Bugh Oocke: (a) He.s the attention of Government been 
· drawn to the case of Mahomed Ke.ssim Rowther VB. The Commissioner of 
Income Tax, Madra.s, decided by the Madras High Court on 16th Septem-
ber, 1927, in which it WIlS held that remuneration paid to an employee 
is not allowa.ble as a. deductible expense for Income-tax purposes, where 
it is based on the profits of a. business, instead of being on a fixed salary 
'basis? 

(b) Are Government aware that commission and other remuneration 
paid to an employee, within the meaning of salary, as described in section 
1 (1) of the Indian Incotpe-tax Act, has, in tile past, been allowed Q8 a 
business expense, but that, since the above case was decided, oertain Income-
ta.x Officers are. refuSing to allow such remuneration as a deduotible expense 
"Where it is based on profits? -
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(c) Are Governmerlt aware that, if such remuneration is not allowed 
:a8 n. deduction from profits, .the assessable profits are correspondingly en-
hlUlced, and that this may cause super-ta.x to be paid on all income which 
is larger than the income enjoyed? • 

(d) Will Government be pleased to state the policy they propose to 
follow with reference to remuneration bailed on profits, in the case of a 
private business, and in that of a limited eompany? 

The HODOUrable !JIr George SchUlter: ~  The answer is in the affinna. 
ih'e. 

(b) Yes .. 1'he position is correcVly stated, except that, in some pro· 
·"inces, a distinction W!1S made between bonuses paid ez gratia, and bonuses 
paid uuder toermB of 8 contract ' ~ent. 'bctwf'en employer and s ~r

,'ant. 

~  The answer is also in the affirm&tive, although the Government do 
not necessarily accept tile implication of the last words of the question. 

(d) When the effect of the Madras High Court ruling was brought to 
the notice of the GoVernment of India, they decided that the awns pa.id 
1\8 boJlUB or commi89i()ttshould not be taxed twice, tlla.t is t ~ once in 
the haoofl of the . employer, and again in the hande afihe.· serv&nt, . and 
they therefore iMued R ttC'ltiftcatiotl hi March, 1928, exempting thesumFl in 
question,· when already taxed in the employer's hands,. from ~ation a 
second time in the hands' of the sElY'Vlli.ll£. ~ o.ern 1e1Jt of'ltidinhave 
again extYllined the queation, and, although they do not ~ e to review 
generlllly the decision whi,cb they rea.ohed lut ~a.r, they wi1l modify it by 
issuing orders that, where a servant receives bonus or commission on pro-
fits, in virtue of It contract or . agreement regarding' the terms of 'his em· 
ployment; such bonus or commission shall be treated RS an expense of the 
business, suhject t<> such safeguRrds as may I on examination, be found 
necess!lly, ill Older to prevent abuse of t,h~ concession in cas.es where the 
relatiotlship between the employer IUld' the servant is such as to render 

bu~ poesible. 

NUMBER OF INDIAN DI:V1SIONAL,lNSPEC!lTOllS IN THE WATCH AND WAlU) 
DEPARTMENT OF THE GREAT INDIAN PENINSULA RAILWAY. 

964. ·Xhan Bahadur Hall Abdallala Hall Kutm: Will Government b(> 
pleased to state what is the number of Divisional tnspectors in the WAtch 
and Ward Deparlmslilt of the . Great India.n Peninsula. Railway? How 
many of them are Indians? 

111'. p. ]t. ]tau: There Rre 10 Divisional Inspectors in the WA.tch and 
Ward Depmiment of the Great Indian Peninsula Railway. Govemmpnt 
lInderstnnd thnt, of the 10 PORts, 2 are at present beld by Anglo-Indians, 
2 b:v HinduR Qnd 1 by R Muslim. 

'f'.iONBTRUCTION OF A GooDS SHED AliD Swum! A.T BmnNPutt RAn.WAY 
STATION. 

9M. .ID'. Abdul QMIr Sl4d1ql: (a) With· reference to my stia.rred 
question number 402 of the 11th September, 1928, win Gol'ertlment be 
pleased to state whether an adequate goods sMi, with nect'llsRl'y siditlgs, is 
to be constructed tU; {the Burhanpur :RMlwa:v 'Station and if so when? 

• 
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(b) If nothing has been decided WI now, do Government propose te> 
expedite the matter? 

IIr. P. Jr.. :&.au: A scheme for rerrrodelling Bnrhanpur Station, includ-
ing increased goods shed ~co odat on, WII.S originally included ill th~ 

~ a it,a  programme for thtlyear 1930-31, hut j;he Great. Indill.n Peuinsula 
Ra.ilway Administration has since pllt this scheme back till 19i13-34. A 
copy of the question will however be sent to t,he Agent, t.o (lonsider 
whether it is desirable to start that part of the scheme dea.l.ing with 
improved goods shed aCClommodation earlier. 

AMENDMENT OF THE INDIAN C-oMPANIES ACT. • 

966. ·Kr. l'ualIbrabim Bailtultalla: '(a) Will Government be pleAsed-
to state whether they have received copies of the English Companies 
Amendment Act of 1928? If so, will Governlllent hu plt'IIHtld to stak what 
they propose to do with regard tb the amendment of the Indian Companies. 
Act? . 

(b) . Are Govemment aware that the English Companies' Amendment 
Aot of 1928 was introduced and. pBIIsed after !I-committee appointed by 
the Board of Trade had submitted its report upon the amendments to be-
made in the English Acts? Do ov~ ent intend to adopt a similar pro-· 
cedure in regard t·o the amendment of the Indian Companies Act? 

The KoDourablt Sir GlO1'It BalDy: I would refer the Honourable-
Member to the answers given to simila.r questions asked by Mr. Vidya 
€lagar Pandya in this House on the 6bh FebruBry, 1929. 

E MIOIlATJON OF ('OOLlE'S nOM JEYPtJB 8AMAEi'IJJANAM 'IO TEA OABDEN8 
IN ASSAM AND BOGAL. 

967. *P&Ddtt lfl1aka.Dtha nil: (a) Will Govemment be plea8ed to 8tate 
whether they have received any representation from the people. and in-
habitants of Jeypur SamBllthanam, (Vizagapatam District, Madras Presi-·. 
dency), t,o take steps to put a stop to the undesirable  practice of the 
emigration of coolies from those tracts to the tea plantations in Assam 
and Bengal? If so, what were the steps taken? Or if steps were not taken, 
why nob? 

(b) Are Government aware of the fact that the continuous emigration 
of the peBllants and the labouriDg cl6sses hBII depleted the agriculturist and 
labour population, and hence, the different administrations in the agency 
tracts in question are suffering very much for want of sufficient labour to 
meet with the demand created by the rising of the looal industries, trade 
and agriculture, specially stimulated by the new railway line from Vizaga-
patam to Raipur? 

(0) Are Govemment aware of the fact that a deputation waited on His 
Excellency the Governor of ~adras (while on tour at J eypur) representing 
the grievances mentioned in part (a) and BBking him to take steps to stop 
t,hE'emigration of people from those areas? If so, what came out of it? 

The Honourable Sir Bhupendra lfath. xttra: (a) The answer is in the 
atlirmative .. -1'he representation related to. e'tnigration in general from the 
Agenoy tl'aots·, and not particularly to emigration to the tea plAntAt.ions 
in· ~a  and Bengal: . A i i arre re ent ~ioit was alleo made to the 
Govel'ftlXl1\nt of ~rasi which ill. prim8rity -concerned with the matter. 
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(b) and (0). The Government of India. have no ibfonnation. 

Dlwan Ohaman La11: May I ask the Honourablt, Member if it it; "-
fact that the District Magistrate of Vizagapatam opined before Uw (Il-pu-
tation of Tea Planters that waited on the Government ·of Madras to dis-
cuss ways Qnd the desirability of Buppressing Aot VI of 1001, snn that 
there WI1S It definite abuse in this matter and that this emigration shQuld 
be stopped? 

.TbeHonourable Sir Bhupendra Wath Mitra:' It is quite pOfll,;ble that 
t,hat stlltemellt was illude, but I eonfess I have no personal recollectJion 
of it, und even if that statement had heen rnaotl, Os 1 hRve ~aid, the 
matter is~ri ari .  one for the Government of MAdras. 

Dlwan Ohaman Lan: May [ ask the Honourable Member whether 
eopi.es of the proceedingI'! or' this representnt,ion, referred to. in part (c) 
of t,he quest,ion, werp sent to the Government ()f India? . 

. The Bonourable Sir Bhupendl'a Bath )litra: The question does Dt)t 

refer to copieR of representations. . 

-Dfwan Ohaman Lall: Mav 'r ask· the Honourable- Member beth ~r 
oopies of the proceedings refAting' to this deputation were sent to the 
Government of India or not? 

The BODourable Sir BhupeDdra Bath MiUa: I am not swart< of hAving 
seen 110 copy of such proceedings. 

Pandit Bilakantha BY: HQS the attention of the Honourable Member 
been drawn to the fact that Sir George Paddison stated that this emigra-
tion WBS regarding emigration to Assam, and not to places outside India.? 

The Bonourable Sir Bhupendra lfath )[itn.: I have referred to the re-
presentation which the Honourable Member had mentioned in his qllf'S-
tion. 

Dfwan Ohaman LaU: Arising out of part (a.) of this question, is it a 
fact that Sir George Pl1ddisOD made B definite statement to the effect that 
this emigration WIlS to the tell plantations in Asso.m? 

The Bonourable Sir Bhupendra Bath Kltra: I have no infomlation on 
that point. As I have already said, this ill 9. matter which relates prima-
rHy to the Government. of Mfldras. 

Diwan Ohaman Lall: Then, is it a fact thRt the Honourable Member 
has not read the prooeedings of the AgrictilturaJ Commission? 

PaDdlt BHakantha D&I: Has the Honourable Member seeD question 
No. 12446 in the Madras volume 9f evidence? 

The Bonourable Sir Bhupendra Bath Jlltra: As I have alreadv said, 
the mat,ter is primarily on·e for the Gov(>rnment of Madras. . 

VISIT OJ!' THE MEMBER IN OlIARGB OF INDUSTRIES AND LABon TO ASSAM. 

968. *Pandtt BflakaDtha D&I: When did the Honourable Member in 
chargf' of the Department of Industries and. La.bpur, visit Assam officially, 
Bnd ill wha.t connection? Will Government be pleased to place on the 
table It copy of his report in that connection? 

R2 
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The Honourable Sir Bhu,.Ddra lfatb JIltra: I visited Assam in October, 
1025, in order to acquaint myself with various problemlil connected wjth 
thtlt Province. No report was written by me. 

Pandit lITllakaD\ha. Daa: Was the Honourable Member's visit private, 
O!" offioi,,1 or semi-official? 

tNo answer WIloS given). 

NATUBE OF PBoP08.ALS l\LU)E BY TEA PLA.NTEBS FOB AMlUJDMElI'I' OF THE 
AsSAM I....uoUR AND EmGlU,TION ACT. 

969. *Pandtt lITt1&kantha. nil: (a) Were any proposals p. forth by 
the tea plapters for suppressing the opera.tion of Act VI of 1001, known as 
the ASSaIn Labour and Emigration Aot, or for ameDdiDg it in my manner? 
If so, what was the nature of the proposa.ls, and whe.t hAS been done in 
that conneotion up to date? 

(b) Do Government propose to publish the correspondence in that CQn-
neotion? 

The Honourable Sir BhupeDdra lIT&th Ktva: ~  The Indisll Tea Aeso-
ciation submitted certain proposals in connection with the revision 'of the 
Assam Labour and Emigration Act, which is under the consideration of 
the Government of India. The object of these proposals is t.o secure 
greater elA&ticity in the method of recruitmem for. the tea gardena in 
Assam, The Government of India hope to be able to arrive at an early 
decision in the matter. 
(b) . The 8.lls\Vpr is in t.he negative. 

DbnIl OJaaaaaLaU: May J osk the Honourable Member whether he 
intends to consult the executive of the Trade Union Congl'888 before 
arriving at. a decision on this matt·er? 

The Honourable Sir Bhupendra Bath J(ftra: No, Sir. 

Diwan CJh,.,n Lall! May I ask the reason why? 
The Honourable Sir Bhupendra Hath J[1tra: There iii no reason why 

we Hhould ('onRult the Trade Union Congress, of which thp Honourable 
It:cmher, I believe, is 1\ pnst President. 

nlwan Ohaman LaD: Mav I Ask the Honoura.ble Member why, if he is 
prepared to accept the re ~e entat ons made by the e o. er~ organisll.-
t.ionA, be is .not pre,ared to eODsult the employees' organisa.tions? 

The Honourable Sir Bhupend'ra B'ath Kttra: It is quite open to the 
Trade Union Congress to make 11ny repreRentwt;ion it wants to make, but 
t,here is no question of Government consulting the Trade Union Congress 
before it comes to proviRionnl conclusionR in the maUer. Thereafter, if 
GOVf'rnment want to undevtake legislation, the legislaiion will have to 
come before the House, and-then, in all probability, it will be circulated 
f,or the purpose of eliciting opinions. 

PaIldit lnlkantba nas: MI\:V I know why the BnRwpr to part. (,b) is 
"No"? 

'l'Ile Bcmourable Sir BhupeDdra lfatb JDtra: For the simple reason 
t,hat Government have not considered that any useful purpose will be 
flerved by taking the action suggested by the Ronouralile Member. 
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PlZldit 1f1l&k&lltha DII: Am I to take it that the amending Bill that 
will he framed will be kept It seoret? 

The Honourable Sir Bhupendra Hath Jlitra: There is no question of 
secrecv. The matter is at present receiving the attention of Government. 
Any doCument which Government may thereafter desire to place before 
the Rouse will receive the greatest publicity. 

TERMS OF CONTRAOTS ENTERED INTO BY LABOURERS IN TEA DISTRICTS 
IN ASSAM AND BENGAL. 

970. ·PancUt BUakaDtba Daa: (a) Are Government aware of the civil 
contract, or the agreement with the labourer!! in the .t1eo. districts Of Assam 
Rnd Bengal, whereby t'he liberty of the labourers is resttWted? 

(b) What ure the general conditions. in those contracts, and what is 
the penalty which the labourer will have to undergo if they are broken ? 

The Honourable SIr BhupeDdraNath Mitra: (a) and (.b). Government 
havEl no infonnation. But T may infonn the Honourable Member that, 
whatever may be the terms of an agteemeilt oroontratlt between 9. tea-
garden laboure, and his employer in Bengal or AlSam, a breach ()f that 
agreement or contracf cannot be dealt with 88 R pelf1al offence. 

ApPOINTMENT OF INDIANS TO THE ASSAM LABOUR BOARD, 

971. *:hacUt ~tha a  (a). Will ~ver nent be. pleased to state 
the names and OCCUp&tlOO$ of the· tnembeNm the Aseam Labour Board. 
for the CUlTent year, and the salaries, aUctWanc6S and total cost of the 
esta.blishment of the re~ective omoers Of the Assam Labour Board for the 
last year under report? . 

(b) Who represents the cause of labour from the immigrants' point of 
view in this Board? 

(c) Are there IndiaDs among the members and the officers of the 
Board? If so, who are they? If not, why not? 

The Honourable Sir Bau,enua..... . JlMra : (a) ['he information 
which is uvailable is contained in the Rtlport of t·h(" ASHam Labour Board 
for the year ending the 30th .J une, 1928, a copy of which is being sent 
se{'!\rf\tel;v to the Honourable ,Member. 

(b) 1 would invite the on~ura' e Member's att.ention to section 116A 
of t,he Assum Labour and i r ~tion Act, 1901, which lays down the con-
gtitut.ion of the Assam Labour Bonrd. It will he observed that there is 
no sopnmte representation for labour on t,his Board. 

(r) There lire no Indians among the members of the Board, who, apart 
from the Chainnnn, arc elected bv certain bodies, and the only Indian 
officer is the Personal Assistrmt to {,he Chairman. . 

Diwan Ohaman Lall: May 1 ask the Honoura.ble Member heth~r Gov-
ernment hRve An,v inten1;ion-of modifying t.he provision regarding the ~on
stit'\'ltion of the ASRam I ... abour Bonrd? . 

The HonOUl&ble Sir Bhupendr& Hath Kitr&: As I have SAid, thp quell-
tion of amending the law relating to this subject is now en n~n  the con-
sideration of Government. 
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NUMlIER OJ' CLERKS, DoCTORS, ETO., Afl'OINTED TO 'I'EA. GA..BDJ!lN8 I'BOlI 
CERTAIN PBovniOES. 

972. *Pan4it W11&kantha Daa: Will Government be pleased to state 
whether there are any clerks, Bubordinates, doctors or any such Govern-
ment offieials employed by the tea gardens from the provinces of Bihar 
and Orissa, Central Province!>, Madra.s, United Provinces, and Bombay 
from where most of the workers emigrate? If so, what are their respective 
numbers and prospects? If not, why not? 

The Honourable Sir Bhupudra Wath Kiva: (tovernment have no con-
trol over the employment of clerks, subordina.tes, or doctors by the tea 
~'irdens, nor h~ve they any information as to the provinces from which 
8\wh employees are drawn. 

REPORTED EXISTENCE OF " LABOUR RULES" FOR CoNTBOLUNG LABOti:R 

IN AsSAM A.ND BENGAL. 

973. "'Pandit lfllakutha D.: Are Government aware of the e istenc~ 

01 • 'la.bour rules' 'maintained by the tea planters of Assam and certain 
tea districts of Bengal, by which the planters keep a common undemand-
ing amollg themselves for the controlling of the labour forces under them? 
If so, will G.overnment be pleased to place on the table a copy of those 
rules? 

The Honourable Sir Bhupenclra lfath J 1tra~  Governmlimt are aware 
iho.~ "ome years ago an agreement was entered into by certtlin h J~r  ·of 
ten plentA-tions and other concerns in Assa.m, with a view to prevent the 
enticement of labour from one tea garden to another. They do not how-
ever know whether this agreement is still in force. 

Diwan Ohamu LaD: May I ask the Honourable Member if it is 9. fact 
that the agreement is still in force. and if so, wha.t steps Government 
intend to take in order to put an end to this agreement? 

The Honourable 'Sir B1t.llp8ndra lfatbllltra: No steps. Government 
cannot interfere in private agreements. 

DiWaD Ohaman Lall: Is it a fact that the present praotice of recruiting 
to the tea gardens haa resulted in a system of forced labour? 

The Honourable Sir Bhup8ndra lfath K1tra: I have no information on 
that point. 

D1wan Ohaman Lall: May I ask the Honourable Member if he is pre-
pe.red to make an inquiry, and after making an inquiry, to take the neces-
sary steps? 

... Honourable Sir Bhup8ndra Xath Kltra: I will consider that point. 

Pan41t Xl1akantha Das: Hf-A the attention of the Honourable Member 
heen drawn to the fact thnt, t.he nIles Hre not. 'legal since the Act, WRS 

ahl)\i"herl? 

The Honourable Sir Bhupendra Wath Kitra: We all know that. 
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R1IIOBUITDNT 01' LA.aoURlIIBS WITH FAMILT1CS FOB TlIIA G.tRDlIINS IN PRE' 

nRlIINOB TO SmGLlII CooLIlIIS. 

974. *Pandit lfUakantha Du: (a) Are Government aware of the ~t 

-that family groups of coolies are preferred to single male coolies by the 
-agents of the tea gardens and so recruited by the Sarda.rs? If so, what 
are the reasons? 

(b) Are Government aware of the ~t that Sardars of tea gardens, when 
they are deputed to bring fresh recruits from their parts of the country. 
are not allowed genemlly to take their families with them? 

(c) Is it a fact, that a male or femaJe Sardar is generally Bent out with 
an escort, and the family of the Sardar remains de facto security fc.r his 
or her retum, and if the Sardar happens not to return, then the famih is 
llot allowed to join the. Sardar? 
(d) Is it a fact that many thousands of labourers in the tea ga.rdens 

are the forlorn members of such families f 
(e) Is it a fact tliat men with fair comE-ltixion, cropped hair, or having 

signs of education or urbanity of manners are not recruited by the agents, 
(lven in spite of their able bodies and capacity for work? 

The Bonourable Sir Bhupendra lfath MUra: The Honourable Member 
is presumably referring to recruitment for tea gljordens in the -labour dis· 
-tricts of Assam, for which the only recognised system of recruitment is 
through the agency of garden SwaN. The reply to part (4) of his ques-
tion is in the a&mative. Government have no infonnation about the 
precise reasons for the preference. Goveflllllent see no reason to interfere 
with the reoruitment of labour in fami1y groups. 
(b) to (e). Government have no information, nor have they received 

any oourplaint that garden SardMi! are being prevented from taking their 
families with them to their homes. 

PRoVISION OF A. PuBLIO TlI'LlIIPIIONlll CA.LL 0nT01lI WITH TRUNK SlIIRVJOJII 

IN NEW DELHI. '" 

975. ·Pandlt 51lakantha Das: Are Government aware of the fact that 
there is no public telephone call office, with iJruhk service, at New Delhi? 
If so, do they propose to open one immediately? 

lIIr. B. A. Saml: Yes. 

The proposal to open public call offices in the Central Telegraph Office 
and the post office at Point ,. G ,. in New Delhi is under the consideration 
of the Postmaster· General, Punjab and orth~ est Frontier Circle. 

'CoNTINUOUS EMPLOYM1IINT IN ONE DIVISION FOB 11 YEA.BS OF THE INSPECTOR 
OF POST OFFlOlllS, BHA.GA.LPUlI.. 

976. ·Ib. Siddheswar Prasad Sinha: (a) Is it not a fact that Gov· 
ernment servants are generally transferred from one place to another in 
three years? If not, in what period are they. generally transferred? 
(b) With reference to my starred question No. 568, dated the 18th Febru-

ary, 1929, will Government be pleased to state the reasons why thelnspector 
of Post OIffices in question was allowed to remain in the sQrnedivision for 
nearly 11 years, and espeoiaJly in one distriot for nearly 8 ye8!'S? 
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Mr. H. A. SamI: (0) Goverllmentsenrants arc usua.lIv tra.nsferredin 
the interests of administrative e ici~nc  or convenience, ~nd not nt any 
fixed intervfll. In t,he CRse, however, of certain chtsses of oflioials of the 
Post and TelegrAph Department, the Director General,· on the 10th March, 
1927, issued orders to the effect that ordinarily they should be transferred 
at interval$ of three years. 

. ~b  Before these orders were iRrmed. thp Inspector in question was 
a 1o~ed to remQin in charge of the Purnes Sub Division for eight years IlS an 
adm.inistrative convenience. He has on1y just completed the presoribed 
period nf threo yCtlr8 in the Bhaga.Ipur Sub Division. 

APPODlTMEN'l' OF HINDUS TO POST OFFICES IN THE BHAGALPUB Dms{o1f. 

977. ·Mr. Siddheswar Prasad Sinha: (a) With reference to my starred 
question No. 565, dnted the 18th February, 1929, regarding appointments in 
posn offiees in the Bhagalpur Division, will Government be pleased to Rtate 
if the men named therein did 6ctually apply for tpe post,? 

~b  If the rt\piy. to part (a) is in t'he affirmative, did they a.pply befor!) 
the posts were Qdvel'tieed or after? When and how were the posts 
advertised? 

(0) a ~ ma.n.Y Hilld\! ~dia tes wEire there for the post? 

(d) W '~ 4lJ of.. thew lQieriQ1' in qualUicatioD6? If 60, will Government 
be pleased to state t4e qu.alificlltions of all the Hindu oaDdid&tes, and also· 
oftholie appointed, and jf all QI' some of the Hinduoandidatel p08BeAed 
qualifications equal to or better than those .pPOinted, why were they Dot 
appointed? 

1Ir. S. A.. • ... : As the records have been destroyed in the URUa! 
course of busineils, it is not possible to answer the Honourable Member's 
qupstion cntegoricf\.ll,v, hut it may ho~ stilted with regard to purl (,a) that 
a.pplioa.tions of eight of the men $ppoiftt.ed are;on recOrd. ' 

NUMBBR OF SUCOESSFUL A..ND UNSUOOESSJ11J, ~ s 1'68 At>POIlITT. 
)KENTS IN POST OnWES Uf THE BH4GALPI1R DtvIsION. 

978. ·Mr. Slddheewar PrIIa4 SlDha:· Will Government be pleQBed to 
",tate the number of Hindus and Muhammadam; se ara.~~ . t4at (i) applied 
for a.ppointments in post offices in Bhagalpur Division, (ii) were appointed 
in. post offices in Bhagalpl4' Division. during the years 1921·27, and the 
pnilciplf' llnderlying th ~ a oi~t ents 1 

Kr. H. A. Sams: Owing t{) the destnlCtion of old recordA in the usual 
course of bultinelilil it is not p06E1ihle "0 give t.he Honmlf1\ble Member-the 
whole of the information which he WlUltS. I am, however, trying to coUect 
as much information liS it iEl pOflsihle Lo obtain and will communicate it 
to the Honbll\'able Memher in due (Jourse· 

EMPLonfENT r ~  MILITARY FINA,NCE DEPARTMENT OF MEN WHO HAVE 
1fOT PA..881!1D 'PHE Pmn.TC SERVIC1Il OoMMIssJONTEST. 

979. ·.r. 81ddhiswar Praaad Sinha: (a) Will Government be pJeased: 
to st.ate the number of men employed in the Military Finance Department 
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who (i) have not a,ppeared at the Public Service Commission's test: (ii) 
havE' nppea.red once but failed: (iii) have a.ppeared more t,ban once but 
!failed ? . '  • 

(b) Will Governmeilt sta.te' if they propose to substitute passed hllode 
for them, and if so, when? . 

The Honourable Sir Geal'le SchUlter! (a) l'I1pRElSedmen :lre tempo-
tHril.\' emplo,vl:'rl in the Militnr.v FinRnce Dep1lt"Lment in eRch of tht> 
cRtegorieR mentioned by the HonourAble Member us follows:-

(i) one. 

(ii) one, 

(iii) three. 

(II) The question of the retention or other i. ~ of theBe men is under 
c~sideration and, nothing definite c ~n' be ~ia  at present. 

, In addition to these temporary clerks" tb~e Qrc two pennlWent clerks 
who hnve been recruited  direct from the Military Accounts Department. 
Four Accountants anrl three clerks of the i it r~' Accounts Department 
wet"e transferred from the Mtlitary .A.ooolmta.atGeneral's, Office when the 
}'inancial Adviser took over the pr8pa.ra.tioo of the military estimates. 
'Tlwse men IlrEl at present treated JloS on delHI,tapion in the, Military 
Flnh-nee Brancli!. 'Although the..}' are not, passed ciin dida.~es of the Pyblic 
Service Commislilion, .. tbey haye passed the delHittmental tests of their-
J~ ~ rt ent IIJ,ld are conaidered specially suitalJle for. the requirements 
of the Military Plinance Department as they pnssess actual experience 
O.f·the sNfltem .of military ad~inist t ion, and koowledge of finMlcial oodes 
and military re u ati~. It is, therefore, n.<>t proposed to repllloCe tbem 
by . pHssed candidates of the Public Service Commission. 

EXOLUSION OF INDIANS FRO)fOoMKJl:B(lI4l. &u RooMtI IN LolTPON, 
980. -XI'. D. V. ~.1v1  (a) Has the attention of Government been 

drawn to the following remark m . the speeoh of Sir Purshotallldas Thakur. 
dAS delivered at the Annual Session of the Federation 'of the Indian 
ChnmberR of Commerce and Inrlustry, at Calcutta on tb'e ~h December, 
1928: 
"RP'.\'Ilrding the export t.f jut .. , which is the monopnly (If India, and a M/!euit.y of 

the world, t.he commert,ial sale rooms of London where the jute business ill t.ranl!ftct.ed, 
if they keep any nationals from their precincts, they keep Ollt Tndians. There a:re 
other sale rooms in London which definitely ref us'" to take Indians as theil' mE'mbers. 
I ment.ion this ilj.,Qrder, that YOUI' ce e~c  may realise, in correctpl'rspective, the 
feelings with which Indians, who see t.hose conditions in foreign countrJE's, return hre 
owing to sU('h handicllps. T am guM! that, if the 'Onvernment of Indi" took some interest 
i,n remo\"ing these handicaps on Indians, thl'y would not ~a e to work long in. securing 
i ~ ~dr ' s. I need hardly add tl1At Ad"h R step, wben aehmd, Mil mllterilllly MIIHlt the 
India" -i.'I"O!\I;er ill '111\".1'11.1 direC'tiOlls. It 1Voulrlbelp".,8inat Iln W'lWB1rI1II\tedlowllrmp; 
of td.., \'RI118aBji .eptltation oJf Indiau "aw materiais ill w(ll"Id rnArkets, and would 
fnrther facilitate the ~r~ ti 1  of II,dilln produce abroad."! 

'(h) If the answer to part (a) b ~ in thE' Rffirmntive, havp GovernUl€llt 
Olflfk inqtliries l'tnd found the st,utE'tmmt to be correct.? .. ' 

(I') If so, will Govemmlmt state what Action they prOp()Re to tRke in 
ordt'r to rt'ffinve the oifficultief'\ ~e t J in the RRid Rpeorh? 

The ono ' ~ Sit George Rainy: (a) Yes. 

(b) Ilnd (c). An inquiry has been made of th ~ Higl:1 OommiRsiouP!'. 
l.nnrlon, "nd his terI .. Is awaited. 
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FlXlNG OJ' CONVENIENT TIlUS FOR PASSENGER TRAINS TO PATNA. i 
• ~ 1 .• 1Ir. Bam If&ra.)'&D S h~ (a) Has the attention of Government 
vtlen drawn to a comment of the BtJaTohlight of Patna in its issue of the 
20th February, 19'29, under the heading "E. I. Railway trains"? 

(b) Do Government' propOBe to inquire into and consider the local needs 
and inconveniences of important centres before time tables of i'ailwlw 
trains are finally fixed? • 

~c  Are Government prepared to consider the suggestion made by the 
said paper with regard to the running of up and down passenger trains 
reaching Patna Junction at midnight as before? 

JIr. P. Bo. Rau: (a) Yes. 

(b) and (c). I om afraid it is impossible for Government to take any 
FQrt in the preparation of time tables, but copies of the question nnd 
answer will be sent to the Agent. 

DISTBIBUTION OJ' LETTBBS IN VILLAGES IN TIlE VIOINlTY OJ' JOBI, HAZARI-
BAGH DIsTRICT. 

982 .• 1Ir. Bam ~ara '  Singh: (a) Will Government be pleased to 
,.ta.te whether there is any postman attached to the branch post office at 
Jon in the district of Hazaribagh for the distribution of letters and other 
-things in villages in its area, and if so, what is his name and m'Onthly PRY? 

(b) If the answer be in t.he affirmative, is it the duty (If the postman 
to visit regularly the important centres in the ares on weekly bazaar days? 

(c) Will Government be pleased to state why this post office has not 
bt'en furnished with a building of it!! own? 

Xr. B. A. Sams: (a) No. An allowance aIRs. 4 'is gfven to the 
Extra. Departmental Agent at Jori for delivery work. 

(b) Does not arisa. 

(c) Extra. Departmental Agents are e:xq>ected to make their own 
arrangementtl for the accommodation of the offices of which they are 
given oharge. 

NUMBER OJ' POST AND TELEGRAPH OFFICES IN BAOH DlsTmCT OF THIll 
CHOTA NAGPUB DIVISION. 

983 .• JIr. Bam lfara),&D SiDgh: Will Government. be pleased to state 
-the number of post and telegraph offices newly IItarted in the past three 
years in each of the five districts of the Chota Nagpur Division, namely. 
Ranohi, Ha.zaribagh, Manbhum, Singhbhoom and Palamau? 

Ill. B. A. Sams: The infonnation required by the Honourable Mem-
ber is not rea.dily available. It will be collected and supplied to him in 
due course. . 

JIr. Ram If&r&)'&D Singh: Will it be put on the table? 

Mr. B. A. Sams: Yes. There will be no ()bjection to putting J.t on 
the table. 
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NmoEB 0:' MIJSLDlS, HINDUS A.ND SI.KlI8 HOLDING CLBBIO.AL A.!oPOINT. 
MBNTS IN POST Oll'FlOlllS IN PBSJU. W AB CANTONMENT. 

984. *KiaD JlOhammad Shah -.awN: (a) Will Government be pleased 
to state: 

(i) the present number of Muslims, Hindus, and Sikhs holding 
clerical appointments in the post offices in Peshawar Canton· 
ment and Abbottabad, 

(ii) the actual interpretation of the words: 
(1) "in,equality of oommunal representation", 

(2) "minority and majority communities", and 

(8) " prevention of preponderance", 

mentioned in the Director General of Posts and Telegraphs' 
circular letter No. 516/12/27. dated the 22nd November. 
1927; and 

(iii) how the instructions contained in the letter quoted above are 
meant to be carried out in the North West Frontier Pro--
vince? 

(0) Is it a. faQt that in the North West Frontier Province the Muslim 
eommunity is 0. majoriby one, while in communal representation in the 
postal service they happen to hold a remarkably low percentage of appoint. 
ments? 

(0) Are Government aware that the letter. cited above, and letter 
No. Staff-A.-02229/28, dated the 17th July, 1928, issued by the Director 
General of Posts and Telegraphs, for removing inequ&lities in communal 
representation in the services of the Department, are being used by the 
,Office of the Postmaster General of the Punjab, and the North West 
Frontier Province solely for the exclusion of Muslims from those services? 

The Honourable Sir Bhupendra Bath )lttra: (a) (i) Peshuwar 
·Cantonment : ' 

22 Muslims. 
26 Hindus; 
7 Sikhs. 
1 Christian, 

Abbottabad : 
·5 Muslims, 
14 Hindus, 
1 Sikh. 

I mo.y mention that Abhottabad is a second class offioe situated in the 
Iil1walpindi Division and that the composition of the whole DivUsion is 
t.sken into consideration in making recruitment. 

(a) (ii) and {iii). The instruotions quoted by the Honoura.ble Member 
'n~re framed originally with reference to services recruited on an aU. 
India basis. Their precise application to looally-recruited services is a 
;natter which is at present under further consideration. 

(b) It is B fact that ·in the North West Frontier Province the ~s i  

community preponderates, and it is also the caRe tha.t t-hey o.re not so 
strongly represented in the !post,s! Aervice. 

(0) The reply is in the negative. 
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REORu'1TMENT OF MUSLniS 'I'D 'THE POSTAL SERVICE TN THE' NORT'H WERT 
- FBONTIE'R PltOVTNCE. 

~  .. -1Il1ll 1 .o adS tah .~  (/2) Is it a fact that, 

(i) inlljovember l¥8t. the POijtmaster, !'eshawar Cantonment, sent 
. tq> to the Postult1stcr·General for approval the exa.rriination 
pa.pers of two ' udidate~, oue Hindu, and' one Muslim, and, 
a.lthough the Muslim candidate had only one mistake in dicta-
tion, and the Hindu six, it was the Hindu, with six mistakes, 
that was accepted, and the Muslim, with one mistake, rejected, 
and orders issued at the same time that no more papers of 
Muslim candidates should be sent in; and 

(ii) similar orders excluding Muslims have also been given to-
Peahawar and Detajat Divisions, pracbically stopping, with 
effect from 1st April, l1}2t3, the recruitJrnent of Muslims in the 
North West Frontier Province? . 

_ (b) 1£ th;e answe,r· to part (a) be in thaa i tnativ~ w.ill Government be 
pleased to state what modifications they propose to make in the instruc' 
tions to stop the grave mjulltice done to the Muslim community, and the 
~con.tent prevn'iling ut prEl.sl'nt nmong' the Muslims pf the Province? ' If n,ot, 
wny· not'? 

JIr. B. A. Ba.ms: (a) (i) The facts ure BubstRntially correct, I shall 
take, up ,.the matter with the Postmaster-General. W!ith refererw·e to the 
last sentence, no oriil-r!'\ weorl' i!ll'l11ed that no mora paperR of Muslim 
Nl-lldidates should be sent in, 

(ii) No, SiT. 

(b) Ai (b) r rn~b  refers t,o pl\rt (ii) of (a), it does not arise. 

ApPOINTMENT OF MUSIJMS TO SUPERioR· POSTS IN THE' OFFlClll OF THE 
DIRECTOR GENERAL OF POSTS AND TELEGRA.l'HS. 

986. -iliaD JIobammad Shah Kaw&I: (a) Will Govel'DDleDt be plee..ed 
to state: 

(i) the present number of Assistant Directors General (acting and 
pennanent handl! to be shown separa.tely), working in the Office 
of the Director Genera.l of Posts and Telegraphs in India., Rnd 
the number of Muslims holding the same, and 

(ii) the number of HinduiI, and Muslims holding the twenty selection 
g'rnde appointments, ranging in pay from Rs. 800 to Rs. 750 
in tJh ~ same Office? 

(b) In case !'[llslims arc under-represented in the service or are conspi-
cuoos by their t,otal absence, will Government be pleased to sta.te whllt 
measures. they propose to ndopt to remove this state of things? 

The Honourable Btr Bhu.pendra Hath Kitr&: (a) (i) The present 
number of ssi t ~' Directors ()lluel'lll in the Oflic'.e of the Direetol' 
(ienerlli of Posts fl-nJ c~ 1' hs is !*'veII. Of thesl', four nre on lefwc' 
or on deputRt.ion. nnrl Ret-ing' rran~ ' onts eXIst. in their plnre. 'qone 
of the permanent, or acting Al'sj"bmt Directors GenE'rn) are Muslims, 
but three belong to other minority communities, 
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(ii) Out of the twenty posts mentioned, eighteen are held by Hindus 
~d two b'y Anglo-Indians. 

(b) The posts of Assistnnt Directors General' are filled by selection of 
buitable . Superintendents of POKt Offices And m(·mbers of the Superior 
Traffic Bronch; the clerical POlts referred to ir~ also normally filled by 
selection from the lower CJit'.rical cadre; and, as was stilted by . the 
Honourable Mr. McWatters, in reply to starred question No. 72 and 
others asked by Mr. Anwar-ul-Azim on the 5th September 1928, pro-
motion from a lower to 11 higher grade in the Department is detemlined 
by efficiency. The due representation of minority commuuitit.'S is 
:seeured by the reservation of vacancies occurring in such posts as aro 
flIed by direct recruitment; and Government are not prepared to give 
weight to communal considerations when it is only n. question of making 
promotions. 

Mr. bwar-ul-Allul: Will the Honourable Member kindly let UtJ ha.ve 
information in regnra to his idea of suitability for promotion in hi. 
1)epartment'l 

fte J!qDourable 811 Bhupendra BathX1lra: I did . notcatcb t.be 
-question. 

Mr. AIlwar-ul-Azlm.': The Honourable Member just said that Assistant 
Directo1'8 Generu.l ale recruited from Superintendents of Post Oftioes. 
What criterion does he IIPply with regard to his idea of suitabiltty for 
promotion, so far as this promotion is concerned? 

The Honourable Sir Bhupendr&NAth Kitra: I may state for the 
Honoura.ble Member's information that Assist,lmt. Directors General are 
now appointed on the recommendation of the 1b ic ~ Commil8ion. 

ELIGIBILITY OF MEMBERS OF THE INDIAN CIVIL SERVICE FOR 
AP:PoJlliTlll.lllNT A.S ClnBF J USTIOES OJ!' THJlV ANOUS HTGH COURTS IN'INDIA. 

987. -Mr. II. S. Aller: (a) Is it a fact that the Secretary of State haa 
introduced in Parliament a Bill to amend seotion 101 of the Government of 
Indin Act, so HS to make members of the Indian Civil Service eligibie for 
the offiee of Chief Justice of the various High Courts in India, on the 
recommendation of the' Government of India? . 

(b) If so, will Government be pleased to state when the· recommenda-
tion was made by the Govemmflnt of India, and when it was agreed to by 
the Secretary of State, Bnd why no public Bnnouncement on the matter 
has been made 80 far? 

(e) WiD Government be pleated tOttate ""SeMler Indian publio opinioa 
has, at any time, expressed itself in favour of luch a change 'I If no4i, at 
whose instance and in whose interest have GO'Vemment made the recom-
mendations fC4' the ohange to the 8eoretli.ry of State? 

(d) Will Government be pleased to state if it is. intended to ha.ve the 
-question discussed in the Assembly during the present Session' 

(e) AN Government aware that the Bill introduoed in Parliament h. 
~aused great dissatisfaction, and is being strenuously opposed by all the 
;prominent Bar Associations and other public bodies in 1;his country? 
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,(f) Will ov~rn ent be plea.sed to state whether they have submitted 
to t,he Secretary of State the opinions expressed by the Bar Associations in 
India, and advised him not to proceed further with the BiH? 

(g) Will Government be pleased to place on the table the correspondenoe 
that. has passed between them and the Secretary of State on the subject? 

The Honourable M'.t. 1. Orerar: The Honourable Member is referred 
it'. the f\.DSWers given h.v me to somewhat simibr qUl1siionl:l Qf;ked during 
the lustSession-Debatcs Yolume ITI, pages 207-208, 264-265 and 621.fl22. 
J .hnve only to add tha.t there has been a suffieiently long interva.l since 
th(, first introduction of the Bill into ~r i eJit fmd of ita recent reo 
ititroduction to allow of opinions to be eJQiJl·essed. All expl'essioru; of 
opinion whioh' Government have received have been transmitted t() the 
S~~r 'ta,r, ' of St,ate. 

Dlwan Chaman La11: May I ask the HOnOurnble, MelUbe.r t e~het  

tht' ~ J ent of Indi.a ha.ve expressed nny views,on 'the o . io~s s? 
fn.r receIved nnd transmitted to the Secretary of State for Indla.? '  . 

.. 

The Honourable JIr. 1. J ~ : No specific ~ re ion  views or;J. thp 
V&riOU8 particular opinions have been made,but tlrEf geiiSral vie '~. of t~e 
Government of IndiB regarding the· Bill hn.ve bepn communica.i;e(f't'o) 
~he Secretar;, of St;ite. I 

Dlwan Ohaman Lal1: Mav 18Sk t.heHon()tu'nble Mertiber whether th~ 

genera.l views of the Go'Vernment or Indja were favourable to the 'Bili or 
against the Bill? " . 

The Honourable Kr. I. Ohrat:TheyweteCfavourable. 

, DlwaD 0hamaD LaU: May I ask the Honourable Member whether, in 
view of the opinions now received which are not favourable, the Govern· 
me?t of Ind;a will alter their opinion? 

,The Honourable Mr. l. Orarar: As I have already explained a.ll the 
npressioIl8 of opinion received by the overn e~t of India ha.ve been 
dealt with and transmitted to the Secretary of State. 

JIr.Gaya PrUad SlDgh: Are Government aware that Sir Leslie Soott; 
condemns the Iproposol of throwing open the post of Ohief Justice to 
members of the Indian Civil Service ? 
,The Honourable Jlr. 1. Crerar: I ha. ve aeen reports of an expression 

·)f opin-ion b,\' 'Sir Leslie Scott. Though Sir Leslie Scott is a very distin-
guished Member of t,he Ba.r, he has not, han ver:v much experience of 
ji.ldicial administra.tion in India. 
IIr, II. A . .TiDnah: a~ I ask whether .. on this yart,irular poin! in-

volved in the Bill, the Government of IndIa have formed any opInion 
and fOl'we.rded their apiniontothe Seoretary f)f State? I want to know 
whether, on this point; namelv whether. Members of the Indian i~1 
Service r;hould be ehgible for Chief J usticeshipR, the Government of India 
have transmitted any. opinion to the Secretary of State. 
The Honourable Xl . .T. Orerar: 'Yes. Sir. 'thoy have e~ ressed th, 

opinion, that" having regard tot,he general purposp of the Bill, it would 
not be proper to ~e.intain a. ta~utor  ~~scri i~9tion against J.ud~e'1. ~h.~ 
are rrie ber~o  either the Indl'ln' Olvll ServICe or the ProvlDroal vt~ 
Service. ' ' 
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Kr. II. S. Auey: May I point out to the Honourable Member that 
the reference, which he has made to previous replies, given to curtain 
questions, does not cover the reply to clause (c) of my questlOn. 
namely: 

"Will Government be pleased to state whether Indian public opinion has, at any 
time, expressed itaelf in favour of lIuch a change? If nol;, at wliose instaace and in 
whose interest have Government made the recolDDlendationa for the chaDge to the 
Secretary of' State" ! 

That question is not covered by the ret>lies to previous questions, to-
which reference has been made. 

The Honourable IIr. J. Orerar: As regards public,opinion, I J,IlaY,say 
that, apart from Bar Associa.tions a.nd simBar bodies,' it has not expressed 
.el£ very clearly or precisely in the matter. As regards the second 
~rt of the clause, 1 may say, that recommend.tionswere made, 8S I 
think Honourable Members are aware, in pursuance. of the re~ end

tions of the Civil .Justice Oommitree. ' 

JIr. K. A. JlDD&h: May I ask the Hono\lrable Member wbether, in. 
view of the strong opposition all over India to the proposal that the 
Members of the Indian Civil Se"ice shoUld be made eligible for Chief 
Justiceships, the Government of India. are prepared to reconsider the 
~.osition and send tb~ir revised representations to the Secretary of 
~.  -

The Boaourable Irr. J. Orerar: The Government of India ha.ve given 
careful consideratlion to all the representations made to them, and trans· 
mitted their views to the Secretary of State. They see no ground to 
modify their attitude in the matter. 

Dlwan Ohlman Lan: May I ask the Honourable Member whethet 
there is a single Bar Association which has sent a representation favour-
able to the Bill? 

The HODourable Mr. I. Orerar: I am not aware of that, Sir. 

Dlwan Oh&man LaIl: May I take it that it is a fact that every Bar 
Association, that has sent in any representation, has expressed itself in 
ctisagreemeut with both the provisions, nBmel y, firstly, that a Civilian 
should be appointed 8S Chief Justice, and secondly, that there should be' 
u minim um quota fixed' for Civilians to be Judges? 

The Honourable 1Ir. J. Orerar: I think about 20 representatIOns were-
received from Bar Atlflocia.tions. 

Diwan Ohaman Lan: All against the Bill? 

The Honourable Mr. J. Orerar: I think that.U criticised the measure. 

Mr. !t. O .• eogy: Is the Honourable Member quite sure that any 
such recommendation was made by the Oivil Justice Committee as he 
stated just now? 

The HODourable :Mr. J. Orerar: I said that the fQcolnmendations of 
the Government of Innia were m'ade in pursuance ofa recommendation 
Q{ the Civil J I1stice Committee. I quite aninit tha.t the recommenda-
ticll'ls of the GMl Justice Committee did not touch on one of the provi-
i ion~ of the Bill, but, in the opinion of the Government of India, a.nd 
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dso of t.hp S(>cretar,v of Stfrte for Indin, that proviRioA waR con tia~ 
on thp main de~iaion in the matter. .. . 

IIr.It. O. _eogy: Does the Honourable Mt:mbcr mean the Indian 
Bar Committee when he refers to the Civil Justice Commit-t,ee:> 

'&e .... uaMe 1Ir. J. Orerar: The HOftOlfl'fthle Member is correct: 
it wAs tke Indian Bllt' C'orrtmittee Rnd not the Civil Justioe o .~ttee. 

IIr. X. A. JiDnah: Is there any other body of an,Y stUDding through· 
out India that support,s the attitude which the Government of India PlaViIl 
t,aken in this matter? 

The BOIlollrableJlr. I. Orerar: There hll va been several expressions of 
opinion in fa.vour of that measure. 

KODGII'able _e.beIa: FYom whom? • 
The Hchlourable JIr. I. Orerar: But tdte QPiniODOi tlle ASlooiatiOIl8 or 

hodies which expressly forwarded representations in the lJ)atter, were gen-
erally lmfavounble to .be BiU. 

JIr ••. A. J1Duah: Will the HODourable Member mention who wel'8 
those bodies or Associations or individuals who expresaed the opinion which 
the Government have adopted· and tnnsmitted to the Sooretary of State 1· 

The Honourable 1Ir. I. Orerar: I think, Sir, there was a pronouncement' 
by.a ver'y ~ ine t Judge not very loeg &og() In-. f/Wou,r,of _ priMiple tpat 
any Judge who has proved his etlicieIwy and learning should be eligible 
(or the Chief Justiceship. 

Diwan Ohaman Lall: A Judge of a High Court is ttOt a body or ABBe>" 
ciation which has given opinio,.? The q,uestion was whether 8Ily AB8()cia-
ti'oD or body made. a representatwn in favour of the Bill. 

]l(r. )1(. A. JiDnah: May I know the name of that Honourable Judge 
who hus given 1.1.0 opinion in favour of t.he Bill'! 

The HonoUlabJe IIr. I. Orer.r: Sir George Haaki;n, Chief Jw.tict of 
t.he Calcutta High Court. (Laughter and, crieR of Ah 1 Ah I) 

Diwan OMmUl LaIt: Ma.y T ask the Honourable Member whether he 
will allot. a da,y for dliRCU8sion of thi" matter in vi~  of its import.ance? 

The Honourable ]l(r. J. Orerar: The matter has been public property for 
n very long time, a.nd moretha.n one opporillnity has been aftol'ded to t,he 
HOllse to discuss the matter if it so desired. 

IMPORT OF STEEL ALEEPE&q. 

988. ·Pandit _Uuantha Du: (a) With reference to the answer 
to my question No. 589 (a) of the 19th Februa.ry, 1027, will Gov-
ernment be pleased to ~~ the grounds on which steel sleepers are still 
purchased from outside? 
(b) Have all avenues of indigenous supply for cast-iron sleepers been 

ransacked and exhausted? ' 

.r. P. 11.. lI.aa: The questiOll of cast-iron Ve'l"u8 steel sleepers was 
fully diseuflsed illl the lR1!1t budget debates; and there is nothing I can add 
to the remarks made by Mr. PBl'Bons OD tha.t  occasion. 
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NAMES OF CoMPANIES REOIRTERltD IN CERTAIN PROVINCES SINCE THE 

INDIAN CoMPANIltS ACT CAME JNTO FORCB. 

989. *Kr. Siddheswar Prasad Sinha: (a) Will Government be pleased 
to state the names of the companies registered with the Registrar of Com-
panies, t.ogether with the dates of their registration as companies limited 
by guarantee, in lIach of the following provinces, ever since the Indian Com-
panies Act, 1913, has come into force, namely Bombay. Bengal, Madras. 
Delhi, Punjab, Central Provinces and Berar, Burma, and BihAr and 
oOrissB? 

(b) Which of the sa.id companies, limited by guarantee. have filed \\ ith 
the Hegistrar of each of the said Provinces, either a prospectus or a. sta.te-
ment in lieu of a prospectus, under section 103 of the Indian Companies 
Act? 

(c) Have any, and if so which, of such companies made and filed a 
declaration under section 108 of the said Act? 

(d) Have the Registrars of Joint Stock Companies in any of the pro-
vinces aforesa.idcalled upon a oompany limited by guarantee, or its' 
Directors, ~nd if so, which of the companies, to make and file either B 
prospectus, or a statement in lieu of prospectus, Bnd. a declaration, under 
section 103 of the Indian Companies Act, specifying, in each case, the 
date on which the requisition was made and henth~ Bame was complied 
with? 

The Honourable Sir George ltalny: With your pennission, Sir, I sha.ll 
:answer questions Nos. 989 to 093 together. 

The collection of the information asked for by the Honourable Mentimr 
would entail much labour in a 1arge number of offices. I sha.ll be glad tll 
inquire into any arti~u ar CIiSC h ~h the Honourable Member may bring 
to my notice. where there haR beell any doubt or difficulty in the admi-
nistrH.tion of Brction 103 of the Indian Companies Act. I may add that 
the Government of India are now considering a representa.tion on the 
subject recently received from the Shri Mahajan ASBociat,jon, Limited, of 
Bombay. 

POWERS OF REGISTRA'RS OF JOINT STOCK COMPANIES TO GRANT OR 

WITHHOLD CERTIFICATES IN CERTAIN CmcUJdSTANCES. 

t990. *Kr. Slddheswar Prasad Sinha: (.(1) Is it a fact tha.t the trading 
certificate is is!';ued by the Registrars of the various provinces where Q 

prospectus, or (I. 8tatement in lieu of n prospectus. is filed by the Registrar 
M a matter of course? 

(b) Will Government be pleased to cite instances of cases where a. 
trading certificate was refused by any of the Registrars of Joint Stock 
Companies.  where the provisions of section 103 of the Indian Companies 
Act were fully complied with? 

(c) Has the Registrar of Companies been given any, and if so what, dis-
cretion to either refuse or withhold a certificate from a company, where the 
provisions of section 108 of the Indian Companies Act, have been complied 
with? . 

t For Answer to tbil qllolltion, Itt anlwer to qUelltion No. 989. 

" 
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ACTION OF THE REOISTlU.R OF CoMPANIJI:S, BOMBAY, IN R.Ii;QUIRJNG THE 

SHRI MAHAJAN ASSOOIA'l'ION, UrD., TO FILE A. PROSPECTUS AND TAJtE. 

OUT A TRA.DING CERTIFICATE. 

tOOl. *1Ir. Siddhes,war Praaad Sinha: (a) What are the rights, powers 
and functions· granted to any of the Provincial Governments with regard 
to requiring a company to make and file ~ither a prospectus, or a state-
ment in lieu of the same? 

(b) If any such powers are given to any of the J)rovincial Governments, 
will Government be pleased to state when and by what Act,s of the Legis-
lature, or by what authority of H. :K the Governor General in Council, and 
when, and under what circumstance!:!, were !:!uch powers given? 

(c) Will Government be pleascfl to lay on the table of the Assembly 
any eorrespondencc, fhat, might have pnssed, eit.her with the Hegistrtlr of 
Companies of any of the Provinct's, or with any Provincial Government Oll 
the subject? 

(d) Is it a faet that there Are over three dozen companies. limited by 
guarantee, OQ the file of the Regi8trur of Companies, /lnd that, with the 
exception of a single solita.ry case, via., ,the Shri Mahajan Assooiation Ltd., 
of o bu~ , the Regiftltrar of Cortlpanies has never required any company 
limited by guarantee tp make RDfl file either It prospectus, or 8 statement 
in lieu of a proapectus, and a declaration" or called upon IIn:v such oompany 
either to apply for ,or take out a trading certificate? 

ACTION OF THE REGISTRAR OF COMPA.NIES, BOMBAY, IN ,RllQUIRINQ ~ 

SHRl MA.HAJAN ASSOOIATION TO TAKE OUT ~  CERTIFic,A'l'E. 

H)I)2. *lIIr. Siddheswar Prasad Sinha: (a) When was The SItTi Mahajan 
ABBoriation, Ltd., of ' Rom bay, incorporated and registered as a company 
limited by guarantee under the Indian Companies Act of 1913? 
(b) Whut nrc the objects of the said Association, ilS stated in the 

Memorandum of the said Association? 

'c) WIlS it the first C'Jmpany of its kind in which the Registrar of 
Companies drew attention to section 103 of the Indian Companies Act, 
una, by stating that, before commencing .any business, the Association 
~o ' d be required to take out a trading certificate under the provisions of 
the section referred, to above? 

(d) Has the said Association complied with the requisition of the Hegis-
trar in that behalf, and has it done 80 under protest? 

(e) Hus a eertifieate bl'cn issued to the said Association, and if so, 
when '! R:H; the smne btwn withheld, and if so, under what law or orders?' 

ACTION OF THE REGISTRAR OF COMPANIES, BOMBA.Y, ,IN REQUIRING ONLY 

THE SHRI MAHAJAN ASSOCIATION TO FILE A PROSP,ECTUB, ETC. 

t998. *JI[r, Sidtlhe.war PruadStnha: (a) Have !lIlY, /lnd if so, which of 
the companies limited by guarantee been incorporated Bnd registered with 
the ,Registrar of Companies, Bombay ,after the 18th of July, 1925? 

(0) RnR t,he Registrl:lr of Companies, Bombay, called upon any of Bueh 
Companies, limited by guarantpe, 'so registered after the date aforesaid, or 
required any such company or Association to make and file a. prospectus 

t For answer to this queltion, 8ee a.tlswer to question No. 989, 
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and a declaration, and if so, will Government 'please na.me such eompallY 
or companies Qr o.Rsociution or associations? . 

(0) If the reply to part (b) be in the negative. will Government. be pleas-
ed to give reasons why the said reqUlisition haa not been made? 

IMPROVEMENT OF TD'EQUALITY OF INDIAN CoTTON. 

994. tXr. Slddheswar Prasad Sinha: (a) With reference to the re-
plies to my starred questions on the 25th February, 1929, do Govern-
ment propose to take any, and if so what, steps for the improvement of 
the quality of Indian ootton? 

(b) What is the average quality of yarn pw;luced by the Indian mills 
from Indian cotton? 

(0) What urc the causes that lead to the hampering of the production 
of yarn of finer counts fO,r ,the Indian mills from Indian cotton? 

. (d) What are average priceR in IndiA. of yarn of (1) 10 count.s, (2) lIS 
counts" (3) 20 ljIOunts, (4) 25 counts/ (.5)' 30 oouttts, (6) 40 counts, (7) 50 
counts; and (8)60 counts? 

(8) Whnt is the annual yield of India of cotton producing yarn of 80 
~ount  and above? ' 

(f) Is it not a fnct t,4at the Indian cotton has been ul10wed to dete-
riorate considerably? 

(g) What are the causes that have led to such deterioration? 

(h) What is the approximate amount of annual loss to the Indian 
treasury in cotton as excise duty by reason of such deterioration? 

(i) Is it 11 fact that considerably larger railway and transport; facilities 
are given to the foreign shippers of coLton than to the cotton growers and 
consumers of cotton in India? 

(j) 'What nre the facilities given to the large shippers and exporters of 
cotton in the shape of supply of wngQn& and concessions of freight by the 
Great n~ian Peninsula and Bombay, Baroda and Central India Railways? 

(h) Whut is the average yield of cotton per acre in the Indian fields? 

Xl.G. S. Balpai: With your pernlission I IIhall onswer questions Nos. 
1)94 u.nd 1190 togdhtlr. I 11m not sure, Sir, whether all the inforrmltion 
uRked for bv the Honourable Member is a.vailable, but I sholl endeavour to 
supply him' with flf1 milch of it liS enn be readily und conveniently collect-
ed. • 

UTILTZATION OF PRoPERTY VESTED IN THE GoVERNMENT OF BOMBAY FOR 

THE BENEFIT OF THE COTTON TRADE. 

B!)5. ·Mr. Siddheswar Prasad Sinha: (a,) With reference to the re-
plies given to my starred question No. 762, on 25th of Febwory. 1929, 
will Government be pleased to state whether the Bombay Cotton Contract 
Aot, J 922 (KIVof 1922), is the immedia.te reRult of the repeal of the Cotton 
Cont.ract, Ad (wnJ' measure), being Bornbll,Y Act I of 1919? 

(b) Whnt. is the nature of the amount of property and net sum vested 
in the Bombay Government under section 4 of Bombay Act III of 19227 

(c) How has the said propet'ty been utilised for the benefit of the cotton 
trade of tho City of Bombay? 

02 
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(d) What has become of the Raid property? 

(e) Is it not a fact that the Bombay Government made Over the said 
property, which was Re. 5,00,981·18·0 to the East India Cotton Associa-
tion, and the latter utilised it in writing off hucre depreciations :>f their 
Cotton Ha'l at Sewn? '" 

The Honourable Sir George Ralny: (a) I would refer the Honourable 
Member again to the Statement of Objects and Reasons a.ppended to the 
l;)mhay Cotton Contracts Bill. 

(I)) to (e). The informat,ion desired by the Honourable Member is not 
in the 1)o8session of the Government of india. 

VIOLATION OF THE PROVISIONS OF THE INDIAN COMPANIES AOT BY TltE 

EAST INDIA COTTON AsSOC1A.TION. 

996. "'lIr. Siddheswa.r Prasad Sinha: (4) With referenQe to the reo 
ply given by Government to part (b) of my starred question No. 762 on the 
25th of February, 1921:1, will Government be pltiQsed to state whether it is a 
fact that the Association formed under Bombay Act, No. XIV of 11:122, 
oalled the East India Cotton Assooiation, has also violated the 
provisions of the Indian Companies Act, vis., that it has not given 
to its members the right to meet in an Ordinary General or Extraordinary 
General Meeting, but has allocated the said function to a representative 
Committee? 

(b) Is it a fact that the extension of thre0 years'period of the said Act 
was given for a further period of five years, in opposition to the wishes of 
the trade? 

(c) Is it a. fact that tho Bombay Millowners Association were opposed 
to such extension of five years? 

(d) Is it a fact thnt the Bombay Chamber of Commerce WIre also 
opposed to such extension for five years? 

(6) Will Government state the reasons why they were sO oppolled? 

<f) Is it a fact that in 1926, the Bombay Government, on the two memo· 
rials submitted to them on behalf of Shri Mnhaj.an Association, Ltd .. wrote 
to the said Associat.ion promising an inquiry into the administration of the 
said Act by the Eost India Cot.ton Association? 

(g) Have the Bombay Government done 1'10, artd if not, why not? 

(h) Is it a fact that complaints against the rules Qnd administration of 
Bombay Act, XIV of 1922, have been many and frequent? 

Th' Honourable Sir Georl' Rainy: (a,) As the Honourable Member has 
already heen informed in reply to his starred question No. 81:12 of the 5th 
Ma.rch, 1929, the Local Government has been asked for a. report in. the 
matter. 

(b) to (h). The informa.tion desired by the Honourab,le Member is 
nob in the pORsession of the Government of India, 
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DATE OF ·.AsSENT TO BOMBAY ACT m OJ!' 1922, AND TO INTRODUOTION OF 
THE BOIllBAY CoTTON CONl'lU.01' Bll.L gi i ~ i , e S .  

OOUNCIL.. , 

997. ·.r. Siddheswar Prasad Sinha: (a) Is it a fa6tthRt the assent. 
of. the Governor General to Bombay Act, III of 1922, was r~ceiv ed in the 
month of May, 1922? . 

(b) What was the date, on which the Gcvernment of Bombay applied 
for the provious sanction of the Governor General, a.s required by sub-sec-
tion (3) of section SO·A, of the Government of India Act, to the introductioIII 
of a bill in the Bombay Legislative Council known as "Bombay Cotton 
Contract Bill"? What were t.he reasons assigned by the Government of 
Bombay for introducing the said Bill in the said  Council? On what day 
was the required sanetiongiven? 

The Honourable Sir Brojendra Kitter: ~  Bombay Act III of 1922 
reoeived the aSRent. of t,he Governor <fenePl\] on the 26th April, 1922. 

(b) Applicatiou for the previoul' !>auction of the Governor GeneroJ Wlder 
Bub-sect.ion (3) of section 80-A of the Government of India Act tothtt 
Bombay Cotton. ont~acts Bill, s~bse uent  ena~ted &8 Bombay Act. XIV 
of 1922, Was ma.de by t.he Government of Bombay, in a letter da.ted the 
7th July, 1922, and the sa.l'lction in question waf eonveyed in a telegram 
da.ted the 19th July, 1922. The reasons for the introduction of the Bill 
will be clear to the Honourablf\ Member from the Statement of Objects 
and Re880ns published in' the Bomba.y Government Ga.v.ette of the· 21st 
July, 1922, and from the proceedings of the Bombayf ... egislati've oun~i  

for the 25th July, 1922.· .  , 

SPECULATIVE TltANSACTlONS IN COTTON CARRIED ON 'BY MEMBERS OF THJ!l 
,  . EAST INDuCoTTON ASBOOIA.TION. 

99B: ·.r. Siddhuwar PrUad Bmha:. (!a) Is it a fact that, under bye-
law, or rule. 48, framed under' ,tlle Bombay Act XIV of 1922, speculative 
transactions known as "Kut6ha Kandi" nr4'l prohibited? 

,- , . , ~ , . " 

(b) Is it not a a~t that a very large number of members of the East 
India Cotton Association of Bombay, Ltd., in violation of the aforesaid 
ru~e, carry on such cotton transactions up till now? 

(c) Will Governmellt state the steps, if any, taken by the said Associa.-
tion for preventIon of the said speculative transactions? 

(d) II! it not n fact that one of the said steps, so taken, is that the said 
Association h818 thrown open the cotton transactions all the 24 hours 
round? 

(e) Is it a fact th'at the' i , ~ o ners' ss ciation of Bombay have 
raised a strong protest against the business ho~rs of trade not being observed 
properly under the rules of Bombay Act XJ'\T of 19221 

ef) Will, overnn ~nt state if there are any other' bazaars in India. 
which carryon their trade for aU the 24 hours 1 

'!'he Honourable Sir George BalDy: (a) to (I). The information desired 
hy the Honourahle Member is not in the possession of the Government of 
India.. 



1692 LEGISLATIVE ASSEMBLY. [l1Tn MAR. Hl29. 

DEVELOPMENT .AND USE OF INDIAN COTTON IN INDIAN MILLS. 

tOO9. *JIr.SlddheIWar Pruad 8lJ1ha.: (a) What is the percentage of 
lndian cotton to the total consumption of cotton in the Bombay m.ills 
and other Indian mills? 

(b) Where is the remaining cotton imported from, and why is foreign 
cotton used when Indian cotton is exported to othercountriea? 

(c) What steps have been taken by the Government to improve the 
staple of cotton grown in India? If any st.eps have been taken, will the 
GOvernlnent be pleased to state the result of it? If no steps have been 
'Itaken, why not? 

DISPOSAL OF THE BALANCE OF FUNDS Oil' THE BOARD OREATED UNDBB 

'tHE BOMBAY COTTON CONTROL ACT. 

1000., .~. , d~ S ar Praaad. 8iDha: (a) Is it a fact that a sum of 
Rs. 5,OO,O()(), the blllance of the fUlldR of the Board created \mder the 
Bomba.vCotton Contract Cont,rol Act, was handed over to the East India 
Cotton Association. Ltd.? 

(b) }Vhy was t,he tax, collected under a war measure, given to .it? 

(c) Is it a fact that the property oftha Bomba.y Cotton Control -Act 
,W\lR to he, Rpent for t~ e benefit of the cotton trade of the City of Bombay , 
under provisions of Bombay Act No. III of 1922? 
(d) Is it !\ fact that the said Ilmount of over five lakhil, was all spent in 

. writing oft the 58 per oent. depreciation of 8 single building known a8 
Sewri Hall? • 

(6) If so, will Government be pleased to state how the cotton trade 
of the City of Bombay hQA been benefited by depreciation of one 
building to the extent of DB per cent. only, during the two years, being 
written oft? 

if) .Is it a .1a~t ijlat noth~ fuitber depreciatiQnof thi.s build-
ing to the extent of 10 to 11 per cent· has been subsequently wntten oft? 

~. JlonOUfabl. Sir Glori' BalDy: (a) and (b). The informat·ion 
.desired by. the llonourable Member is not in the possession of the Gav-
ernmentof India. 

(Ie) Yes. 

(d) to (I). 'l'he information desired by the Honolirable Member is not 
in the possession of the Government of India. 

BYE-J,AWS OF THE EAST INDIA CoTTON ASSOOIATION. 

1001. ... ~. Siddheswar ,Prasad 8lDha: (a) Has the attelltion of 
Government been drawn to thj3 fact that contracts which do not conform 
t6tihe bye-laws .of the ~t ndia Ootton ,Association are v(lid? . 

. (b) Is it a fl1:ct that the bye-laws of .. the East India Cotton S ociat~on 
do' not give II. nght to thep\lrqh,aser to buy o~ account of the defaultmg 
seller, but his forward transaction'! Bre automatlca;lIy cut at the rates fixed 
by the Board arbitrarily? 

-_._._., t ~ran~ e ' ~ .. th ~ e~i~ ,~ n er t~~~~stion No. 994. 



'. QUESTIONS AND ANSWERS. 1693 

'"1'h1I l!DDDurabl. Sir George B&iDy: (a) The Govenlment are 'aware 
tnatcont,racts which contravene the bye-laws made by the Board of 
!Directors of It he East India Cotton ARsocintion. subject to the sQDction of 
ine Governor in 'Council, under Section 3 of the Bomba.y Cotton Contracts 
.Act df 'iUt22.,a.re voiCl nntier Section D of the Act. 
(II) 'l'h(l Government 1hl1'Vellfiked. to be furnished with the latest copy 

,of tbe h:ve-lawtl, 'but ,t t~  ta~e ot yet been received. 

lItEPRJIlSEllT.i.TI8N 91' CaTTON GaoWEJl.8 ON THE PANELS OF THE EAST INDIA. 

CO'M'ON ASSOCIATION. 

]()02. ·Kr. Slddheswar Prasad Sinha: With rdcrcnce to tho nnswer 
'given by o~ern ent to part (c) of my starred question No. 762 on the 
'25th :Feurul1ry, H129 , will Government be pleased to state whether it is 
:a fact .th&t :the ,ootton growers, as such, have no representation on any 
of the panels ef the East India Cotton Association? 

The' Honourable Sir George Batny : Under Article 7 of the Articles of 
Association, 'the general qualification for membership iR to have traded 
ill cotton in Bombay for Q period of not less than 8 years, and to have, Q 
plaee of business in Bombay. And under Article 29. the members are 
.classed in six electoral panels as follows:.,.... 

1. Millownel'8, 

.2. Exporters, 

:3. Importers, 

-4. Commission Agents, 

;5. Mucce.duIll8, 

'6. Brokers. 

• 
• 

'SANOTIOK OF AliIDft'tONAL CL:EBKS :FOB POSTS AND TELEGRAPHS DEPARTMENT 

IN BENGAL AND ASSAM. 

100H.·.r."S. '0. lIitr&:' (a) Will Goveriunent -ple$!le state' how'mliDY 
clerks, jU!ltified by the time test in vogue in the· Posts a.nd Telegraphs 
Department there, AJ'e in the Bengal and Assam Circle, Divi!lion by 
Division? 

(b) What is the number of clerks  approved under the present time 
'test and t.he time when they have been approved? 

(c) h~t is the number of clerks sanctioned up till now? 

(d) Is it a fset that' sanction of approved clerks is being dela.yed for 
'paucity of funds? 

(e) If so, :w,ill Govenunent be pleased to state when suffioient funds are 
'4:'xpel'ted to be placed lit the disposal of ti}() h!'lad of the Assam Postal 
'Circle ~r sRMtioning all the approved appointments? 

. (f)Do Government propose to compensate the overworked staff by 
sanct.inning overtime anowance!l for the offices, which jU!ltify additiOnal 
hands? If not, why? 

Xr. B. A. Hams: (a), (b) and (0). Government have no infonn&tion. 
'The,\' do not propose' to call for it. 88 it would not justify the labour in-
volved. especially as ,a new time test is likely to be a.pplied in the Dea.r 
future. 
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(d) C?-0vcrnment are not aware thl!ot, this is tb~ ease. The flmds put 
at the disposal of the Postmaster-General, Bengal and A'SSIml, for 1928-29,. 
were more than he originally a.sked for. 

(e) There is no circle called "The Assam fostal Circle". As already 
expla.ined in my reply to part (d), the funds already placed a.t the disposal 
of the Postmaster-General, Bengal and Assam, are prima facie sufficient. 

(f) No. The remedy lies in sanctioning sufficient staff. As far as 
Government are aware, t,his has' been or wiII be done. 

APpOINTMENT OF UNQUALIFmD CANDIDATES TO THE FARIDPUR DIVISION 

OF THE POSTAL SERVIOE. 

. 1004. *lI[r. S. O. )[ltra: (a) Will Government be pleased to state the 
miniUllU11 ~tanda.rd of educational qualification required of Ii- candidate 
for appointmcnt to the clerical cadre of the PostaJ.Department 1 

(b) Is it f1 fact that ~ non.matriculate has been taken in as a learner 
in the Faridpur Division in March, 1928? .If so, how ~d~h ., 

(c) Is it a fact tba.t the Director General issued orders to the e ~c1  
t.hatcandidates belongtng to one Revenue Division should not .be taken, 
in anotper Revenue. Division? 

(d) Has the order since been modified? Was the recruitment of two 
candieates belonging to the Chittagong and Burdwan Revenue. Division. 
effected in the Faridpur Postal Di\Tision under the Dacca Revenue Divi-
sion? If so, how? 

JIr. H. A.. Sams: (a) Ordinarily the minimum educational standard 
required is the matriculation eXRmina.tion of a :recognised University, or' 
its equivalent. A lower Atsndard has been allowed for oandidates in back-
ward districts, where those who have not passed any Uwversitly examina-
tion are recntited, as Q. special ('Rile, Rnd are required to pass a depart-
Inental test in English dictation, the vem80Culars of the postal circle and 
simple a.rithmetic. 

(b) I have no information, but QIn. malting JuquiJr1es< anei,. will inform' 
the Honoura.bleMember in due cou.rse. '.. 

(c) Yefl: but an exoeption is made in the case of .ilities J ~e Bombay 
Bnd Calcutta, where candidates belonging to the adjacent Revenue ivi~ 

sions are also eligible for a oint en~ in such c~ties.. '. 

(tl) The order baa llotbef;ln modified,. Lhave no informa.tion respect-· 
ing the second part· of the o~ urab e },1ember's Question, but.~ inquiry 
is . being made and the result will be communicated to the Honourable 
Member. . 

REOONSTRUCTION OF THE FAlUDPU'B HEA.D POST OPTIo:m BUILDINO. 

1005. *JIr. S. O. Jrltra: . (a) Wm Gov.erDlXlent be pleased 
. to state whet.her the Faridpur head office building has been e~nde ned  

by _ several Postmasters-General one after another, as being itl-ventilat-ed, 
ill-accommodated and insanit,ary? .. 

(b) How long has the question of reconstruction of t,he building been 
pending? . 

(c) When are the necessary funds for the building expected to be-
allotted and the work to be taken up and completed" 
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Mr. E. A. SaIDI: (a) Several Postmasters.General have regarded the 
accommodatipn in the office 8B inadequate and, criticilled the building as 
unsuita.ble for a post office, but Rai Bahadur H. K. Raha., lately the head 
of t·he Circle, re-cxamined the qllcEltion carefully in J anua.ry, 1928, and 
came to the conclusion t.hat the s}Juce in the office was quit.e suffioient, 
and that, by making ClHtain intemnl ~huct 1ra  ulterations, and construct-
ing fresh -residential qU8rtlers for thc Pm:trna!'ltel', the office would' he 
improved out of all recognition, and sufficient :Boor space be secured 'for 
future expllIlsion. These vif,l}vs, were _ accepted by, the DirectQl' General: 

", .' ". " .  . 

(b) Succesaive proppsa.ls for additions aridaltera.tions have been under 
considera.tion since 1920. Ra.i Bahadur H.K. Raha.'s scheme has been 
pending since February 1928. 

(IC) Endeavour will be made to a.llot funds in 1929-80 and the Post-
master-General, ~n a.  and Assam, will be inst,ructed 00 'carry the work 
described in (a) to completion, if possible in that year. 

INADEQUACY OW THE PAY OF EXTRA DEPARTMENTAL AORNTS OF THE 
POSTAL DEPARTMENT. 

1006. *Kr. S. O. Mitra: (a) Is it a fact that the Postal Union repre-
sented to the Government that the pay of the Extra Departmental 
Agents is -inMequlllte? . 
. (b) Is it a fact that the pay of the subordinate staff of the ; Postal 

Department has recently been revised, and th~ Extra Departmental; 
~ts have been entirely deprived of the beneSt? 

(r) Will the Government please state the reason why th,E)se men have 
been left ~ut of the revision? . ' '. 

Cd) Are Government prepared to consider their case and revif!'e the pay? 
[f so, when? 

Kr. II. A. Sam.: (a) Yes. A referenC& -is. however. invited to the, 
reply given on the 7th March of 1928, to part (q) o '~ llonourable Mem-
ber's unstarred question No. 311 in the Legislative Assembly. 

(b) Yes. 

(IC) and (d). Ext'l'a ]')epartmental Agents arA not wholetime Rervants 
of Government and they are paid only certain allowances by this Depart-
ment for doing post office work during their leisure hours, or in addition 
to their occupations. Government. understand that, in most. parts of 
the country, there is keen competition' for these extra-depnrtmental' 
agencies. Their allowances were last revised in lrol, and Government· 
do not consider that any further increase is justifiefl. i 

PAY OF MAIL GUARDS OF THE RAILWAY MArL SERVICE. 

1007. *Kr. S. O. Mitra: (a) Is it a. faot that the pay of the mail guards 
was Rs. 15 find Us. 20 and that of branch pQStmfl.Sters Rs. 15, prior to· 
the introduction of time scale of pay? . __, 

(b) Is it a fact that the mail guards were given a time-scale of pa.y 
of Rs. 20-35 and branch postmasters Rs. 2b,32 011 t,he reco end ~ion
of the Postal Inquiry Committee? 

(c) Is it a. fact that a time-scale of pay of Rs. 40-80 has been eQnctioned: 
for branch post.masters nnd  Rs. 20---40 for mail guards? 
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(d) Is it 11 fact that, since the creation of the Railway Mail Service, 
·the pay of the mail guards was not lower than that of branch postmasters? • 
If so, will Government plell.sestate the reason why the status of the mail 
guards has been· 'lowered? 

(e) 4re Government prepared to reconsider their case and sanction at 
'least the sam¢ scale of pny sanctioned for branch postmasters? If not, 
;why? 

''!he .oDourable Sir BhtipeDdla lfathmtra: (a) No. Before the in-
'·AJroduction of the time-sca.le, different rates of pay were sanctioned for 
,·different JOMlitie8 which, ~ethcr withallowimces, runged between Hs. 18 
:.and Rs. 34 in Mle case of mail guards, aud ~s. 1 ~ c  lind Rs. 45 in the 
case of branch pOl'ltmH.8ters. 

(b) '1'he fact is not as stated. Different time-seales of pay were re-
"commended for different locllliities, ranging between HR. 20 sud Re. 35 in all 
placeR (except in Bombay Cit.'l, where the maximum pay recommended 
was Hs. 45), in the case of mail gua.rds, and Bs. 24 and Rs. 85 in t·he 
case of branch postmasters. The scales tl8 reeommended hy t,he Postal 
'Committee were sanctioned by Government. 

(re) Yes, in certain loca.1ities. 

(tl) No, difJercnt rates obtained in different localities, as state.d above 
in reply to part. (a) of the question. No reduction in the status of mail 
'cgu&tds has been effected. 

(e) No, beca.use the duties of mail guards are, on the whole, lesa onerous 
'and loss responsible than those of branch postmasters. The Honourable 
''Member's attention is invited, in this connection, to the reply given to 
. Mr. G. Sarvotham Rao's starred question No. 847 on the 7th March, 1928. 

GRIEVANCES OF SORTERS AND PEONS OF N. 5 SECTION OF THE RAILWAY 
MAIL SERVICE AT KlrARAOPUR.' 

.~. '8. O. ;Klm: (a) Ie it a 'fact that one room has been allotted 
. to the sorters ortd vIm peons of N. 5 'section at Kharagpur as a rest house? 

(b) Is it 11 farlt that the officials have no separate kit9hen and thnt t,he 
';cooking of food ill al90 done in the same room? 

(c) Is it a faet that the sortersbave no attendant? l(so, what is the 
tt'eason of not permitting an attendant a,s is done in other cases? 

(d) Will the Government, please say whether they are prepared 'to 
'remove their hard&hip?If DOt, why not? 

J[r. B. A.. S&'m8: The infonnat.ion is not. uvnilahll' but will bl' obtained 
: and communicated to the Honoura.ble Membcr. 

bORlIASE OF BOAT1!mE AND ROWERS' ALLOWANCE tORPo'STME1r SERmo 
IN RIV:S:luN'lil D!ST'atOTS. 

1000. *Jlr. S. O. J[ltra: (1) Is it a fnct that the boat hircand rowers' 
allowance, sanctioned for the o~tn oo in riverine districts, is much lower 
than that sanctioned by the Local Government for theproce@1I servers and 
.. other men in inferior service in civil and criminal Courts of Bengal? 

(b) Has the ,a~en.tion cif the Govtll'nment ~een drawn to the articles 
,entitled .. Monsoon charges in East Bengal " published at page 416 of 
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Lal1oUT. dated January. 1~2  If so. will t~e Government please state 
what action has been taken or is proposed to be taken for redressing the 
grievances complained of 1 

Mr. a:. ,A. 8a1Dt: (a) G'overnment have no information but an inquiry 
iiI! being made. 

(b) YeB. The matter is under my consideration. 

PAY OJ' THE EXISTING 'OFFIOlALS 01' THE POSTAL DEPARTMENT 

UNAFFECTED BY RECENT REVISION. 

1610. "Mr. S. O. Kltra: (a) Is it a fact that Government did not con-
.sider the length of service of the e~istin  officials of the Postal Depart-
:ment in giving effect to the revision recently sanctioned. and that. in con-
'8eql1ence. the existing officials did not derive any benefit from the revision 
which might be beneficial to the new recruit? 

(b) is it a fact that the representatives of the Postal Union waited 
"in deputation on the Honourable Member in charge of the Departm.@,t 
-of Industries and Labour an.d urged the necessity of ,anotioning a suitable 
time-scale of pay to .the existing staff who are hard hit? 

(c) Is it not a fact that the Honourable Member accepted the depu-
. -tation 1Uld 8ssured it thRt he would remove the re ~o ab e grievanoes of 
the existing staff? 

(d) With reference to the assurance to consider the case of the exist-
i~  staff. given by the Honourable Member to Mr. N.C.Kelkar and, other 
Members of the ASl'lembiy during the debate on postal -matters In the 
Assembly. will Government please state what consideration ha.s been made 
by the Honourable Member? 

~e '.BonoarableS1r'Bhapendra'1I'athJliwa: (a) 'J~n ih 6f service was 
not taken into account, but the coI1!!equeneew8B not a8 sta.ted.Pay was 
l'evi!,jed under the provisions of the FundAmental Rules, arid there was a 
general benefit to those concerned. 

(b) It is a fact that a deputation. of the All-India (including Burma.) 
Postal and Ha.ilwav Mail Service n~n wa-ited' an me in Match, 1925. 
and re res~nted, Bmong other 'gl'iev8.nces. the inadeqmwy of thetim:e-
. Bcales of pay then in . f0l'Ce. Since that time, tbe, sca.les . of pay for the 

n ,~ted stuff generally Q8ve been considerahl.v improved. 

(0) 1 received the deputation tndgave them a. sympBothetic hell.ring' 
'but IhQ¥e no recollectioo (j)f having given any assurance of the recis~ 
nature mentioned b,v the HODouI'",hle Member nor iii! there any record of 
. rlHUth a.D. assurance. 

(d) 1 c n~ot trace Rny assurance of the nature referred toby the Hon-
·oura.bJ(, Memher. On the otberhAnd I sHid, in tJhe cou1'8eof the debate 
on" the '11 t,h March. 1927. that it wouldbeimpossibJE.\ to make any spedial 
c~nces ions in the direction of e~e t on ffOm._ operation of general ser-
vIce rules. etc. 

Ki'. re d~t ' 'he question whether the hCltring was .sympathetic or 
not is a matter of' opinIOn. (Laughter.). 
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EXEMPTION OF SlilNIOR OFFlClALS IN THE POSTAL SERVIOE FROH THE 

TEST FOR PRoHOTION TO THE SELECTION GRADE. 

1011. ·Mr. S. O. JI1tra: (a) Is it a fact that the Director General of 
Posts and Teiegraphs has. introduced an examina.tion i.,stett ~or  ftloruit-
ment from the O'fficials in the time-scale of pay in the lowest seleotion 
grade of Rs. 160-10-250? 

(b) Is it a fact that the cillicials in the time-scale of pay ufiled to get 
promotion to the ~e ection grade of Rs. 145-5-170 and Rs. 175-10-225, 
which. have, subsequently heen converted into a. selection grade of 
Re .. 160-10-250? 

(c) Will Government please state the reason for the departure from 
the old practice and for the introduction of this new innovation?' . 

(d) Is it 8 fact tbat the scnior officials, who have rendered long service,. 
i;e., more than 20y.ears of sen'ice, and whO' ha.ve attained t.he age of 40 
years and a.bove, ha.ve been directed to. sit for this examination? 

(e) Is it a fact that the Postal Union requested the Government to· 
exem.pt, at ;least the senior officials, who have attained the age of 40 years 
and above, from appearing at this, eXII.minQ.tioJi, in view of the fact tnat 
it is not ra.cti~ .h e for theSte offi-eials' to .get by heart the rule.s of tne 
Department at such an advancedll.ge,and thatt,hey ate subJected to 
. ,anxieties and worries due to family elltanglements? 

(J) Is it s.fllcttho.t the Accountant General, Posts and Telegraphs, 
exempted officials above 40 years of age from appearing at the examins.-
tion? 

(g) Are Government r~ red tp consider the case of these senior' 
officials and exempt them from appearing at the examination and allow 
them to get into the seleotion grade aooordiJ)g to seniority inservioo ?' 
If not, why not? 

Mr. B. A. 8auua: (a). An ~ a iu .tion fOJ' the jseleotion 9£ offici"ls in 
the time-seale of pay, not forl:eCruitment, but for promotion, to the lowut 
selection grade is being introduced. 
(b) Yes, if they were selected as fit. 

(10) The new system iy being introduoedin the interests of efficiency, 
ip.' acooroa.nce with 8ll arrBoDgementwhichwQ8 explained to the Standing 
F.iJ3ance Committee at their meeting on the 28th January, 1927. 
(d) When final orders are passed the fact, would probably beM i!ts.ted. 

(c) If by the tenn "Postal Union" the Honours.ble Member refers 
to the "All.India (inoluding Burma) Postal and R. M. S. Union," the 
S'tntement in thb first half of thfl question is Rubstant.iaUy correct. With 
reference to thf' I;Moud lJalf. Government do not require the eXs.minf'eR to 
know the MIleR hv hel\rt. G0vernment do not consider that the cimum-
st~ces alluded to' 9.t the en,d of this question justify e~e tion. 

'(I,)' The exem!ltion l'c.ferred to h;vthe Ronoumblf' Member re a~ed to 
the rl"Slb examination,. heldhY thA Aoconnt,antGenernl, PO,:;tR and Tele-
#Faphs, for the efficiency ba,rt .in his own Office a,nd not to a. seleotion grRde 
pxaminstion . 

.(g) The question has bee~ fully . considered an~ ovenun~ t . are ~ot 
prepared to grant to thes\:! senIor offiCIals the exemptIOn Ruggested. Semor· 
ity in sel'Vif!e does not in itself give any right to promotion to selection 
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-grade posts, and Government are not prepared to allow' any exception to 
this general rule. 

APPOINTMENT OF ADDITIONAL STAFF FOR RAILWAY MAIL SEOTIONS AND 
t.· CERTAIN POST OFFICES. . . 
1012. *lIIr. S. O. Kltra: (a) Is it u fQct that the _Government have 
prescribed a time test £,?r determining tho staff of the post offices and 
Railwa.y Mail Service sections? 

(b) Will Government pIeal!e state whether they have directed the 
Director-General, Posts and Telegra.phs, or the Circle officers to sanction 
:staff justified by the time test? 

(c) Is it a fact that the post offices and Railway Mail Service sections 
·do not get tho staff justified by the time test and the existing staff have 
'.to manage the duties of the additional staff so juEttified? If so, will Gov-
. emrnent please state the reason why they do not sanction staff justified 
by the time test prescribed by them? 

(d) Is it a fact' that about 150 officials f0r the Town Sub-Offioes in 
'(:aloutta and different departments of the Calcutta General Post Office 
are justified by the existing time t<est and that the Presidency Postmaster, 
Calcutta, submitted proposals for sanctioning the staff in March and April, 
1~  • 

(e) Is it a fact that no additiona.l staff has yet been sanctioned, though 
£Ibout a year has e18psed since the date of submission of the proposal? 
H so, why? 
(j) Are Government prepared to issue orders to the Circle officers to 

sanction staff justified by the time test i ~diate  on receIpt of the 
proposals? If not, why not? 

The Honourable Sir Bhllpeodra Hath Mitra: (a) Yes. 

(b) The· Director ~ner J a.nd Heads of Circles h~ve been empowered 
by Government to sanction sta.ff justified by the time test, subject to the 
'exil-:tence of budget provision. 

(IC) Government are not a.ware tha.t the position is as At.ated. 

(d) and (e). Government have no informatioIl;' but will make an 
inquiry and will communicate thfJ result to the Honoura.ble Member. 

(I) Government do not consider it necessary to issue Buch orders. 
'The Director General, however, WIll inquire from HeBds of CircleB whether 
they Rre SAtisfied that the offices and sect·ions a.re properly stAfi'pd RCCOrd-
lin1! to t·he time teKt. 

GRANT OF SUNDAY AND HOLIDAY ALLOWANCES TO POST OFFIO:S 
EMPLOYEES. 

1013. *JIr. S. O. Kiva: (a) Has the attention of the Government been 
·drawn to the artiole published in Labou'T at page 353 of November, 192;, 
regarding sanction of Sunday and post offi'Oe holida.y a.llowance? 

(b) Is it a fact that the Honoura.ble Member in-charge of the Depart-
ment of Labour and Industries, after discussing the question with mem-
'bers of the All-India PostaJ Deput.a.tion, which waited on him in Murch, 
1925, a.ssured them ,that 'it 'WEluld receive his sympathetic oonsideration? 
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(c) Will the Government please state· when the decision on the-
matter is eX'pected to be made? 

The Honourable Sir Bhupendra lfath Mitra: (a) Yes. 

(b) Rnd (c). 'fhe attention of thf' Uonourable Member is invited to 
the reply to starred question No. 324 asked by Mr. Fazallbrahtn lttlhim. 
tuna on the 27th Fel!lnlllry, 1928. I shall try to expedite a. decision. 

GltAN'T OF HOUSE-RENT ALLOW4NCE TO OJ'FIOULS ON THE Tnn:-ScALE 
IN THE POST OFFICE INCALCUT'l'A. 

1014. *Kr. S. O. Mitra: (a) Is it a fact that the gazetted officers aDd 
dficials in the select.ion grade in the Postal ~ art ent in Calcutta are 
paid compensatory Hllowance? 

(b) Is it Il fact that postmen and men in inferior service in Calcutta.. 
1I1'e paid house-rent sHowance? 

~  Ish a. fa.ct that. thE' otficialsof the time. sen Ie in Calcuttn, who also-
work in the post office under the same llonditioos and undllr the I';IllIle 
administrative officer, do not enjoy the concession? If so, I1re Govern-
ment prepared t.Ocollsider the case of these officials, lind iRilue orders for' 
lile payment of co ensator~' or house-rent allowance t.o these officials? 
H ,not, will Government state the reasons for perpetuation of this 
differentia.l treatment? 

The Honourable Slr Bhupendra Hath Mitra: (a) and (b). Yes. 

(c) The reply to the first pa.rt i<\ in the affirmative. Ail regards the' 
rest of the question, the answer is that the rate of pay referred. 

12 NooN'. to, a-hich was int.roduced. in recent years with the approval of 
the Standing Finance Committ.ee of this House. is II. local rate fOI' Caloutta 
fixed on the basis tha.t no compensa.tory or house-rent allowo.two would 
b(;given in addition. . 

UNSTARRED QUESTIONS AND ANSWERS. 

NUJ4BER OF OFFIOERS POSTED TO REPORT ON THE INTRODU(J'l'ION OF THE 

SOHEME OF THE RAILWAY CLEARING ACCOUNTS OFFIOE4ND THEIR 

RECOMMENDATIONS. 

296. Maulvi Badi-ul-Zaman: (a) Will Government be pleased to ",tate-
how many special officers were posted to report on the introduction of the-
scheme of the Railway Clearing Accounts Office? 

(b) Did any of the officers recommend the cheokibg of. dtltward ddcn-
Ulents when the freight is collected at destination? Ifnot,what o ~ditions' 

~d to the introduction of such a cbeck? . 

(c) Did nny officers recommend the allowance of refunds and publio 
claims without any check? 

(d) Whatateps ha.vebeen taken to illtrodooe machine 60c0untit;lg. in thb 
ltailway Clearing Accounts Office? 
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Mr. P. R. Rau:. (a) Two officers. 
(b) The answer: to the first. part. of the question is ID the affirmative •. 

The second part therefore· does lwt arise. 

(cy No. 
(d) 'fhe Honournbl(> Member's a.tt~nt on is invited to. Annexure • A  • 

to the ExplAnAtory Memorandum on the Hllilwa), Budget for 1927·28. 

RULES FOR REORUITMENT OF THB SUBORDINATE ESTABLISHMENT OF THE' 

RAILWAY CLEARING AoooUN'rs OFFICE. 

297. Kaulvi Badi-ul-Zaman: (a) Have Government prescribed any' 
rules for recruitment of subordinates in the HllilwBy Accounts Offices? 

(b) If the. reply to part (a) is in the affirmative, when do Government 
propose to publish them? 

.. (0) Do Government propoee to. entrust to th~ u ic Ser ic~ C9mmission. 
t eduti~ of holding the e~a in tion tor recruitment to the Railway Clear-
ilJf" Accounts Office, and for supplying Q list in order of merit of thE' success· 
fll candidntes to the recruiting authorities? 

(d) Do Government propose to order that no officers of the offices con-
ctlrned should be posted o.s examinerfl'l . 

(e) Wh"t. propartioll. of posts inthe'9uperior revenue establi8hment, of 
the Hailway Accounts Offices do Government propose to give to Muslims 
to. avoid preponderance of any ODe community?:. . 

)lr. P.R.Rau: (a) nnd (b). It is hoped that thenlles for recruitment. 
will be published some time this month. -

(c) It is proposed .to entrust, to the }>ublic Stlrvice Commission the· 
recruitment to the ltailwsy Ae,cotintslService, he~constituted  but it 
is not ('onsidered necessary to have the examination for clerico.! posts to·, 
be conducted by them; 

(d) No. 

((:) Government propOse to follow, in the Cflse of the Hailwlly eco nb~ 

Serviec, whcn it is conRtituted, the same principles of recruit ~ t fiR in 
j,he ('IIRe of oHlt'r services. 'j'he detailed rules are Itt presont under COIl-
siderntion. 

APPOINTMENT OF MUSLIMS TO THE RAILWAY CLE2\RTNG ACCOUNTS OFFICE. 

2~  Kaulvi Badi-ul-Za.iD.an: 1. Will Government. be p\eMPd to Rtute: 

(11) whl'll filling the posh of accountants and t.heir IlRRistnntR, which 
are (S3 in fi-II, will ;.33 per cent. be filled. from Hubordinate· 
gradl;:B ? 

(b) whether at least sevenM\lslim subor.di at~ with necesilary qua.1i-
fications would be fortbeomin,g f.9 fill one-third of the posts. 
for Muslims 1 

(c') whether, i ~h .v Ilre not aVllilflble in ai a~' .A?cPllnts Dep(1rt.· 
nwnt., tr J ~ed hands from ,Qther accounts. dcpririment-R will he-
given a chance for promotion? 
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2. Do Government propose that, out of the . remaining 42 o~ts, 
eventually 14. posts will be allotted to Muslim gradua.tes who have 
a e .d~ .~ hoo,. a:nd whos.e appliootioBs have been forwarded by the 
FinanClal CommissIOner, Ra.ilways, to the Controller for consideration? 

.' Mr. P. ll.. Bali: 1. (a) Except in the first year, when the percentage 
. ~  probal:#ly be higher, ,it is intended to fin 20 per cent. of thc vllcancies 
·111 each year by promotIOn from the subordinate gra.des . 

. (b) No posts in the superior service will be .definitely reserved fer pa.rti. 
<cular communities. 

(0) Yes. 
2. No. 

ADOPTION OF THE NOMINATION SYSTEM :rOR REORUITMENT TO Tmt 

RAILWAY CLE.A.BJNG AooOUNTS OFFICl!l. ' 

299. Jlaulvi Badl-uz-Zaman: Do 'Government propose to introduce the 
;nomination system, B8 was 'adopted ·by Government a few yean! ago, 
,in the case of recruitment ill the Railway Aceounts Department? 

JIr. P .... Bau: NQ. 

,CoNSULTATION OF AND REOOMMENDATIONS BY MElilBERS OF THE 

LBGISLATIVE ASSEMBLY IN REGARD TO CANDIDATES FOR APPOINTKENT 
. OR TRAINING, .. 

300. Kaulvl Baeil-a-Zaman: (a) Did any officer on behalf of the 
'Financial Commissioner, RaHways, write to 3lly Hindu Member of ~e 
:LegislaLive Assembly in November, 1928, that he was desirous of appointing 
a. candidate through his agency 1 

(b) Is this procedure ever followed by Government for selection or 
. nomination '/ 
(0) Did any Muslim member recommend to Mr, Hayman in the ssme 

:month any candidate for the t,raining school started at Calputta 1 

(d) Will Government be pleased to lay. on the table a copy of the 
Teply (lent to him on 23rd November, 19281 

Kr. P. 11.. Ban: (a) Yes. 

(b) Not usually. 

Gc) Yes. 
(d) I am sending the Honourable Member a copy of the reply referred 

to. 

UNEQUAL PRoPORTION OF DlFFERIINT CoMMUNITIES IN THlII RAILWAY 
CLEARING ACOOUNTS OFFICE. _ 

301 Kaulvl Badl-us-Zaman: Do Government propose to roalte up the 
,de icie~c  of the proportion of the different communities in the Railway 
Clearing Accounts Office? 

JIr. P .... 1I.&u: Government propose tofiU one-third of the yacancies 
in the subordinate ranks on a basis that will rectify communal inequalities. . . 
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AMOUNT 01' SAVINO ANTImPATED BY THE EsTA.BLISJDONT 01' THE RAILWAY 

CLE..uuNo HOUSE. 

802. JIaulvl Badl.-lII-Zaman: (0) Is it a fact that the Standing Finance 
Committee for Railways was given to understand. at the time when they 
accepted the proposal of the Clearing House. that there would be a. saving 
of 80 per cent. in the cost of establishment? 

(b) Do Government propose to lay on the table a statement comparing 
the savings anticipated with those effected. other than those mentioned in 
Volume V of the proceedings of the Standing Finance Committee o~ Bail-
way.? 

Mr. P .•. Bau: (0) No. 
(b) The statement contained in Vbe proceedings of the StandiDg 

Finance Committee, Vol. V. No.6, gives a full comparison, and Govern-
ment do' not consider a further statement necessary. 

NUXBBR 01' STATION TO STATION CARD PASSJD8 UTILIZBD I'OR THII RAILWAY 

CLE.uuNo AOOOUNTS OITIOE. 

303. .awvl Bacli-u..zamaa: How many station to station card paaaea 
are being utilized in the Railway Clearing Accounts Office and what amount 
is debited to it in this respect on account of their cost? 

Ilr. P ..... u: The number of card passes in use at present is forty-
six. No debit is made against the Office on this account. 

EirPLOYMENT 01' MUSLIM C'ONTllAOTOBB IN THE SIMLA. IMPERIAL CIBOLE 
01' THE PuBLIO WORKS DEPARTMBNT. 

304. KaUlvl Badi-u-Zam&D: (a) Will Government be pleased to state 
whether an approved list of contractors is maintained in both the divisions 
of the Public Works Department of the Simla Imperial Circle? 
(b) If 80, will Government be pleased to state how many of them are 

Muslims, and what was the total amount of work carried out by those two 
divisions, and how much out of it was done by Muslims ? . 
(0) Is it a fact that S. Rur Singh, Sub. Divisional Officer, Imperial 

West Division, is employing his relatives for all work under him? 
(d) What relation is S. Mihr Singh to the above-mentioned Sub-Divi-

sional Officer? 

(e) Will Government be pleased to lay on the table a statement showing 
the number of Muslims in the Simla Imperial Wesb Division employed &I 
officers. subordinates and menials? 
fte JlODourable Sir Bhupelldra .aUlllttra: (a) Yes. 

(b) (i) 82. 

(b) (ii) Period for which information is required is not stated, but tlie 
figures for 1927-28 were 88 follows:- . 

~ lrIIlount of works carried out 

Amount of works done by Muslim 

Re. 
8. '71,fr.ll 
1,41,590 
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(c) Np. 
(d) None. 

(6) Offl,cers-Nil. , 

Subordinates-i. 
, Meniala-4.. 
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~ S JOR DISQUALII!'IOA.TION OF eBBTAIN' o ~  IN TJIE 
, S~ OOElUAL CIBCLB OF THE PuBLIC ~,S DBPARTMEN'J'. ' 

4)()5; IIaatri Badl-Ul-ZIIID&D: (a) Is it a faot that most of the approved' 
contractors have been discarded and black marked by S. Rur Singh in 
the Simla Imperial West Division?,. 

, ~ i.so, will Government be pleased to give de in t~ aJld strong re~ns 
witli rem&rk$ by the Industries Department in a statement IIhowing all thlt 
contractors who have been disqualifiell in the Simla Imperial Cifcle? 

'l'b.e HODOurable Sir Bhupendra Nath Mitra: (a) No. 

,b) .J)(jEl8 ~. ~e. 

METKOD OF ACCEPTANCE OF TBNDEBS FOR WORK CONNECTED WITH THE 

•  " VICEBEOAL ESTATE, B nw.w:. ' 

'306:' Kaulv1 Ba4i-1lI-Zaman: (a) Is it a fact that '&uwork constructed 
under the Superintendent, Vicerega:l Esta.te, Simla, is carried out under 
nominal tenders and by one Mukanci Singh, (lolltractior,ollly:? 

(b) Is it a fact tha.t generally, on all the dates on which the tenders are 
invited, the Superintendent is out of the station, and the tender is accepted 
by a non-gazetted, officer? If so, is this against the Government rules? 

The Honourable Sir Bhup8ndJa lfath Kitra: (a) and (b). No. 

SAFEOUAJtDINO OF THE INTERESTS OF THE MUSLIM CoMMUNITY IN THE 

PUBLIC WORKS DUARTMENT IN THE SDu..A.OOERIAL WEST DIVISION 

AND ~  ESTA'J'E. 

307. Jlaulvl Badl-Wl-ZPlan: What steps do Government propose to, 
take to safeguard the interests of the Muslim community with regard to 
work, establishment and. payment iIi the Publio Works Department in the 
Simla Imperial' West Division and Viceregal Eitate? 

The Honourable Sir Bllupendra Nath Kitra: So far 9.S Government are 
aware the interests of the Mm;lim community arc at, present. suffldently 
safeguarded. ' 

CoMPARISON OF CERTAIN ITEMS OF WORK DONE 'BY THE RAILWAY 

CLEARING AOCOUNTS O:nre.l!l AND BytmD AuDIT OI'I'icB'l'!BJIWlO11S 
TO THE INTRODUOTION OF THE NEW ScHEME. 

3OS.Jlauivl Badl-ul-z&man: (il) Will Government be pleased' to lay 
on the table a. statement showing the RUDiber of error sbeets 88 re ~' 

goods, coaching,' parcel, and luggage issued and withdrawn by the Railway 
Clearing ACCQun.t.a Office in the last two, years, comparing it with the Audit 
Office for a c~ e of years before the. .introduction of the eari~ Houss 
scheme? '  " 
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. (b)}\Till ove.r~ e~t be e~ ~d to ~  on ~ 1;a.ble a st~~ 
tihowing the amount of ~b ic claUlls ~saed ~ rejected by the ~ 
House in ~he la.st two years, comparing it with that 0.£ the Audit OtJicefor 
a couple of yeatS before the introduction of this scheme? 

Ill. P. R. R&u: (a) and (b). qovernment regre,t that tb,ey are· pot 
prepared to undertake the la,bO!'ious compilation suggested by the io o ~, 
able Member. . 

AM:6'I:1n 01' 'SAVING lDFJ'ECTltD IN THE R.uLWAY CLEARING AcooUNTs 
O:rnOEl BY ~  OF ?,lETaqD8 'UOOJdlN1lNl)l!lDay ISm 
A. L. DIOKlNSON. '  " '",,' \,. i 

.  : '" ,  . I ,~  t 

309. lIaulvt B&d1-u-Zaman: (a) Have the recommendations in ar ~ 

graph 348 of Sir A. L. Dickinson's Report been given effect tof ,'j;!, 

(b) If so, will Government be pleased to lay on the table a statemept 
13howing the co n.ri~on and savings efJeatel by the introduction of 
r,lachine accounting, degro.dation of scale, employment of office hoys ill 
t~e ~~ai a  Clearing Accounts Office since its ,origin to d&te, as, ;oompared 
~,rith higher grade ckrks of Audit Offices? ' , 

(c) With reference to the memorandum Oy the Financial Commie·' 
sioner, Hailwnys, on the savings effected in the Railway Olearing Accoupts 
Office and by the Chief Accounts Officer, East Indian Railway, will 
Government pie sse state whether the savings shown under the Esst IndiaJl. 
Hailway as RR. 80,416 per annum and Rs. 1,21,868 per annum ~ the Rllil. 
way Clearing Accounts Office have been worked out., .  . 

(d) Will Government be pleased to give an explana.tion and comparison 
with that procedure in Audit Offices which is printed on pages ti2 to 75 
of Volume 5, No.2, Standing Finance Committee Proceedings? 

IIr. P. :a. Rau: (a) Yes, to the extent that it is the intention of the 
Government to introduce machine methods of accounting in railway 
accounts offices when they are satisfied tha.t equal or greater efficienoy 
will be secured at lCS8 cost. 

(b) and (c). The Honourable Member's a.ttention' is invited to 
Appendices I and II of the Financial Commissioner's Memorandum, printed 
at pages 5 and 6 of Volume V, No.6 of the Proceedings of the Standing 
Finance Committee for Ha.ilways. 

(d) If the Honourable Member refers to the procedure for dealing with 
foreign traffic accounts work in the Clearing Accounts Office, he will find 
full infomlation concerning it on pages 12 to 21 of the Proceedings of the 
Standing Finance Committee for Railways, Volume II, No.4, and in 
Annexure A t.o the Explanatory Memorandum on the Railway Budget for 
1927·28. 

TEST·AUDITING OF THE WORK OF TH1II SUB·SEC1I'IONS OJ!' TH1II RAILWAY 
CLEABING AOOOUNTS 0Fn0lD.· . 

310. Jlaulvt Badl-u-Zaman: 1. Will Government .be pleased to lay 
on the ta.ble a. statement showing (a), the names of those 6ub·sectiQlla in 
the R.ailway earin~ Accounts Office that h~ve beentest~aud.ited by th. 
S~,a.tutor  Audit ?ffice;(b) tile n~e  .of, those. sub·seotions that havo, 
not, been te~t .au91ted up t.Ill now nc~ Its 'creation; (0) how th~ re o~., 

1)2 
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ooo.utilhe "Vork eJ ~  Clea.nng· AccollntsOffice wflsprepa.red wh_ 
the· ,,<*k of :all 'the ~ub' eotion  was not test·audited? .  . 

. '2. Will 'Government please give reasons for not teat· auditing tb& 
work of all the Bub·sections? 

; ''I''hi BODour&ble Sir Geol'le Schuter: Infonnation has been called' £or-
alia will be furnished to the Honourable Member as soon as it is received. 

~ .S ' OJ' .TIIE ScALE OJ' THB RAlLW A Y CLti.BDtG AOOO17NTS 01'1'10.; 

:811.1Ia1llvl Bacli-Ul4amaD: Will Go'Vernment be pleased to state if 
ihey have un intention to increase the Bcale of the RailwBY Clearing. 
Accounts Offioe? 

IIr. P. B. Bau: Not at present. 

ADJUSSION . OJ' POSTKBN AND LoWER GLU>B STAFF TO THE POST OJ'noll 
.' . lNSUBANCB FUliD. 

812. :.r.lf .•. .JoahI: (a) Will Government be pleased to state whether-
the postmen and lower grade staff have been pennitted to join the Post 
OfIioe Insuran()e Fund? 

(b) If the reply to part (4) be in the aftinnative, will Government be 
plea:sed to state whether the rules of the Fund &l'e published in the verna-
cular for the benefit of those classes? 
(0) If the reply to part (b).be in the negative, will Government be 

[,leased to state whether they propose to arrange for such publication? 

. Mr. B . .A.. Sams: (4) Yes. 
(b) No. 
Co) I am considering the question. 

RIlVISlON OF HOUSB-RIlNT ALLOWANCE OJ' THE STAFF 01' THE JUIIlMA MA8JIl) 

AND BARBHAI MOHALLA POST OFFICES IN BoMBAY. 

313. Mr. 5. II. JOIhl: (a) Will Government be pleased to state if it 
is a fact that the Jumma Masjid and Barbhai Mohalla Post Offices in Bom-
bay were converted to selection grade in 1925 and the house-t'ent in the 
case of these offices has not been revised as yet? 

(b) Iii it a fact that the house-rent given at present is below even 
10 per cent. of the average pay of the post? 
. (c) If so, will the Government be pleased to state whether they propose 
to remove this grievance? 

JIr. B . .A.. SamB: (a) The Jumma Masjid and the Barbhai Mohalla. Post 
Offices in Bombay were converted into solection grade poets in 1926. The 
reply to the second part of the question is in the IlIffirmative. 
(b) Yes. By" house-rent" is presumably meant" house-rent allow-

ance ". " 
(c) With the introq.uction. of the revised  scale of pay, vi •. , 

Rs. 160-10-2,,0, for such .o.mcials with effect from the 1st September, 
1927, the average pay haa . automatically increased. Govemrilent, bow· 
eVer, a.re not prepare4 to admit· that· an incre.1Ie in, the average pay m 
iaelf justifies a oorreaponding increase in the hOUle-rent aUowaIloe. 



l1NSTARRED ~S J  .uWANSWERS. 

PAY OJ'GEBTIlN CI.lDBlts OF THE GJlNE&u. POST 0JrnC.B; BOMBAY; SENT 
TO BBLGAUJI FOB TBA.INING IN TBLBGBA1'JIWOBK. ' 

314. lIr .•• M. J08h1: Will Govenunentbe pleased to' state:' 

(a) Ifeome clerks of the General Post Offi'ce, Bombay, were sent 
for Telegraph training at Belgaum in the year 1926 by the 
Director General (G. o~ No.' 7 of 19th June, 1924)? 

(b) Whether they were given to .urider t~d that they would e&m 
the Bombay rates of PQy while under Telegraph training? 

(0) Whether they were paid at the Bombay' rates of pay ·while 
under training ? 

(d) lfit is a fact t~t the Deputy Accountant General, ~oa~ and 
Telegraphs, Nagpur, ordered recoveries of amounts said to 
be overpaid to the; olerks, as difierence between the Bombay 
and Belgaum rates of pay' after Ilearly . one year from the 
date of discha.rge from the training olass? 

(t:) if' it 'is a fact that, tinder local order, iss~ed by the Presidency 
Post Master, B01p.Qay, the clerks were informed that,while 
under tr.aining, l:they wo.uld receive their own pay? 

(f) What is the numbezr Of oftieials from whom amounts' were thus 
recovered and the amount of recovery in each case? 

.f..g) If it is a fact, that, on the representation of the officials from 
. .' 'waom 'reC6veiies ere' ade~' the order, on Whioh the Deputy 

Accountant. General, Po&ts' anct Telegraphs, Nagtpur, ordered 
recoveries, was cancelled? 
~. . ,,; ',.,;' " ~ ,.~ ,' .. ~' ,, .'~ ", ; 

. (h) Whether Government propose. to review the cases andrcfund 
the . atnowits recovered? .  , 

1,1: 

·fte Honourabl. Sir BhuplDdta ,XathJlitra: (4) Yea, the clerk" were 
however sent for training under orders of the local postal authcnities. . 

{b) No. 
(c) and (d). The facts sta.ted by the Honourable Member are' sub· 

iltant,jally correct. 

(e) No; 

«() Two, the amounts recovered being Rs. 809·5·0 and Rs. 19 .11~ . 

(g) . No, the order in question was cancelled owing j;p; th., e.!olition of 
!'pe system' of, regulating pay :on transfer from one ,$Cale to another, on the 
point. toO-point principle. 

(h) So far only one official has submitted an appeal to Government and 
llnaJ. orders on hjs ·CMeW&1'e i8suedin July. last, ; Government do, not 
propose to take any furtl),er ~ctio  in the matter. 

UlfWILLUfGN'BSS 'OP POSTALCLBBltS IN BoIlOAYTO um:>lDatlO tlu.INlNG . 

Ilf TlILJIQlU.PR WOJ:X. 

3U;, Mr. 1(. M. JOIhl: Will Government be pleased to state: 

(IIJ·[f ·itis .a fao.t. 'that clarks in 'Bombay,are unwilling to. ~ 
, e e ra a,trai~  >';', ; .' '1 



.1708 LEGISLATIVE ASSEMBLY. [11TH ~ n. 1929. 

(b) Whether, if so, Govemment ha.ve inquired into tbereasOtl.s for-
this unwillingness? . . .. 

(0) If it is a faot that signalling clerks had to be~i orted from 
the mofussil to meet the requirements in .. Bombay City on 
. higher l'ates of pay? . 

(d) If it is a fact that clerks in the mofUBilil many times volunteer 
to learn slgnalling at theiJ," OWDcost, while olerks in Bombay 
avoid to undergo telegrelph traia.ing? 

Mr. E . .A.. Sams: (a) Yes. 

(b) Yes. Government understand that this unwillingness is .po.rtly 
'due to the les8' oonvenient hours of duty of the. telegraph branches of the 
Bombay combined offices, and partly to the fact tha.t postal signallers in 
Bombay ha.ve not the same chance of independent charge or earning late-
fees 8S postal signallers. iiI the mofussil. . . . 

(e) Yes, to meet the temporary shortage of postal signallers in Bombay. 

(d) No. The clerks in the mofussil; who volunteer to learn signalling 
at their own 'cost, are only those who, On account of p8Ssing the age 
limit, are ineligible for training as postal signallers at GovernnitlDt expense. 

GBANT OJ' W VE ALLOWANO:B TO .Y AN PZOJlS. ANn PO.BTBB8 OF THE 
RA.IIlWA.Y MAiL SlIIBVIO:i. 

316. JIr .•• K. 10lhi: (a) Will Government be pleased to s~te if it 
18 a fad that the concession of leave aUowance uDder Fuildamenta.l Rule-
2 is being gra.nted to the van-peons and porters attached to the Railway 
.Mail Service Record Office •• B ••.. Di-rieic:m.' at Bombg, only in ca8e'8 of 
(Ibsence on medical certificate? 

(b) If the reply to part (a) be in the affinnative, do GO'ferninent 
Clean . that the conctl88ion should not be granted in ~  other casel of 
~~  . 

(c) If the reply to part (b) is in the negative. are Government prepared 
to inquire into .the ma.tter and i ~ n~essar  it)8tructions? 

. E. ,It. A.8ainI:(a), (b) ILbd (c). The information wanted by the 
Honourabie Member ha.s been ca:lled for and wiIlbe fUrnished to him in 
due COU1'8e. 

JIBTJIdI) opFn.t.INa T'\l'O .APitoIN'l'MJIl1ft8 OF INVESTIGATING IN8P1lOTOM 

01' PaM' Omrn:s IN BOM:liit. 

3U •. Mr ••••• 10lh1: (a), Will ov~rn ent. be pleased to ~t te ~ ,e
tIler both the appointments ot Investiga.t.ipg ~ns ectors in the Office of the 
Post Master, Bombay, Have noW be'eH linea in by the officials from the-
Circle Office? . 

(i;t Ig'it a. t e~ ,tha.t; under oi-den Of the ffi>'v'ertlment of India. No. 14, 
P. T. E., dat.ed the 2nd October, 1928, ana tb~ ~t t' General''S letter 
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aocotgpnrtymg 'it, the qualified oftlcib.ls provided 118 Town Inspectors. 
POOtlB or Ahmedabad, Were to be ttansferred and the resultant vacancy 
given to displaced Town Inspectors? 

(10) If 80. why were not any of these q\1alifted officl8Jstransfcn-ed to 
the vacancy instead of its, being a ro iiatedb~ an official of the irc ~ 

Offioe when the two appointments belonged to ',I'raffic? 

(d)Will Government be pleased to sta.te the reallon for not restoring 
the appointments to Traffic Branches? 

Mr. H. A.. Sam.: Government have no infomlation, but it is being 
~t i~ed, and: will besuppIiedto ~he HODourable Member. 

PAY OF CERTAIN INSPECTORS OF POST OFFICES. . ,", " .~ 

818. JIl ••. M. Joab1: Will Gov,ernment, be pleased to state: 

(0) Whether itis& fact that, e.s 8 result of the recent 'l"evision (Sept. 
1997) of pay of ns ~t 9 of Poat OiBceB' and Railway Mail 
8ervioes,tb<ia6 oftioiglB .ho ha.e put ilI l1lortdhan 15 years 
servico BS InspectoR, and others who Were confirmed imme-
diately before the r:evision, are drawing the same pay, viz., 
'gs.1M? 

(b) Whether, when the time-scale was introduced in 1919, the 
Inspectors ere iv~one Inorement for every two years of 
service put in 88 Inspectors? 

(0) ,Whether the Government propose to consider t.he-questi.a of 
advance inorementa on BOttle basis 10 exercise of powers uader 
Fundamental Rule 271 ' .. 

Mr. H. A.. Sama: (a) and (b). I invite the attention of the Honourable 
MeQlber to the. reply given to-parts ,(a), and (b) of his unstarred qUeBtaon 
No. 15 ,in the e~is .a.tive Assembly on ,the 1st Februa.ry, 1928. 

(0) Tho Government of India. have decided ,th/!ot lnspecto1'S of Post 
Offices, who officiated in the old' scaIeof Rs. 175"':"'10-225, 'should; on 
tIDeit' wa.nsferto the new· Beale, have tbeirpa.y fixed under Fundamental 
Rule 27, , .. fter giving them credit in respect of their officiating service in 
the old itcale of Rs. 1 1 2~ , for the purpose of increments in the 
new fleale of Re. 160-10-250. Government do not consider that there 
is any j'ustiflca:tiort for granting any 'fU1't;ber eOMession in the tnatter of 
fixa.tion of pay. 

COST OF MAINTENANVE OF· TitJl: Tm:ASlmY BRA.1tOH OF THE GENERAL 

ro&T OFn(l]il, BODAY, PREVIOUSLY, -\ND ,rrNDE8 THB PRESENT 
CONTBAVT SYSTEM. ' ' 

,:81'9. Ill... M. .TGIll: yvm Govel'l!lJllent .be pleaaedt to itate: 
,: ' ~  theaetu&1 monthly exPenditure for the 'maiDtenance of the 

Treasury Branch of the Bomcay General Post Offioe prior to 
the introduction of the Contraot S1stem? ' ., . _,< 
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. (b) the actual monthly. aubli4y:paidto the Contractor: atpt'(iSeDt, 
including the additional grant for collect,ing and. distributing 
cash to the Town Bub-Offices? 

JIr. 1I. A. 8&1111: (a) Making a:llowance for leave and pensionary 
charges, Rs. 8,601. In addition the cost of the treasury branches at 
PO()Da and Ahmedabad amounted t,o Rs. 500, making a total for the three 
offices of Rs. 4,067 monthly. 

(b) RII. 8,900. This subsidy is inclusive fOT the three caees just 
~a ed. 

RJDOBUlTMENT OF ANGLO·INDIANS ON RAILWAYS ON MORE FAVOUBABLW 

TERM'S THAN INDIANS. 

320. JIr. B. X. JOIhl: Will Government be pleased to state: 

(a) if it iR a fact that the Agent of the Eastern Bengal Railway 
hasisaued instructions for the recruitment of AngiC)oIndions 
to the Subordinate Be.ilway Servioe on more favourable 
terms and lower educational qualifications than those appli-
cable in the caee of Indians? 

. . 
(b) if 'it is a fact that similar instructions J.~ven eo been issued 

by Agents of other Railways? ' 

(0) if the reply to parts (a) and (b) be in the affirmative, will Gov-
.  . emment be pleased to state wha.t action they would take to 
remove the racial discrimination 'and avo riti~  7 

xi. P. :a. ltau: I would refer the Honourabie ~ ber to the remarks 
made by the Honourable Member for Railwa.ys on the 8ubjeet during the 
deba.tes on the Ra.i1way budget. ' 

EXCESSIVE HoURS 01' WOBJ[ OF AsSISTANT STATION MASTlDB8 IN TRW 

KBARAGPUB DISTBIOT OF THE BENGAL NAGPUB. R.uLWAY. 

321. JIr. B. X. JcUi: Will Government be pleased t.Q ,.tate: 

(a) if it is a fact tha.t they have received a representa.tion from 
Assistant Station Maatel'B on the Bengal Naapur Railway in 
Kharagpur District, regarding excessive hours of work? 

(b) if it is a fact that the Assistant Station Masters are ~ed to ,work 
12 hours during the night,? 

(0) if it is a fact that the Assistant Station Masten prayed for reduc-
tion of working hours to, eisht t 

.. (4) if it is a fact that foW' accidents ha.ve· oceurred . Within three 
months, owing to excessive work? ," 

(.)-if Govemment propose to take a.tly acD to relieve the Auist-
ant8tation Masteft from the itrain of excessive houn of 
work? . 

:Mr. P. :a. Bau: (a) and (0). Yes. 
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, '(b) IHs,oncOOrst'ood'thnt t.hereare,some ,-atati01l8 i ,th.e ha~r

ROWTah section manned by one Stati6n Master and "two' ASBlstantlilWioD 
' ~n . The: Station Master or sdurin t.~e  day and re ie~~ the 
Assistant Station Masters when they go for theU'me81s, but subJeot,to 
their reliefs, they are on duty for 12 hours in the 24. 

(d)' Government ha.ve no infonIlation. 

, ,(e) TbeAgent, Bengal Nagpur Railway, reports that he intends shortly 
to instal lock and block instruments on this seotion a.nd to re-arrange 'tOe 
hours of work of the stt~ t on the 8 hours' principle, ' 

PBoVISION OF RUNNING RoOMS FOR INDIAN GUARDS AliD ~ ON THE 
BniA-KoTAH SEOTION OF TH1Il GREAT INDIAN PENINSULA RAILWAY. 

'322. lit .• ;JI. lOIh1: 1. Will Govemment be plea8ecl t6 state: 
\, \' ~ " ' :. I' . 

(4) if it is a faot that guards and driven ta.ke ,~ore than ~rt  
,hours to complete the journey on bhe Bina-Xotab section of 
t.be Great Indian Peninsula Railway 1 

(b) if it is a fact that there is no provi,sion' to get food on the, 
stations on the line between, Bina, and Kotah'? ' 

(c) if it isa faot that there are, no running roOm! and cooks at Kotah 
fOJ! Hindu and Muhammadan guards? 

(d) if it is a faot that the Bombay, Baroda and Central IndJa Rail-
way hIlS 'ari Indian guards' room, but it is not allowed to be 
used by the staff of the Great Indian Peninsula. Railway t '. 

(e) i~ it is II. fact that a runnipg room 'andcooksbave been provided 
for Europe aD and Anglo-India.n guards at tb~sa e place? 

2. Will Government be pleased to state the reasons for such differential 
treatment aecorded to Indian guards and driV81'8? 
8. Do Government propose to take steps· to remove these grievances? 

J1r. P. 3. :Rau: The information is not available here, but is being 
.obt,ained from the Agent. 

~  OF ,THE WAKF PUOPERTYOF THE DARGAH KHWAJA SABIlJ. 

A.JMER. 

323, Kaulv1 Muhammad Shafee: (a) Are Government aware that 
:8. deputation of Muslims waited on the Commissioner, Ajmer"Merw&ra. 
in 1925, with a request that the Notification of 1867 be cancelled in accord· 
ance with the remarks of the District Judge, Ajmer, (Mr. C.  C. Watson) 
intbe proceedings dated 8thOc.tober, 1922, to fill a vac8.ncyln the Darga.b 
Committee, 'caused by the death of Syed Za.bur-ul-Russain? If so, will 
Government be ea~ed to state what steps were taken in the matter? 

. (b) Do Government know ,if ,~b  accounts. ot: the Dargah Xhwaja Sahi.b 
-ofl.jmer. have beeJl.pubUehed, duly audited ,from the yaar 1867 to 1928t 
If not. will Govemment be pleased, to state why stepa have not been tMon 
to get the accounts audited? r' ,  . ' 
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(o) Do Government know if 8 detailed list of the Wakf,propertj of the 
~ n1t'aja Sahib, :Ajmer, has been prepared and iaavailable ~or the 

iiiforihation of the public? If not, will Government be pleased to, .tate· 
why Slbps hM'e not been taken towards this end in the interest of the Wakf?-

(d) Are Government aware that the present Committee of the Da.rgab 
Khwaja Sahib has four members of the beneficiary class and one independ-
en.t member on it in contravention of section 8 of Act XX of 1863? If so, 
will Government be pleased to state what has deterred them from t4king 
steps in reconstructing it? 

(e) Do Government propose to inquire of the Commissioner, Ajmer· 
Merwn.ra, if, in his opinion, an enrly preparation of a local Act for t.he better' 
management of the DRrgah Khwa-ia Sahib is necessary? 

(f) win Government be pleased to state if the savings under Act 
No. XLII of 1928 apply to the committees constituted uncler Act xx. of 
1868? If not, do Government propose to take steps to notify the same? 
Sir Deliy. Bra1: (a) A pl'Oposal was made in 1925 that a deputation 

should wait on the 'Commissioner, Ajmer.Merwara. The records show that 
the proposal did not at that time ma.terialise, owing' to the transfer of 
th~ then. Commissioner. There is no record of any deputa.tion having 
been seen by the Commissioner in this connection, but it is believed that 
so'me Muhammadan gentlemen did have an interview with him to discuss· 
the questioil of improving the management of the Dargah Khwaja Sahib. 
It does not appear, however, that Imy definite action waS taken as a result 
of this interview. 

(b) The a.ccountsof the DargahKhwaja Sahib ha.ve not usually been 
published. On one ooc88ion some accounts relating to two years were 
published by the ~ut a i. They were not a.udited accounts. It does not 
tppear to be incultlbettt on Government to ta.ke steps to have the accounts 
of the DargBh KhwajaSahib Budited, ",de section 22 of Act XX of 1A6S. 
The Dargah Committee ha.ve, for the last two years,. been checking the-
accounts kept by the. Mutwalli, ap.d they have Q'lTanged tha.t the a.c()Ounta 
should in future be regularly Budited. 

(c) The Dargah o itte ~ have a record of the property belonging to· 
the Dargah Khwaja Sahib. ApP'!orently no member of the public has 
hitherto asked for infonnation on the subject. 
(d) If the representatives of the Diwan, MutwaJli and Khadims are 

eonsidel'ed to be •• members of the beneficiary cla.ss " the ans.,.et to the· 
first pa.rt of this question is in the affinnative. Presumll.bly the Com· 
mittee was originally so constituted because it was considered tha.t the-
Diwan, Mutwalli ari.d. Kbadims were' the persons interested in the main· 
tenance of the Dargah within the meaning of section 8 of Act xX of 1863. 
Hitherto the general Muhammadan public have evinced very ~tt1e intereF:t 
in the "management of the Dargah. The Committee having been Jist ~ 
tuted once for all undel' Section 7 of Act XX of 1868. presumably cai n~ 

be reconstituted without special legislation. 
(e) The an~e ent of the b~r ah ~ a a S~ib is a matter which 

on~en1s primarily the Muhammadan pubbc, If. e"ldehoe were. orthco~. 
jng of Widtliprei16 diStla.tisfli.ctii:ift irith ih~ pt'eet!flt, ttlll.t1.hrt!bt, ~ t t t 
With;a 'ri~ 'fu IdteHng the present nst tutio~ of t ~ Cdmmfttae t!Odld: 6'" 
doubt be considered. '. "  . 
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(I) If by the first part the Hqnourable Member ine&D8 to inquire 
whether section 12 (b) of Act XLII of 1928 has the effect of excluding the 
application of thR,t Act to WakEs UDder the management of committee;; 
appointed under Act XX of 1863,. t.he anRwer appears to the Government 
of India to be in the negative. In the second part the Honourable Mem-
ber presumably intends to suggest a notification under section 13 of Act; 
XLII of 1923 ~ e tin  the DargBh Khwaja Sahib of Ajmer from t.he 
opern.tion of that Act. A notification in this sense would be issued by the 
Chief Commissioner Bnd the Government of India will invite him to con-
sider the Honourable Member's suggestion. . ,,; 

GRIEVANCE REPonTED IX THE SEARCHLIGHT. ~ 1 1. THE WORKING 
HOURS OF THI'! COMBJNED POST AND TET.EGUAI'H OFPIOB AT BANKIPORE. 

" ~.  ..... ' ; . .. . .... ~ ~., ,: . 

. 324. ban B&hacIur8arfaru BUIIIblEbap: (0) Baa the attention of 
Go,vermneut been dl'uwn to the letter published in the issue of the Search-
~i ~t of the 22nd February, 1929, page 8, under the beading "A Telegrapb 
Onevance"? ' 

(b) If 80, will Government be plell.sed to state if the staternent made 
therein is cbrr8ct 1 . .  , 

(/!) If U is correct, do they Pl'OpGBe to remedy the grie"f'&uce teferred 
,to f 

Kr. ii. A. Sa.ms: (a) Yes. 
Cb) Yes. 

(0) The working hours of the Bankipore Combined POBt ILIld 'l'ele-
graPh Office have been revised with eft'ect from 1st March, 1929. The 
Telegraph Branch is now open from 7.p .•. to 9 P.M. 

RIlDUCTlON OF WORKING HbuRS AND PAYKENT OF ANALLOWANO'Il FOR 

WonING ON HOLIDAYS IN '.rJIJ: OASE OJ!' INDIAN BoOKING CLuKS 

ON THE EAST INDIAN RAn.WAY. 

325. EhIIl Bahadur iar1aru: BUIIIiD !thaD: (a) Will the Government 
be pleased to Btate if it jsa fact: , 

(i) that the booking-clerks of the East Indian Railway have to work 
12 hours a da.y? 

(ii) that they neither get public holidays on any of their festival 
da.ys, nor Rny allowance for their attertdance On Buch days, 
like those of the Anglo-Indian se"&Dts of tbe Coinpan,' ",hf). 
get 811 allowance on such CiCCaBionf!? 

(b) If the reply to (i) and (ii) of part (a) be. in the aftirmative, \\'iU 
Government be pleased to state if they propose to reduoe tbe workiJlg 
hours of theb<?Oking-clerks IIolld to. allow them an allowance if they ar~ 
r~ui~ed to work on holidays? .  . 

; 1If. P: •• au:: T)le ittfprtitatiori has been called for from the ~nt ; and 
di!' receipt of the reply t shallcomrnanicate with the Hotiourable Member, 



THE GENERAL BUDG:ET-LIST OF DEMANDB-.-contd. 

SECOND STAGE-contd. 

Expenditure charoed to Revenue-contd. 

DEMAND No. Btl-FINANCE DEPARTMENT-rontd. 

Borrowing Polic.y 0/ tile GovernnHnt of lndia--c.ontd. 
Mr. PrealdtDt: The House wilJ now resume the further consid!::rution 

of the following motion mov£'d by Sir Victor 8assoon. 

"Tha.t the Demand undel't.he head 'Finance Department' be reduoe-d by Re. 100." 

Sir ·V'1Ctor S .. GOD (Bomba.v Millowners' Associa.t,ion: Indian Com. 
merce): Mr. rea~dt'nt., when t,he clOcks of this House deCided to johi the 
No-change Party Ilnd refused to (Y)·operute with the deliberations of this 
phamber, I hadtinished oriticising the action taken by Goverruhent in 
not taking advuntage of fRvourllble money conditions in the Pflst by making 
larger on ~tor  loans, und I was taking up the second point of my argu-
ment as t,o how Government should borrow the money needed. 1 point. 
ed out that the Hono\ll'lIble t.he }'inance Member adhered to the old policy 
.of meeting the needs of the Government of India in India first. and only 
making use of the London money market for his surplus  requirements. 
It is that policy which I desire to criticise. If India had enough 
capit.al for all her needs I would not complain, but, . as admittedly, 
she has not, every rupee t.hat is taken for Government loaos in 
India out of the limited capital o.vailable for investment, means arupec 
less available ,for the development of India's industries and commerce. 
&> that, if t.his old policy is oontinued, when you· go to the Indian 
public for capital for your shipping companies, your ship-building 
companies, your aviation companies, your new companies for extending 
your iron and steel industry, you will be met with the reply that there 
is no capital available, and either you will have to go to the foreign 
investor to get this capital or, if, as is 'the Mse with your shipping industry, 
you require the capi'tal to be invested in this country, you will have to 
postpone your projects. I would persODally prefer to se~ the foreign in· 
vestor take the Government 100.118· Qt, low interest and for ~he Indian in-
vestor to take up the commercial projects I have enumerated. For hi· 
s'tance, I would sooner see the amount of Indian money reduced in Gov· 
ernment paper, and for instance the 7 per cent. debentures of the Calcutta 
'Telephone Company taken up in India inst(·ad of the reverse. But let me 
make myself clear on one point. Should ~he dulcet t,ones of the siren 
voice of the Honourable the Fin&nce Member succeed in coaxing int.o the 
-coffera of the State that hoard of India's fabled wealth, whether from the 
si'ver ornaments of the cooly's wife or froIU the treasuries overflowing with 
ingots of gold and silver, of the Princes of India, I should have nothing 
but praise toproffEill' him. It is only where we are dealing with the liquid 
~ita  of this country that I make a criticism. 

Now, .ffir, what are the arguments which 'a.re put forward . l14tainst 
l:orrowing abroad? There is the opinion, held by 8 certainaeotion of the 
publio outside this House, that all. sterling borrowing-is .~ iou.i. ... be-
lllC-a ~inon tbe,oouatry. I do not think I need wastemuoh ottbe 
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time of this tH'ouse in controverting an argument of that kind. . Finanoe ia 
the lifeblood of every nation, and even Soviet Russia is straining every 
nerve to obtain capita! from abroad-caplta.! whioh she must have if ahe 
is to progress economically and industrially. And in any case, the essence 
of my suggestion is in fact merely that this country should a1'll'8llge to 
pay the lowest rates of interest for the muney which she does borrow 
from abroad-for example, 5 per cent. instead of 7 per cent. But there 
is an argument put forward by certain Members of this House, that 
borrowing abroad keep!i this country in political bondage, and that Brgll1r 
ment needs more seriOlls consideration. My Honourable friend Sir 
Purshotamdas 'l'hakuroas quoted the Lee Commission, and :Mr. J amnada.& 
Mehta referred to the bondholders of Egypt. I should like to be allowed 
to lay down the main principles on which loans abroad are taken up from 
the point of view of thE lender. If the credi't of the country is high, if 
the concerns run by the borrowing country are run profitably, and these 
profits are dealt 'With on conservative lines. if the lending country has no 
reason to feRr that there is any .1ikelihood of failure either of payment of 
interest or of repayment of capital, then there is, and there can be, no 
question of attaching conditions to any 10a11 floated on the London money 
market. Nor. in practice, have I noticed that India hilS been deb·arred 
from dealing with the proceeds of the 10llns she has taken in the way she 
has thought best. At any rate I have never heard of any investor in 
India's sterling lonns suggesting that India was not at liberty to buy 
Belgian rails if she found that they suited best her requirements. Natur· 
nlly British manufacturers would like India to buy their own products. 
That is a perfectly natural desirll, but th~  cannot insist on India doing 
so unless there is a clause to that eflect attached to the conditions of the 
100an at the time of issue; and we, on thiH side of the House, irrespective 
of what may have been said elsewhere, luaintain that there has been no 
restriction up to now as to how India shouid deal with the loans which she 
may have borrowed fcom abroad. If ther~ are to be any restrictions in 
future, if there are to be any conditions in futU1'6, they must be clearly 
defined in the terms offered originally, so thn.t what Indil\ may do, she will 
do with her eyes open. India may find it advantageous to agree to give 
Great Eritain a preference if conditions and prices are equal. She may 
do so, so as to encoura.ge the supply of muney at rates lower than she can 
obtain elsewhere; but that it! a questiQn of poHcy for India to determine 
n.nd not one which can be imposed by the lending nation. My Honour· 
able friends on the other side must not lose sight of the fact thllt it is 
due to the close ties between India nnd Great Britain anJ the conservat,ive 
financial policy that may, in the opinion of some. have been imposed·-I do 
not minoe my words---on this oountry that we are able to borrow on sooh 
favourable terms,-more favourable. it may be pointed out, than is the case 
with most of the Colonies,-and we should Jealously guard this advllritage 
which we now possess. 

That, Sir, concludes my second point Imd I am left to e.xamine the· 
future policy of ov~rn ent from another Ilngle before con(lluding my reo 
marks. I have just deBIt with the situation on the 888umption that thel'6 
was existing for the Government of India in the money markets of this 
oountry and a.broad enough liquid capital available lind willing to be lent 
to meet all the demands of my Honoumble friend the Finance Member. 
~ the. first pl!on of my speech r criticised the former administ1'8ltion fOt" 
nbt takiDg advantage of thI. factor to the full in the past; but beeause, ~ 
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{Sir· Victor Bassoon. J 
few ~.earS .~, the world was over.8owipg with surplus savings aeeking . in-
vestment, .It does not follow that tije .conditlons hO:ve ~ot altered today. tIi 
myopi?i(:JD they pave . altered nnd altered very definj.tely. 'rhesurplus gold ~ 
t.he Uruted ,States, oyer andabovll whllt tb,at countx:y needs, on whic.h t9 base 
her own ',loan structure; bas dwindled, if not entirely disappenred, during th~ 
last few years. . N9 longer are. large iore!I-,TIl ~ s float,ed (\nd snapped up 
there a'lm,Ost "'eekly, ·nfl ,"-as the cnse R shr)rt time back. Today the 'exodus 
.()fhi;lr ~i ,r us gOld' has ri¢ onlv stopped; the bank rlltes ~  the world 
h v~had tob~ ~ttised to prevent what has gone out from .flowing b'8ck to th~ 
~~era  ~. ~, ve BIUlk. . It oortuinly looks AS if ~ shall have ,to ac~ ,tt 
~r d restr~ t on of crecht, os is foreshadowed in qUluters whose opinion 
roust .be treated with respect. 'rho gold supply of the world, ilccording 
to tpose opiniqns, is not. lars:e enough t.o beflr the loan. !4tructul'e of cred~t 
re uir~ e ts,ai d if such Il. situa'iilm is accentuated, India wilt not f:'SCl)pe. 
High though her ~dit abroAd· st.im(ia, nnd low though the interest she 
pals is,' zny' .no~~b e friend has rightly pointed out that the amount she 
.(lan borrow on the. London money market is at-ricly . and. definitely limited. 
And Sir George Schuster may find hirnfle!f in a position not of having to 
decide how much we wiLl grucioUF.\Jy 'Bilow Great Britain to lend India, 
but what pnrt of the Government programme may have to ·be postponed 
owing to lnck of adcqunte reRponse from anywhere to his nppeals for funds, 
I do not desire to be nn Rlarm\st, but thrl.t is a situation hic~ muy well 
arise in the near future, nnd that iR the f'ituation which led me to say in 
the earlier part of my remarks the other dny that my criticisms on (iOY-
ernment's P.llst policy were hu.sed on acndem.ic grounds today. My friend, 
Mr. ShnnmukhRlIIl Chetty, pre-eminent in questions ot dress und sArtorial 
matters" to whose remarks I always list,en with great attention and great 
interest-nnd I wish I could sav liS much of all speakers of this HOllse-
made n very sound point when he lnid down that railways should spend 
not according to their capacity, but according to what the country could 
afford. I do not think that there is any difference of opinion on that 
oin~ between either Mr. Shanmukham Chetty Or the Finance Member 
i'md mVRclf, I think the Honourable the Finance Member did, in his 
r;peech; Illy down that there should he II. programme laid down for a. series of 
years with provisions whieh wouk]' allow it to he elastic; but even with that 
elasticity, it may not be easy to work in practice if the Honourable the 
l'''inance Member, due to the stl\.te of t.hecmoney market, flnds it UIIldesirahle 
to make his issues oilS large as is required by his programme, and finds him-
self in the position of having to ration the funds which he does ~et very 
drastically ~ The programme of the Railway Department, for ins~ance, 
divides itself as regards capital requirements into two halves. There is, 
.on the one side, the flcquiAition of company-owned railways, and on the 
other side, the building of new lines ann branch lines, with all the cot).-
;comitant expenditure 1;0 clearly det.ailed in the budget speech. Both' 
nrogrammcs are desirllble, nnd it is not an easy task to decide which side 
should be postponed. OfcoUlse, if arrangements can be made by which 
payment :for the coOlpanr-owned line II couid be made by '8 speoial issue of 
bonds, or pall'tly ·in.'eash und partly by honds, naturally ilie Honourable 
the Finance !lamber ·will not be b i~ to'8uch PP$sibilities. But it ID,l:1st 
not be forgotten :that . the shareholders of these COJl(ler.tlS are entitled t.o re-
ceive caaD..u: they.shou14oooose to d6me.n.d Msh and that the advantages fWd· 
di sa va~s of ·eaeh aide« the programme 'w.ould· have. t.o be Considered 

.. 
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-on the one side you have a railway, like the en 1~ ~r.ta~ ~ 
Railway, of which we have he~rd so much this session, for the purchase of 
which I am told we shaJ! reqlllire to find nearly £18 millions,-a very 'large 
sun:t' when we remember that with 3 seriBs of old issues falling due, it is 
unlikely that we can count on receiving more than 15 crores of new mone.y 
,yearly for the next few years. On the other hand I am.' told that the 
.terms on whieh this Railway can be acquired ure very favourable to Govern-
ment. I '/'1m iniormedthat, by b.ringing this concern into the orbit· of 
overn cnt an~ed railways not only will t.he general COt'lt of adminis-
tration be reduced., but that. 1\ cheaper service will be given to the public. 
So the acquisition is obviously a very desirable one in every wfly. Now 
for the other side of the picture. The building of new lines and the build-
ing of new brancll lines will, by opening up new districts, en bh~ ~e  

sections of the a ric~'tura  population to lop new markets, and 80 onable 
them to get better prices than they have received in the post. . H will 
help them to improve their misCirable stnndntd of living, right apart from 
(my .financial profit that may accrue to the State. Now, however much 
{iovernment man:agement may improve the sf'rvices in an existing railway, 
it does not increl1se the number of people whom that railway ser'vioe hene-
uts, Rnd HS even n bud service is bett,er thalJ no sen·ic(' at all, so it is my 
considered opini(ln thnt the:: opening up of new part!; of this country should 
t.nlce priorit,y, where priority is! necessary, over the purchase. of existing 
Jines, however desiTllblt!. If there must be postponement, it r.houacl nQt be 
in 1,h(. Gai'clmg of new lines and new (>xtensions of oicl s),lltem·; or 
in tbe-d('\'dopmt,t,t ')1 irrigation. 

These, then, Sir, are the principles which I suggest the Honourable the 
Finance Member should keep before him a$ regards his loan policy during 
t..is period of office. Firstly, take advantag:l of favourable m01Wy mnrkets 
to fund your debt, even though the interest costs may be e,lightly higher for 
the .moment. Secondly, satisfy your capital needs as far as possible in 
the London money ma,.rket before absorbing the available liquid capital of 
·this country. And, thirdly, in the use of the funds which are available 
for capital expenditure, never lose sight of the fact that the agriculturisl 
must come first every time. Mr. President, nothing. that I have said is 
very now, but so often one cannot see the wood for t,he trees, find if I 
have been able to olear away a little of the undergrowth and emphasize 
.basic principles I shall have succeeded in my aiIm and my intention today. 

IIr. B. Daa (Orissa Division: Non-Muhammadan): Sir, I do not da.bble 
in high finance, but when I heard my Honourable and gallant friend the 
Baronet 1 felt very dismal; I t.hought it was the last wailing of the Im-
perialistic economists of Englund. Sir, the Finance Member is new to 
tlus country and already he has made sto.tements and expressed views in 
sympathy and harmony with Indian national dreams. We from this 
pa.rt of th~ House, have apprecill,ted t.he noble intentions of the Honour-
able the Finance Member to serve India as best as he can. Naturally our 
friends there, (the European Group), are perturbed. It has therefore 
Ilaturally occurred to our. commercial European friends to give him a 
little friendly advioe just to keep him in order. They find proba.bly that· 
the Il(IW :Finance Member may become anti-na.tional in the sense that he' 
may do something for the bettennent of Indians in India, an.d 80tbe-y 
would not like him to go ont of their hands, and therefore the w.amiDg 
has b~en .given by the HOIlourable Sir Victor SastIOOn .  . .  _  . .  . 
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. Iii' "fetor SAIIOOn: No. no . . ,',' . 
Kr.B. DII: . And he has defined a certain policy for borrowin.g and e ~ 

pect1! . the Finance M(lmber to follow it. He said that all borrowingS. must 
be done in England . . 

Sir Victor Suaoon: No, no. 

Kr. B. Du: That is what I understood bim to sa.y. 

Sir Vickn' SUIooD: If he had listened to me carefully, he would not 
have misunderstood me . 

.... B.Du: That is what I understood him to say. 

Sir Victor Sumon: I regret, Sir. I was not clear, but that is not true. 

Kr. B. Du: The onourab ~ and gallant Baronet wants that mOlley 
should be borrowed in England, and when that money is spent, aU orden 
will flow towards England. That is the de~uction that one could draw ... 

Sir Victor SUIOOD: No, no. 

Mr. B. Du: You indirectly say that. 

Sir Vietor SUIOOD: On a point of personal explanation, Sir. I said 
directly th~ opposite. 

Xr. B. Das: I am glad to hear that. But will the Honourable and 
gallant Baronet tell me that he would not like the Government of India 
to borrow in England ond spend the money in England for railway materials, 
machinery and storeB required for industrial development and Government 
use in this country? Will the Honourable :Member tell me that he would 
not like the orderB to go to Englnnd, but is willing that they should go to 
Germany or Belgium or to other countries, or preferentially be purchased 
in India? 

• Sir Victor S&8BOOD: I pointed out that, although the money might be 
borrowed in England, it should be spent wherever India. found it most pro-
fit·able for her own requirements. 

JIl. B. Du: You did point out that, but is that the policy of the Gov-
ernment of India? Is that the policy of the India. Office? 

Sir Victor SaIIOOn: That should be the policy. 

Kr. B. Daa: Since the Government of India and the India Offioe do 
not follow that policy, we are trying to force this Government to act up to 
that policy. If they adopt that policy, then ~ cannot have much 
room for complaint . 

Sir Victor 8118OOD: The Government are adopting that policy. 

JIl':B. Daa: But unfortunately there is 8 polioy which my Honourable 
and gallant friend knows, and that is the policy of the India Offioe. whioh 
wants that all capital expenditure for railways, all monies spent for pur· 
cbasing .nieles for India, should be spent in England, and that India 
should be the feeding ground for the British industries and British manu-
fsctureJ'S. We know that., and we are fighting with the Gov.ernment to 
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change that policy, but so far, we have not succeeded, and We will not 
succeed perhaps until we have Pandit MotiJal's Government, when We 
will be on the Treasury Benches ); 

SIr VIctor S&88OOI1: Has my Honourable friend appreciated the ,fact 
that orders for rails have been placed in Belgiwn without my Honourable 
friend Pandit Motilal being at the head of the Government? 

llr. B. ])&8: A small order here and a small order there does not matter 
much, but what about the policy of pllWing huge CJ!'del'B 6,000 miles away 
from this country, for railway and other materials required for this 'oountry? 
h~t was the policy, after the war, for undertaking so mQny development 
!Schemes all over India.? Was it not with a view to maintain the British 
industries which were starving after the war? What was the policy unc er~ 

!lying.the Xalyan Pow.er House order? The whole thing is this: English 
industrial concerns were starving, aud orders had to be found for them, Qnd 
that is why India is bled. We cannot really rule in our own House. Gov-
'ernment ,can bOlTOW any almount of capital, they can place any amount of, 
orders with English firms, even against the lower prices of Continental 
ibmB. 

Now, Sir, I will define my own policy of borrowing, and I will define 
my policy as to how the money should be spent. Sir, I am glad the Honour-
able the Finance Member took stock of the financial position in India after 
he took charge of his office. He found that his predecessor, Sir Basil 
lUaakett,had ever aoneit, and India liad borrowed more than was neces-
sary. Sir Basil Blackett's building up of India's credit in the outside 
market was done by questionable means. Sir, the Honourable the Finance 
Member's admission that the Postal Cash credit loan, which has given so 
many m'ores to his predecessor to spend in England, has not been covered 

~ by provision of interest charges in previous budgets, shows that our 
finances are not in a favourable position. Now my friends of the, European 
Group say that Government can go on meddling with the policy which Sir' 
Basil Blackett adopted and te1l Government: "Go on and borrow as much 
money fiS you like", because it will help tile foreign capitalists and 
industrialists to dump their goods in Indin, so that India can have a few 
more railway lines und a few more modern luxuries for the exploitation of 
the agricultural claRses. Sir, I myself want the development of India. I 
am a very strong advocate of railway development, communications and so 
£odh. But I want thflt money Rhould be spent in a manner that would 
benefit the people of India. How does it benefit the people of India. now 
when thoRe who lend us thp money in England draw, every year, buge 
sums by way of interest? Sir, they bleed us white by way of interest 
which we are pnying' for our borrowings in England and abroad. Well. 
my Honourable and gallant friend and I will never be able to appreciate 
one another . 

Sir Victor Saaaoon: It is not my fault. 

'Kl. B, ])&8: Had you been an Indian, if you were in my shoes. and if 
you knew .vall were bled white. you would certainly speak with the same 
fervour as I am feeling today. • 

Sir  Victor SaslOOn: I would still tr;v and borrow cheaply. 

E 
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Mr. B. Du: M.y count.roY is bled white, and then to hear the British Im-
pel'ialistic interests who are here to exploit India 

Sir Victor SUIOOn: Y (lU should eriticise my speech. 

Mr. B. Du: '1'0 hear them suggest t.ha.t loans should be incurred by 
the principles of economios whioh my Honourable and gaJlant friend Sir 
Victor Bassoon has laid down, 80 that more orders and fresh orders may 
go outside, is simply absurd; nobody on this side of the Rouse will counte-
nallce it. 'fhere should, of course, be development, and there will berea.l 
c:tevelopment of Indian industries when there are railways to be built. But. 
let us rnnnufnoture ra.iJwR'y appliances Imd build tbem, and until then let 
us st-op all new extensions of our railwB.Ys. What is the lise of plseing large 
onle1'8 in Germany, Belgium and other plMles? How dcx)s it belp India? 
Before the war the. EuropeBllS were all one brotherhood. Englishmen, 
Germans and aU were one, and they used to go by the word "Europeans". 
But sinoe the WRr the Germans Rnd a few others have been excluded from 
that economic brotherhood; we have not 80 much sympathy for the 
European h1nnllfacturel'R and we don't sRy that anyone plI.rticular foreign 
m8DUfacturer should be chosen or given preference. To me it matters 
little whether the money goes to England, or Germany or America. 'nle-
question is, that the money goes out of Indin, and when thl\t money is 
borrowed outside India, every year India has to pay huge interllRt. charges, 
BJld we do not know when we will be able to get out of the clutches of tli. 
foreign oapitalists. The Honourable the Fina.nce Member would do well 
t.o See whetller he cannot stick to his original intentions and policy and as. 
he said limit the amount of his borrowings and try to limit his borrowings 
to India. Of course, there is very little capitlll in India. 
Sir Basil mackett, at one time, used to t,hink tiJut there was 
t.oo much hoarded gold in . the plain,; of India cRpechllly in 
the deserts of Rnjput.llna. At the Hme of the Grent War, he used to think 
that all good silver was flowing towards RRjputRntl, and lie could not find 
enougb money for llis war loans. If you think, by seeing the poor Indian 
women wearing a few trinkets, as Sir Basil Blackett thought, that too 
much mone'y is spent in India on trinket!; Hnd other jewellery nnd such 
money would not flow to the bank, you arc very much miRtaken. We on 
this side maintain that there is very little hoarded money in this country. 
We could havo more liquid cBsh in India if the Government would only 
see their way to transfer to Indio. the Gold Reserve and other monies belong-
ing to India. that lie in England, Bnd by wbich credit the British merchants 
I\nd the British ImpelialistR prosper. If the Gold Reserve and all th ~ 

money that is lling in the name of Indiu in London nre removed to India, 
Rnd if my Honourable friend, the Finance Member, Bcc'aptR the suggestions 
of his distinguished countryman, na ~ , Sir Daniel Hamilton, he will find 
Il new prosperous I\tmoflphere in India. He wiII find such reserves trans-
mitted into liquid cash will increase t.he borrowing power of the people 
of India and Government will not hB ve to borrow from abroad. Increase 
the economic prosperity of the masses and you'll get all loans subscribed 
in India. Whatever is done, I give the Honourable Member a warning. 
Let him not be pulled aside by his countrymen, who have been bere for 
generations &8 merchants. Before the British Raj came, there WBS the 
East India ComPJl-DY. The Eas+, India Company came a8 mercbants; they 
became the rulers, and they tried to conquer India for exploitation. If 
lndiB is supposed to be ruled by the House of Commons, by the British 
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Par.liament today, let those who try to int~r 't t here the British Parliament 
....... let them not follow the policy of economic exploitation of the East India 
Company. My friends in the European Group, who represent the British 
capitalists, the British investors in India-they ar~ here, they are a neces-
sary evil. (Laughter.) We cannot do away with them. (An Honourable 
Mlmbsr: "Question".) (An Honourable Member: .. Oh, why?") My 
friend asks,why? I do not belong to the Independence Party in the 
Congress or in the country that I wi1lsay, •• I will repudiate all loans". 
Today I stand by nil debts, all loons, that India has incurred, even though 
I am not a party to some of them, and that my Honourable frieoo" on the 
Treasury Benches hav~ committed us to. I do not want the Honourable 
the Finance Member, who haa started ver.Y well, and who pas our good. 
will, to be pulled this way or that way; let him not be influenced too ,~ J b 

by the ~uro e n vested interests in India. If Europeaaveated intMesti 
J'efl"resent a few lakhs of people in India, we represent 80 crores, and the 
B:onoumble the Finance Member must remember that Tie is tbe Finllonce 
Member of 80 crores of people in this country. (An Honourable Member: 
"Hear, hear".) 

111'. D.' V. Belvi (Bombay Southern Division: Non-Muhammadan 
11ural): I have listened with very great attention 1.0 the speech of the 
Doble Baronet, and I also listened to the eloquent speech of the Honoufable 
the Finance Member when he presented the budget to the House. We 
were told that we must be grateful to England because England treats 
India. always liS u privileged debtor. To this part of the Honourable the 
I"jnance Member's spe.ech, my HonoUll'ahle friend, Mr. J amnadns Mehta., 
has given, in my opinion,.n sufficient unswer. But todAY I find tha.t my 
Honournble lriend, Sir Victor Bassoon, has raised a very important point, 
ond he want.a our concurrence to unlimited borrowjng by the Government 
of India. in foreign countries, provided that those loans are of use to us. 
lf I have understood the noble Baronet Bright, wh6,t he menns to sa.y is, 
lhat an attempt should be made by the Honourllhle the. Finance Melm.ber, 
first of all, to utilise the money that mo.y be available in this country, for 
capital ~ end~ture, and that, In the cIIse of larger debts, he may have t.o 
borrow In foreIgn markets. I may say at once thll,t I am not ngainsL our 
LOlTowing in any foreign mn.rket, provided the loan we raise is really for. 
the benefit of the country. 

My principal objection is that the loans that are raised by the Govern-
ment of India. are, ItS a rule, not to the I\dvantage of the Indian people. 
If the Honourable the Finance Member were to make it a point to see 
that most of the 108DS WWl raise in foreign markets sre utilised for the 
eaonomic nnd industrial expans.ion of this country, I should be tbe first to 
vote in fa.vour of any such loan. (Bir Victor Sas8oon.: ·,'Hear, hear. ") 
Hut what do we find ? We find that the main object of the Government 
of India and its advisers is to help the exploitation, the economic exploita-
tion, by forei8Uers of this country. The object is to leave Indin. for ever 
1m. agricultural oountry. The real object is that India should produoe only 
raw materio.ls for British ond othC'r foreign manufacturers and not finished 
articles. 

The other day we were ~o d by the Honoura.ble the Finance Member 
!hat J ~ a.n had been very WIse and that J a.pan had raised very large loonll 
In foreIgn markets. r do admit that this proposition was very correctlv 
mnted. But what is the fea] policy of J IIpnn in its borrowing' in (o1"eigD 

R2 
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COlultries? I will read I:l quotnt,ion from a very recent book on modem 
Jl,lpan. The uot~tion runs thus: . 

"At a time when science and industry were at their I()west point, the country waa 
threatened with an economic invasion of peoplea equipped wit.h the latest machinery 
ao.d ~  ·of wholeaale production, with factories and foundries, research laboratori .. , 
and, .. hove all, .the capital and energy sufficient to &:llow them under ()rdiDary cir· 
cumstances to SWMP eVe1'rthing before them. 'l'he small groop ()f pel'llOnl who had 
managed to assume the rems of power (The Japanese Civil Service, the counterpart of 
tJae' Indian Civil Service) were confl'OnLlld ..... ith a d~ t u t problem. Were ther to have 
waited, fO!' individual initiative to ~ho  itself, for the commercial and industrial cluaea 
spontaneously to chang,e their whole ideas and methods, it would probably have heeD. 
too late-the foreigTl merchant would have penna.nently usurped the nationllli tradtl, 
and with it the financial independence of the oountry. Once this had gone, &II Egypt 
11.,,1 India oould have told them, politicd independence is not long in vanishing. 
They did not hesitate. They decided that it was upon their shoulder. to reorpniae 

the St.a~ from top to bottom. They it was who Ol'gnnised and reorganised the bnnkiDg 
system, who opened model factories, who taught the people through them how to make 
matches, cement, cloth, ailk, BOap, stefll, engines, and all the inconceivably many things 
which go to make up the framework of the modern industrial State, 

Look at another point: 

"Japan needed ships. She could not afford to wait for her merchants to gradually 
take an intere8t in maritime afla:irs. Foreign ships were already est.ahlisbingt routee of 
lailing, . and in a ahort time would have secured & monopoly. Acoordingly the GaverD. 
meilt forced the formation of three comFni_the Nippon Yuaen Kaisha, the Toyo 
Kieen Kaisha, and the Osaka: Shosen Kalsha-poured money into them, 8&W that they 
were efficiently run, Baw th&t a school was formed for the adequate training of maritime 
6erll, p&lls8d laws giving them a monopoly of the coastal trade," 

-my European friends will pa.y special attention to this-• 
"passed laws giving them a monopoly of the coastal ttade, saw that all the State· 
controlled industries sent their ~d  by these boats, saw also that the organisation of 
these companies was sueh that trained and able men, and these only, had charge, and 
pullbed their way to the top, Consequently the merchant navy of Japan is today one 
of the largest in the whole world." 

Ii the example of Japan is to beheld up to our ad ir~tion or to our imita-
tion, then the policy which Japan is following should be 'pursued in India. 
H is no use telling us that .J apan is 8 very wise country and that she 
borrows crores of money in foreign cotUltries. It is true that J span does 
lJ.:>rrow large sumR and that .J apan is a very prudent country. But the 
Gc:vernment there is It national Government. All tha borrowed money, 
is utilised there for the industriRl expansion of the country. But what does 
"he Government of Indilt do? It guarantees inte~est in the case of foreign 
rnilway companies in India. Why should it not gua,rantee,say, 8/minimum 
rute of interest in the esse of ordinary industrial companies?· Why should 
not industries be encourflged in that way? The Japanese Government 
invests its own money, in the first plat'..e, in founding factories for the promo. 
tion of various industries. And when it finds that these factories are work-
ing well, it induces private companies to take chRl'ge of them. In the csse 
~  sdlne companieBt, it invests a part of the capital and induces private 
capitalists to invest money so far as the rest of the capital is concerned. 
Why should not that sympathetic policy be pursued by the Government 
CJf India iIl'this country? Is it nnt plain that the main object of the Gov-
ernment of India is to build a great many ra.ilways in this country, so that 
Rritish goods and the manufactures of other European countries may find 
their way to the nooks and comers of this country. That is the main 
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cbject. Weare not much benefited by the railway systems which h~ve' 
come into existenoe in this country. It is true that we find that travellmg 
bas become now. a little more convenient, and it is a little cheaper too, I du--
admit that bUJt the main object of the Government of India, in establishing 
railway in~s, is not to benefit the industrial expamion of the country, but· 
to see that British goods are dumped into the remotest parts of the oountry. 
So long as that policy is in force, it is most lIuicidal for us toO borroW! money 
in England or in any other country. Now, we had, some years ago, aD' 
lndustrial CommiBsioDj, of which !my !Honourahle friend Pandit Madaa 
Mohan MaJaviya was a distingui8hed member. The committee sat for· 
months together, and it recorded a very large amount of evidence, and 
it produced /many ponderous volumes of its Report, but what is the--
net result? \\Ihat is the outcome of that Report? Has India. been 
benefited in any way? Do w-e see anywhere real anxiety on the part of the· 
~ve ent of India to benefit the industries of this country? Look at' 
(lur tariff policy. I hfllve been in the House for the last five yellrs, and r 
find that, even in the smallest pO!leible thing. the mflin object is to see 
t,hat British \manufacturers are encouraged and to see that British good'fl 
c.re sold in this country. Take any instanoe you like, and you will see that 
this is the case. It is therefore very difficult to support what the HOllOllIl" 
able Member from Bombll,y has laid down. The proposition is theoretically 
correct, but circumstanced as we are. it is a very suicidal policy to borrow-
foreign money.. because the economic policy pursued by the Government 
of India is undoubtedly not to our advantage. The ""nole Elystelu of borrow· 
ing is wrong and is extremely selfish. I may be pardoned for using this 
word, but I caMot help it because I feel that my country is exploited 
almost every' day. whatever the members of the European Group, sitting 
there, may say. They talk like philanthropists. They t;ay they are the 
adopted sons of India, but how do they treat us? Look Il.t their attitude 
towards Mr. Haji's Bill. That is an eloquent cOm'mentary on their con. 
duct. It is no use wasting our time bv boMering up a proposition like 
this. I OPPt)ElC the cut proposed by my Honourable friend .. 

Kr. A. Rangllwami Iyengar (Tan,iore cum Tri(lhinopoly: Non.Muham. 
madan Rural): I WI\S in hopes thut. when the Honourable Baronet moved 
t~is ~t, it would have been possible for this side of the House to agree 
wlt.h hun ~  ~nt !mlly be called n nutiona.l policy .of horro in~ in this 
count~. Sir VICtor Sassoon has such large mterests m this country that, 
I WII,S m hopes that. be would plump for the perpetuation of those interests 
by ta i~  the side of the people of this country and urging that the borro ~ 
mg. pohcy of the overn ~nt of India should be a national borrowing 
polIcy. I wus. therefore, SIr, extremely surprised that Sir Victor Sassoon 
should. have virtually t1llked for what may be cu)Jed an active foreign 
borrowmg ro rn ~c, not IIIHlrflly wIlen there is need to go to the foreigJI 
mnrlwt. :lS the. Fmunce Member said. but also for going on borrowting 
whenpver there IS It ~vourab c market in London, thBl"eby piling up loan 
a.u~r loan to the cr~ ht of the .Go-ycrnment of India, to be used for the 
nct,lv€' pnrpoRes of nulwny explOItatIOn. and Vn.riOUB other things for which 
t,he Government ?f n~i  US? their funds. Now, I W!\,g wondering as to 
why he was urgmg thIS actIve horrowing in the London market at all 
favourable opportunities that might nffer, and I find that he let the ca.t 
out. of the bag when he said: ".Here you arc', here is 11 programme by 
h ~h you have got to buy the en~a  and North Western RRilw8yand 
you have got, to put down £17* millions for thnt purpose." Rir. it. f'l this 
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mentality, of the Europea.n investors in this country, tha-tit is very diffioult 
for U8 to meet. They view this country purely as 81 place for the invest-
lOent of their capital, and for. the exploita.tion of its resources; o.nd I 
certl1inly felt that this WQS not. a !motion on which this side of the HouBe 
could show any sympathy whatever. I am not one of those who would 
scce ~, even in the qualified  forin iIi whioh some of my friends put it, the 
policy of foreign borrovo.ing.It may be necessary for this country now, 
.8nd for some t,nne to oome, to borrow. outside, l:ecause it may not be able 
to raise aU its requirements in this country; but, Sir,so long as it is possible 
for the Government to find all its requirements, capital or revenue, in 
this oountry, I say it will be criminal for this Government to go outside 
and borrow mone\ 80 as tel f1CCdmmodllte the London market, or so as to 
get. any temporar;' gaiIi that may be obtainable thereby. I would ruther 
that the moiH'Y was raised on less /ldT'l\ntageous terms in this country, 
BO far as the Governfment are concerned, thu.n that the Government should, 
under the pleu of getting some temporary advantage, go to t.he LondOill 
market for borrowing. Sir, the Honourable the finance Member. in his verv 
clear Finunciul statemEl'tlt, haa pointed (}ut to us that, l1fter nil, the-capital 
expenditure of this country has not tc~en really so dependt'Dt, upon external 
borrowing IlS Sir Victor 8*18soon has Rought to make out. He has pointed 
(,ut tha.t, out of the total capital requirements of this country, much the 
lurger part ,has heen. finan-cedby resources from this country, not by 
direct borrowing. but by what I may call indirect borrowing. What this 
mdirect borrowing is, is pointed out in paragraph 59. and, AS he points 
out, he hilS been able to find 108 crores during the IRst fi:ve years from 
the resources which were at the disposal of the Government of Indin to 
finance the cl\pital progrnmme of this countr~ . He hus been n~ Ie to do 
that, after making ",hat we, on this Ride, consider to be extrAiVagnnt provi-
ilions for debt redemption and the avoidance of debt. He has been able 
t\l do that fora programme which does not involve, in this country, any 
borrowing today for auy other purpose, except that of capital expenditUll'{\ 
'~ on development projects, and whether they relate to irrigation or rail-
ways does not matter. Therefore, Sir, I do consitier, having regard to the 
BUCceSl\ that was achieved, during the last five JE'ars, ill tapping the re-
Bources of th~ country, having regnrd to the fact that, during t.hat period, it 
was not necessary, except during recent months. for t,he-FinanCll Member 
to go to the London market for Indian loans, tha.t the policy that should 
'enmrnend itself to the country is not the one that Sir Victor Sassoon has 
rut orn~rd, but the one by 'which Rir Basil Blackett was able totllP the 
t'J'edit and the rE'sources of this country for the purposes of development in 
thls country. SiJ;, he has been Ilble to develop Cash Certincfl.tes; he haH 
been flble to develop Snvings Blink rleposits; and although t,he provision 
that hIlS been mnde for the redemption of these CortmcateR aIlll credit 
inRtnllnents has not been properly n.rranged, as was pointed out. during 
the budget debllte of IIlRt. year, I do think th ~t it is necessary for the Finance 
Memhf'r primarily t() consider whilt fIre the resources t.hat l1I'e ItvaiiAole 
here. Tn(leed there if! one thing, for instance, which they hAIl been able to 
~e, but which unfortunately for them they will not. be able 110W t.o uile. 
They have herm Hble, by IllA.nipulnting' currency, to make " gain on ex-
change, which they h v~ put into this credit Rystem. The gain by 
exchfUlge, so S~ti, co r i~~  7t, crores, and, AS the Financial Secretary's 
Memorandum WIll show, fhl .. galll or loss by cxc.hange is still ma,jntnined 
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l)v Govemlment under Suspense Account, and the amounts available under 
that head have been put into the resources of Government. By means of 
this, they have been able to a,void goi.ng to. the market for loans. h~t 
18 how I understand t'he last item mentIoned In paragraph 59 of the budget 
speech. I therefore feel that it is not right for thi~ cOlmtry to develop a. 
:kreign l:orrowing programme, and it is not right either, t,hat we should 
pursue an active poIicy of rll.ilway expansion by, going to the London ma.rket 
(Ind borromngthere for purposes of railway expenditure, which also involve!! 
the policy of having directly or indirectly, opeIl:ly or in l'Iecret, a reeiJ,~ 

buy goOOs. not in the cheapest market, but m the dearest market m 
Lonc1on. Therefore I, personally, feel thRt it is not the right policy whioh 
nly friend, Sir Victor Sassoon, htu; indicated, !lnd that, so far 88 the 
p<;IiCY that ought to be adopted by the Finance Member in this behalf 
is coiwcrned, he should adopt the policy of finding fill his re . i~e c ts ill 
the country. The Government have. by a ruinou3currency policy, 
deprrssed industriel:! in this country, nnd it is that that hilS htood., in the 
wS')' eftbe indust,rial expflnsion of thig country: and it is not tbE:: fact that 
Oovernment have tapped these resources thnt has Optlrated to the detri, 
'rnent of industrial ~nter ri es which hnve not, in consequence. given ade: 
quate returns. If Ildequllte returns can be glla.ranteed by pursuing a correct 
currency policy, I do not think that Sir Victor Sallf;QOn will find the 
I(,overnment's borrowings wlill depress industrial enterprise. 

Sir Victor Bassoon also referred to the coming tightnees of money ill 
-the world's market, and in that connection refpried to the United States 
-policy of 'beginning to conserve its gold. 'There was 11 time, no doubt, 
'\\'hen tbe United States had got in its coffers in the Federal Banks quite 
,n lot of the world's gold, and today there is a lot of gold that is coming 
,oat of the tTnited States; but that does not show that thA requirements of 
creqit and eurreney in tbe world, and the gold basis on which it should be 
.detemained, have been of such a. character that you would soon find th~t, 
\lnle8s we economise the use of gold and develop oilr credit A,nd other borrow. 
ing facilities on the LOMon money marl{et, thert· would be very grea,t 
'financial d'iffieultie-s, which India. would 800n have to flwe in the London 
mQney mn.rket. I think, on the other band, recent discll'ilflions on the Rctual 
position in tbe United States, in regnrd to her gold rel'ouJ'c"" uud the 
position of the Federal Bnnks huve "hown that, it, is by trying to get 
J'i~ of the bRCking-of Ilctual gold in the centrlll blink", Hsfur itS possible, 
Hnd by operating the centrol bR,nks so as to economillc the use of gold 
that. thiR difficulty .has rise~1 and Dot t ec u~ of the shortago of gold in 
rdntIOn to the credilt trnnAMtl01Ul of the world. A goorl deal, in fllct, could 
he said on the other 'side in regard to the questiclD of tlw shortnge of gold. 
The general policy now is to t~' to have the system of ccntral hllnking, 
or federal banks, resorted' to in place of thc system of Ilccllmulflfing gold 
in the reserves of the h n ~. Thprefore I do notthinlr we need be BC/ll'ed 
'by these suggestions thnt there will he such a shortage of gold, lInd such 
R demand for money, thfl,t, unless India is up betimes, there will bl' vet\' 
f.!!'eat difficulty in finanCIng industries in this country. I think thi" countrY 
will be able to finance itself, and it wm be wisdom for the Finance e ~. 
ber not to go to the foreign money market unless it is absolutf'lv n ~ eSS . 
! therefore oppose the amendment. " 

Sir Darcy. L1n,daay (Bellgal: European): Sir, I feel the House owes 
:.Il dttbt of gratItude. to ~  Honollrable friend Sir Vietol' SasROOn for tlw 
vl'ry luclu manner In which he hus plRced be or~ us the dAnger pRrticlllarly 
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of oyer-borrowing, and the dangers of not utilising the money we can borrow. 
to the best adva.ntage. 1 think the main point that he drove homewaa-
the importance of spending the money on new development ra.ther than 
spending it on Jlurchases of, as he instanced, railways that are already 
in ex.istenctl. Sir Victor Sassoon and my Party are in entire sympathy with 
the acquisition of such railway systems QS the Government of India. can, , 
afiord 1:0 acquire, but we do feel that, if the money is not readily obtain-
a.ble, then it. is far better spent in developing new railway systems, in spite 
·of wh"t my Honourable friend, Mr. Belvi, had to a8·Y on t,he subjeot. He-
o.Uleared to argue that the sole idea of extenRion of railway systems was· 
ta find new markets for British goods. 

Kr. D. V. Belv!: Is there any doubt? 

Sir Darcy LlDd8a)': I cion't know to what particular gocds he refers. Is. 
it the goods that are utilised in the making of the railway, or is it the 
diFltnbutiQIl of piecegoods in far distant parts that are not already fed by 
therr..iJwa,l-systt)ms? Such Itn argument does not appeal to me, and r 
don't think Mr. Belvi really meant it. 

.. My Honourable fl·jend., Ml·. D.as, WIlS v.er,)' full of the way ~dia wa .. 
being bled white. It is a term that we have heard over and over aga.i.n, 
a sort oistock phrase. Then there was also N. gQOd dtllli about exploitation. 
One point Mr. DaB aeemed to at.tach great importance to waS India piling. 
up interest oharges on money rllised in the London. market. Does he not. 
realistl that, the llloney obtained in the London market is being spent ill 
India on development, which brings in a return. out of which the interest· 
is pnynble? Take, for instance, thtl Dengal and North-Western Railway, 
that will C08t ]8 millions sterling. It has been pointed Ollt th ~t it wil[. 
be of great benefit to India to ucquire this Hailway. The terms are not 
too onerous and t.he return to India. in the wily of eurning!! will be most 

EldV811tageous. Now, surely Mr. Das ca.n realise that, if WEt 
I P.K. borrow 18 millions sterling in the London, marMet, or. any m81'kei,. 

iu order to purch·.Ise this railway and secure t,he profitable earnings to our~ 
selves, we shall have the money wherewith to pay the interest. In what 
way elln thji> borrowing be heM as a grieYllnce of the country? I quite fail 
ttl llndeNltand his argument, Sir. I agree with my Honourable friend, Sit-
Victor 8111>1!00n, that it is advisable for the Government of India to borrow 
in a cheflp market. 'We know that, yefl1' by year, money is required, and 
if the Honourable the Finance Member finds t.hlit the time is advantageous, 
I certainly conRirler thRt it will he n wise policy on his part to borrow a8 
muoh &s htl can. The question WAS relen'ed to sbout t.he obtaining of money 
in India and the advtlncemt'nt of India industrially. I very much questioD, 
Sir, h~thet so large It volume of money is obtainable in Tndia. t16 some 
oC my Honourabk friends in the HouRe seem to consider is the case. 
-I heara only two or three days ago of II. proposal to start 11 very important 
industriHI concern in the Bombay PreBidency, closely allied tCI the cotton 
mill indllFitry, and of 11 British finn who were prepamd to put into it a· 
('onsiderabIr sum of one~'. They want-pil, or suggested, support from 
Indian o ~ , but up to the present there has been no response, It is 
only It small C8se in point, but, if we talk nbout toe advancement of India, 
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industrially, I do feel that the people of the country, and myself included, 
Bir, should give full assistance in finding the necessary money. I do nota. 
. altogether agree with my Honourable friend, Mr. Belvi, that it is for the 
Government of India. to start these industrIal concerns. Up to a point. 
I L'.m In agreement that they can very well assist and possibly guide 
oompanies on the right WA.Y, but with the idea that they should, of thei,,· 
own occord, start manufa.oturing industries, I am not in sympathy. I have 
nothin~ more to say on this subject. exoepting that I entirely support the· 
views put forward by my Honourable friend Sir Victor Bassoon. 
Sir P1IlIhotamdal 'l'hakurdal (Indian Merchants' Chamber: Indian Com-

mercc): Bil', when I saw this cu.t on the agenda paper, I was wonderill8. 
whether 1 should support it or oppose it. After hearing the various speecMs" 
un the previous day, when this wa.s discussed, and particularly the speeches 
to-day, I huve come to the conclusion that I should oppose this cut. If th(: 
idea of my Honourable friend Bir Victor Bassoon is merely to raise a discus-
sion on certain ospects of th(' borrowing policy proposed by f·he Honourable 
tho) 'Finance Member, he neither needs our support nor should he wish to' 
.carry the cut, for I take it, after discu81lion, he will withdraw the motion. 
If the idea, however, is to have 11. definite opinion from this House reS'wing' 
what the Hononrable f,he Finance Member should or should not do, I 
suggest to my Honourable friend Sir Victor Bassoon that this is the laasi 
desirablo method of getting an, expression of opinion from this House re ard~ 

mg, what some of my Honourable friends on this side of the House re ard~ 

88 the correct national policy regarding borrowings on behalf of Indie.. 
I am afraid tJll1t the expression of opinion on this question, as raised by 
my H('nourable friend by his cut, must be looked· upon purely as a erson .~ 

expreRsion of opinion and not.hing more. I really wonder if the Honour-
able the Finance M('mber himself would consider that the two or three 
hours spent on this ha.ve given him much more than the opinion of a few' 
·MemberA who took part in this debate-. 
The House will remembf..'r that my Honourable friend divided his speech, 

on this cut into three plu1is. He dealt with t.he first part· on the first day,_ 
and he dealt with f·he other two parts to-day. As my Honourable friend 
Silo Darc.y Lindsay emphasised rather the last part of my Honourable 
friend's l'emark  regarding the question whether the Government of India 
would he justitied in extending railways in view of the comparatively 
small means nt their disposal for capital expenditure, or whether they 
would he justified in acquinng railway lines already in existence-and my 
Honourllble frit'lnd Sir Darey Lindsay struck me as attaching considerable-
importance to t.hat, aspect of Bir Victor Bas80on's r~ r s,  will deal 
with this first. I do not know, but I think I am corr(>ct in saying, Sir 
Victor Sassoon's remarks on t·his third aspect of his motion were made 
by referring to the generl:\! international conditions regarding tightness I)f 
mon(,y. Clnd he came to the oonclw;ion that he WIlR looking forward to 
comparative scarcity of money and credit in the world at large' for thE.' 
next few yea.rs. India is lucky if she can efl'flCtively look nfter her own 
requireml'lnt.s, and if she elln have a voice regarding what F<llitg best as far 
as India herself is concerned in all matters of cUlTencv and finance. It is 
therE-fore futile fQr me to say A.nything regarding the international aspect 
01 the money market of the world. Unfortunately the J()t of India is to· 
ioll('lw in the wA.ke of what countrief.J like America and England do. The 
que'l'Itinn. thErefore, ",·hich ediote ~' intE-rests this HOURO is this. Would' 
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the HO\lso prefer t,he Honourable Member to sa.y: "I will give you whatever 
spore capItal I m"y hllve itS available for capital expenditure on a few 
er ~n. 1 o~~  of railwny line!) or a few extensions. in !lny nation-building 
rwt-lvJby , ?r would the ous~ prefer the Honourable, Member to go in for 
· (what I t,hlllk hUR been mentIOned repeatedly by severa,] Members in tho 
em/rse of the debute) acquiEtition of the Bengal and North.Western Ra.ilwa.y? 
1 should ha,'e thoug?t that. ~ the question of acquisition of this RailW'a.y 
· d t~S not come up tIll some tIme early in ~~ 2, and as Mr. Pe.rsons, in 
th~ coun;(, of his reply, sa.id that the Government of India. would not even 
-begin to think a.ctively about it till some time in 1981-1 hope I am correct 
about Illy dRtes .  .  . 

An lIOnour&ble Member: Quite right. 

Sir Purshot.amdU Thakurdu: T 11 view of the fact thu,t; th"t (lUQstion 
would not, eOIll(' up till HIS 1 , I am a. littlesurprillod at my HonouraoHl 
friends iu the European Group a.ttaching SO much impOttanoe to this 
Question Ueillg settled. t.odu,y, and now, by this cut. I really hesi6ate .... 

Sir Darcy Llndaay: We do not attach much importance. 

Sir PlUIIho\amdu Thakurdll: But,Sir, tha.t was the only ooncrete 
: instance rlll-ntioned befort! the House. 1£ my Honourable friend,' the 
.I,cader of the European Group. says that that was only for the purpOifl 
· of exemplification, -lind nothing more was meant, I should be glad to ha.ve 
it for th ~ purpose of record. 

Sir Darcy LIndsay: That is entirely 80, Sir. 

Sir Purlho\amda. Thakurdla: I am very glad, Sir. My Honoumble 
friend 1:111)'11 that it is entirely so. However, I will follow up this instanoo, 
as it hilS Leen t.Hken for purposes of exemplifioation. Sir Victor Bassoon 
is right in saying tilut, in ordinary course, any penon, or oountry would 
prtlfer to h:4ve morc railways with naw capital than buy up avoidnbl.v 
· existing Hailway lines. especially if the capital available be limited. (A..,. 
l1ollouJ'lI/I/c Mernber from the Ew'opean Benche8: "Hear, hear.") I hear 
I!omc Hnnourable Member say "Hear. hear", I hope he will continue to 
\lay' ,. HclU', hellr" ",hE'n I proceed a litt,le furthel'. That, Sir, ~hou d l)c 
the case ill the ordinn-ry oourse. If however my Honourable friend Sir 
Victor ~as oon had occasion to travel on the Beng!u and North-Westem 
l:aiIwn,v, ht' would have hesitated t,o, at least, mention the QOquisition of 
that Railwa:v flS an inl'ltance today. Sir, that is an instance whioh is to 
.be treated 111' nn exception to the ominary general rule . 

.An Honourable Member: Quite so. 

Sir PlllIhotamdas Tha.kurdaa: M" friend Bir Victor Bassoon thought 
fit. to name th(· agriculturists and to 'appeal to this HOIJ-Be in their  name. 
I am personulJ,v convinced, Sir, thf\t my friend has ~he best inter.ests of the 
agricult\\rist of India a~ heart: but let ~ ask .hun .one questIOn. Doe8 
he think that, the best mteresta of the agnculturillt wIll be served, or that 
even his own interest~ will be Rerved if, when travelling on a railway 
line between say Bombay and Delhi, trains are not punctual and timings 
are not regular-the engine oe~ only half way and then the steam goes 
oft? Would the HonoUl1'able Baronet think t.hat such a railway IIhoulq. 
. be nlloweo t.n exist there BS it is and that the Government of India should 
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l:;e asked to spend the available capital, n()t for inlproving the management 
of that line, but for the purpose of constructing a.n~her ra.ilway line 
1!omewhere else? We aU know, Sir, that Government wish t<> improve 
. the standard of comfort of the masses of India. The standard of coltlfort. 
provided on railways thlI'oughout the country, and especially the standard 
of comfort. provided on the Bengal and North Western Railway, demands 
. attentio.n .. It is no good saying tha.t,that railwa.y in pa.rlioularshould not 
be acquired. I say to everybody who has the welfare of the third olass 
passenger at heart, and who has any idea of decent management of a 
railway, that the Denga] Rnd North-We8tern Railway requir.es acquisition 
bv the State in 1932. Therefore, Sir, I suggest that the example cited 
'by my Honourable friend from Bombay WRR It particulllrly unfortunate 
example, especially if he meant-Sir Darcy Lindsay, however, says "No" 
-to get. an expression of opinion from thiR House that the Reugal and 
North-Wcstern Railway should not be acquired in 1932. If there is nny 
such nieaniI).g behind his remarks, I say it is too early to consider this 
as' a concrete proposition today. But if my friend in the European Group 
tlre looking forwa.rd to an expression of opinion l:y this Rouse in this con-
nection, I say that the opinion of this House-at least of this side of 
the' House-is that· the Benga.l and North-Western Railway, is so badly 
run that it has to be acquired, if for nothing else, for having 1\ decent 
management of the Railway and ·for giving ordinary comfort to the people 
who ht\ve to use that, Railway, 

Sir Darcy Ltnd8ay: Sir, J think I made it perfecHy cleM' in m.v remarks 
that, if the money was !l'eadily available, Govemment should, by all ma.nner 
d me a.ns , acquire this RailwILY. 

Sir PWllb.otamdas Thakurdaa: I am now coming to the money part, 
Sir. If money IS at all available for capital expenditure on railways, it 
is. better to utilise that for making an existing r i ~  line more useful, 
.and better, .to make it less obnoxious.  I &lD not yet 80 nervous &s to 
,feel that finances of the Government of India are so bad t~t they will 
not be a1:le to get any money at all. But, as I said at the start, it is too 
ea:rly to thjnk of it today. There are two more years before the Govern-
ment of Indio. will begin to think of it. Why do my :ijonourable friends 
<>f the European Group want us to decide this question today? 

The second part of my Honourable friend's speech was to this effect: 
"Did borrowing outside India carry any political bondage with it"? My 
Honourable friend, 8ir Victor 8assoon, said he had never heard it sn.id that, 
if the Gl)vcrnment of India bolTowed in London on the ~redit of India, Hny 
·conditions were laid down by lenders from o ~ard Street. When I 
deltlt with this suhject, in my speech durinl!" the budget debate, what I 
was trying to bring home to this House, a.nd to bring to the not.ice of the 
Honourllule the Finance Member, WIIS the reason -why Indian opinion, 
e ~ra  speaking, had a prejudice ngainst capital borrowed abroad-and 
abroad to Indin means in London. I have not yet got the printed copy 
of my -speech, Sir; ot.herwise I would have liked to quote from it. What 
I said was f,}tat there is a general prejudice against any capital borrowed 
from abrOlld, because till now, what·ever money hus been borroVl-'tld from 
'nbroad, has always hought with it undesirable restrictions, e.g., inregM'd 
to the maOflgement of railway lineR built with thnt cRpitrLl, I mentioned 
to the House the restriction put, on the railways of India. that 25 per cent. 
()f the personnel of staff on those railways should be Brititihers, The 
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r i1~  of Indis, everybody will agree, have no political oomplexion abom 
them, baITing the strategic lines. In fact we have been asked to trent the 
railways as aco ~rcia  proposition", and yet we have this restriction 
that there should be at leQlst 25 per cent. of Britishers in the pereonnel, 
irrespective of the merite of Indians. No wonder few ha"e been l\hle to 
convince Indians that there is no oondition attached to the capita.l borrowed 
from abroad. 

My Honourable friend, Sir, referred to orders on behalf of the Govern-
ment of India, for a few rails from Belgium; and Sir Victor Bassoon said' ~ 
"You see, there can be no 1I'Cst.riction; rails were actually tought from 
Belgium for the purpose of India with the capital borrowed in London", 
Sir, for one isolated instance which my Honourable ~riend hils been able to. 
quote, he will find perhaps ten instances quoted in the IWports, which, 
at intervals, the High Commissioner makes, and which are placed on the-
table of this House. Thero he will find t.hat the High Commll,soner 
says "This order h/.W! been executed in London beclluse"-because of 
wha.t?-not because it could not, be purchased elsewhere cheaper,. but 
became-,ethe order came from India as an urgent orner, and it had too 
be executed at once". Now, eo far as the Governor General in C'ouncill 
is concerned, orders have been passed according to which, as far as possible, 
no indents should be sent out to the High Commissioner as urgent. But 
still, Sir, indents continue to go as urgent. In the Report.s my friend 
WIll also find that oro('rFl ~o to tbE' i~h Commip.sionor. enr~ a.r ed thRt 
they should he executed by particular manufaeturers or firms in the United 
Kingdom. In this manner., the spirit of the 8l'l'angement between the 
Treasury Benches and this part of the House, which has been looked upon 
as satisfactory on paper, is l:eing got round. I am not quite sure of the 
last six months or a year, but before that, every year my Ohamber used 
to address two or three letters a vear to the Government of IndiR, itl the 
rela.tive Department, pointing out. whenever a list of the High Commis-
sioner's purchases WRS pltlced on the t,able, that thi1! principle of buying 
in the cheapest market was l::eing broken by urgent orders Bnd by orders 
ear-marked a!' orden:; which must he placed with seJected manllfMturers. 

Sir Victor SI88OOD: That doeij not arise, out of where tl\e loans are to 
be raised. 

Sir PDDhot&mdal ThakurdaI: That is jUf'l whllt lily HouoUl'able friend 
bas not been lLble to pp,rceivt'. It arises out of the 25 per cent. personnel 
restricted to British 'recruitment from England, even t.hough there be· 
Indians equally fit and capable. If you did nfJt have this restrict·jon on 
the Indian personnel, the country would not hRve this Kurt of suspicion 
aglliDf;t order!'; executed in England. There Hre distinct inst\'ucl-iom; b.v 
t.he Government of India, which I know are sincere instructions as ~r as' 
the Executive Council are conMrned. Despite that, HeadH of Depart-
ments continue to send urgent orders, orders which must be complied with 
within a month or two, orders which must I::e bought from particular 
individuals. Now, I suggest to the HOIlourablo Baronet, that lw study a 
few of these lists, which havc been placed on the table of the HOllse 
during the la.st two years, and he will t.hen see that, although thE're be 
no condition attached to these various ]oons raisod in London, orders for 
machinery, etc., continue to be executed in London to 1\ very very con-
siderable, nnd in fnct !mbf;tantinl proportion. It is for this rem;on Hir. that 
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I said that :It :is very necessary that capital works financed with capital, 
,borrowed iby the Government of India, should be run on eommerci'll lines; 
-there should be no restriction regarding personnel in suoh services. The 
son of the soil must have a preference for employment in his own 
oountry with equal morits. What justification have Government to SIlY, 25 
'J)Elr oent. shall be British, even if they oan get Indians with equal or better 
'qualifications? When Government have corrected this short-sighted 
polic'y, the Honourable Baronet will be in a better position to stand up in 
-this House and say there is no handicap on India regarding the capital 
<Government borrow in London. In the meantime, wb,atever my friend's 
eloquence may be, he will not find nn audience in this House which will 
'be ,very willing to swallow all that may appelLl', on paper, to be sound. 

I have, Sir, only one lllorepoint to refer to. In the first part of his 
:speech last Thursday, the Honourable Baronet ref,erred to shortage of long-
term Government securities during the last few years, which resulted 
in a boom in Government security prices. Now it is true, Sir, that the 
wmarkable achievement", 8S put by the Finance Member of th~ last, 
regime, did result ill many short-period corrowings in India. My friends 
.of the European Group now want the Finance Member to borrow money 
wherever available, and in Infge sums, whenever he thinks that the rates 
,are reasonable. I have a little apprehension in endorsing any such 
instruction to the Government. I very well remember, Sir, that in 1921, 
whE-.n I happened to be in London, the finlt borrowing-after the WOI'-
-W6S done in the London money market for India. It happened to be 
'abt'ut lunch·time on the day that the 10a.n was announced, and within 
ttm minutes of the loan being opened it was over subscribed. The friend 
with whom I was lunching Bsked me what I thought of such good credit 
-of India in the money market. The loan was, if I mistake not. at 7 
pM cent. per ~nu . Tha.t loan subsequentl'y went to about 17 per ~ent, 

-premium, and we were told what a ()IlUlile for gratifica.tion it was ,that India 
'should be the first to borrow in London after the War. No other borrower 
in London,-major countries.-Sir, has, since t,he -War, paid as high a. 
rate as 7 per cent. It is, therefore, somewha.t difficult to trust the judg-
lIIent of those great good. men in Whit.ehall and the India Office. 'fheir 
intentions may be of -t,he purest, but somehow Or other t.he coincidences 
hAvt' been Blwh thfl(, WE' hnye not vet, been able to congrntllIate eitlwr 
them or ourselves on their good intentions, What I theref()re say to Gov-
ernment is, "You want all the capital which you can get. We cannot tell 
yOll to borroW' at a particular juncture-in London" or at It particultlr 
juncturA in India. The re udic~ you yourselves have created against 
borrowing in London. owing to your policy till now, is unfortunately so 
deep that it will be difficult, even with the best intentions of the Honour-
able the Finance Member, for him to convince the Indian public. all 
at once, that he is serving the best interests of India. by b;)]Towing in 
London." But even there, I have just a small caveat to make. My 
Honoura.ble friend Bir Victor Bassoon sa.ys, "Let the Government of 
India borrow in London first." He says, we want all the capital that is 
in India for the purpose of industries in India. If the policy of the 
Government of India regarding industries in India did at aU inspire con-
fidence, we would not have had the high premia on Government securities 
-during the last few years. It was only two yearlJ baok tbat my Honour-
,:able friends on these Benches (European Benches) were olapping them-
:s€ /veR a:1mol'it 'to fatigue when they wel'ctold, II Sep how thc crodit of 
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India haa improved; 8i per oent-. paper in India stands at 77 and higher .. 
RoBC1. in London at 71 'or 72 per cent"; and speeches of oongratulation to· 
Oovermnent followed. Today tbe:y tum round Qnd say "Borrow first inl 
London and preserve the capita.l m India for IndiBtl industries.". It is· 
1\ little embal"l'Mlling, Sir, when we are recommended such varying remediea. 
just 8S the wiDd blows. The bast thing to do, to my mind, is to kyo 
patiently to make up fOt· the oversights. thE' millltakes and the isadventur~  

of the past. I know that my Honourable friend Sir George Schuster 
i. a pr.aoticol finanoier. He bas considerable experience of borrowings-
",ad landings, in short. of the international financial situation. I would like· 
the House to trust him and to see how be is prepared to do his best for' 
India. In fact has this House any option in this matter? The position' 
is not one which is avoidable. It is there. Bir George Schuster has to< 
handle the situation. Let U8 not embarrass him at this stage by giving him' 
in8tJructions of this nBture or that nature. He has heard Ollr views. Let 
us wish him Godspeed in torrowing for India in the cheapest market, 
wherever feasible, and wherever he can make 'Bure that he will be able' 
to satisfy this Bouse and the counttj'thst he has done his hst by 
India. Merely borrowing outside or borrowing in India will not do. Is 
fact, I nm inclined to a.gree with my Honourable friend Mr. Rangaswamf 
Iyengar, when he snid that he W'Ould not mind if Government borrowed 
in India, even at I\. little higher rate than they would hAve to pay el.se-
where, the whole point being that those who have to invest in Govern-
m.ent securities here .should notl:e prevented from doing so. For instance, 
there are charitable tnlsts and ch8ritable institut.ions; there aTe people· 
iike widows, who want t.o put their Rs 500 or Its. 1,000 in Government 
paper. Surely my Honourable friend W'Ould not want them to have to-
wire to London to buy Oovernment paper for them t,here. So it is 
difficult t<> lay down, in one or two sentences, what the Honourable the 
Finance Member should do. I think that, all the speeches made here 
nre a sort of guide to the Honourable the Finance Member as to what the-
HOllS(1 genernll.v think!!; but I r e~ , it should not bE' looked upon B8 
an expression of opinion ty the House as sucb, and I therefore thinkthBt 
my Honourable friend should not press it to a division, beca1l8e it will' 
be difficult for mo.ny of us t<> vot.e with him. • 

'J'he Assembly then adjourned for Lunch t.ill Half Past Two of the 
Clock. 

The ASRembh' re 118scmbled after Lunch at Half Past Two of th,· 
Clock, Mr. President in the Chair. 

JIr. Prellidel1t: Sir George Schuster. 

Mr. Jtam lifarayan Singh (Chotk Nl\gpur T>ivisiou: Non·Muham·· 
mad an) :  I want to sny something, Sir. 

Mr. Prealclut: Slf George Schuster. 

The Bonourab1e BuGeorge Schulter (Finance Member): Sir, I t.hink 
that. we Clln all fool grateful to my Honoutable fr;pnd. Sir Victor Bassoon, 
for having raised this qUE'St.ion. I think th"! rC'sult 01 the discussion hRA 
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Ht least done something to clear ~bea.ir OD. ~h.ia subject, and I think it 
has carried h step further the task which I mYit'lf tried to mitiate in m.y 
original budget speech-the task of _ putting the situation "'8 it actually 
stands to-day clearly before the Metnbers of this House. Sir, we have 
heard 1\ I?ood deal about principles, a.nd qUe&tiolltl of principle h&ve bet'D 
Ill-gued on both sides. But I feel, at the end of it all, ",peaking for my-
sdf a.nd looking to the responsibility of my task, that I huve to go back 
1 0 n~  desk and face practical realibios; a.nd I venture to think that, iD. 
dealing with the problem as it stands before us to-day, there would not 
be very much differenoe in the .practicaJ course adopted by anybody who. 
filled my place, whether he WIl6 chosen from among Honourable Mem-
bers opposite, or from the Group which my .onourab ~ friend, the gal· 
lant Baronet. adorn''!. Sir, from that point of view, I W&8 particularly 
grateful to my Honourable friend, Sir Purshotamdas ThaJrurdas, for the-
. conclusion to which he came at the end of his eloquent speech. His 
last wOl'ds were: "After all, in the end. you ha~e got. to tru'!t the Fina.llee· 
Member.' , I am grateful to him that, at least in these initial days 
hp.fore he knows ver.v much ~bout me, he is prepared to place a certain-
tJDount of trust in me. I hope that I shall continue' to deserve his. 
trQ!8t. 

Sir PurlhotamdatB Tbakurdu: We oJl hope so. 

'1'b.t BoDouable Sir 0 ..... SOlluAer: Sir, everyone who has to con-
duct n financial policy 'is bound, on occasion, to make mistakes, for the 
mlln who makes no mistakes makes nothing. At least such mistakes ns I 
make will not be made becauile I differ in principl(, from Honourahle Mem. 
~,ers oppositl;! on what I consider to be the key-note of the whole matter. 
In what·ever is done as regards borrowing and capital expendit.U'e. there· 
must be one object and one object alone, before us, and that is, it must 
n ~done for t,he benefit of India. Sir, there may be different views as, 
10 what is to the benefit of Indio., a.nd we have heard something of those-
differences to-day. I think that there do underlie the arguments which 
have been used on the other side occasionnlly, at lea.st certa.in fallacious . 
. >\RSumptions. It hIlS been argued, on the other side, that the whole· 
policy of th~ Government, of India in t.he past has been to devote all its 
f: apit III expendiifu.re tC' the construction of railways, a.nd tha.t in the 
'~nnstruct.ion of those railways, British ma.terials ha.ve been used, and 
therefore the policy has been directed, not to t·he benefit of India, but 
to t.he benefit of British Industry .  .  . 

1If. B&m lIJar&1&D Slqb.: Quite so. 

'l'he Honourable Sir Geor,. SchUlter: Sir, I think that is an entirely 
f"lIueious assumpt.ion. If one looks a.t t.his country--<'el'tainl,v I cOlJling 
as a stranger to it-if I were asked to say what is the first step in the-
dcvelapml:'nt of this countr.y, I think there can be no doubt a.o(:ut tht 
answer, that this ('ountry is :,rimarily an agricultural country, IUlIl 

j,hereforc, jf one is sooking its developm{alt, it is towards the develop-
ment of agriculture end agricultural production, that one should firRt 
tum, and the object of constructing ralilways is to help the agriculturist 
to get a market for his produce .  .  .  . 

Mr. 90.1& Pruad Singh (MuzAffarpur Clt1n Champurlln: Non-Muham-
madan): FirRt, improve ngricuUure and t.he methods l,f cultiva.tion. 
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. '1'ht I!l0oourable Etr GlOr,. 8alluner: I have not caught th~ obeerva-
.. t~'  h ~h fell from the lips. of my Honourabla friend, ~ut perhaps b~ 
~v  aUo," me to ~roce~. I d~ no~ say that the construction of railwa.ys 
. IS ~he only way, In ~ ch agriculture can be developed, and therefore I 
'ent ~  &gree ,that thl.S de~ .te has ~een of v~ ue, because it has helped 
to bn~  bef?re. us ti.lIS polDi, that IDselectlDg t1.le objects for capital' 
expenditure, It IS deSIrable that we should have before U8 all the various 
alternatives. It may be that, at' the present moment the construction 
,cf . railways has gone far enough. It ma.y be r,hat such' money nlj can be 
r'lised w0ll;ldbe ?etl,er devoted to the development of irrigation. That 
~  a ue~t n which must be handled 8S a practical question of policy. 
J~ut I thmk no one can deny that the construction of ra.ilways, which 
has been undertaken in the past five years, has been to the benefit bf 
" Il1dia. There ma,V be views held that other methods of expenditure 
~.ni bt have been more beneficial to India. As to that, I think it is 
,'ery di.fficult to expr(lSS an opinion; but it is generally held that the 
·dAvelopment of tranflport facilities should ('ome first in the progra.mme ot 
,, ~ve o in the resources of a country like Indi'l. 

Then, Sir, there seems to be a suggestion that, in any buBinesa 
transaction, the advantage must alwa.ys lie entirely on one sid!'!; that, 
l,ecause it suits exporters in England to sell railway materials to India, 
therefore there can be 110 advalltap,to India out ofth.at trBlllsootion. 
,Sir. spea.kingas one who has spent most of his life in business, that 
btrikes me as a particularly dangerous type of fallQ(lY, 'l'he essence of 
e .... ~r  sound business transl:lCtion should be mutual advantage, :1.Iltl the 
man who, in the course of his business, seeks to conduct every transao· 
h:on in such a wa.y that he leaves no benefit to the man with whom he 
is dealing, in mycX!perience, never succeeds. The eBsence of trade is 
,that one man is able to sell and produce, at a oheaper price, commodities 
that another wants "() buy. Honourable Members here, looking to the 
u:le ef manufactured goods, regard the exporter who wishes to find a. 
Juarket for his goods as somebody who is trymg to exploit the country 
i 0 which he sells them. But I would remind Honourable Members that 
India herself is' also an exporter of goods, and I would ask them, do they 
think it is reasonable to say that the Indian merchant, who tries to find 
a market abroad for jute, cotton, and rice, is exploiting those countries 
j·o which those commGdities go? Surely, the transaction is eXActly the 
slLme in both as ~ . and I think it is most important to remember th a.t , 
unless a country t,ake;; fl certain amount of im.?orts, it C8nnot find a 
market £OJ; its e ort~. We have had, on occasions, even in this country, 
intcre t,in~ ~ ar e  of t,hH way in which the two side·s are interdepend-
ent" We -have heard a good dea.l recently about the troubles of B..lrma. 
and the Burmese export trade in rice. I do not say that t,[liq is 11 

whoLly true aooount, but at least it is an .ncco:mt in which ~here is an 
'Jlement of truth, if I were to !put th~ facts In t.hlS way: that, In order to 
give Borne protection t,o the Bombay spinners,a. duty is put on yarn, 
,~hich has a 'Particularly unfa.vourable effect on J Bpanese exporters of 
,-tu'll. As B result, (lr at nny rate, IlS a sequel to that, J Rpan eIoses her 
inarket to exportR of rice from Burma. The two sides Bre interdepend., 
ent find for R crmntrv to achieve its maximum possiblE' eC!onomio develop-
e~t \t must' devote its' energies to those· goods whioh it oan .itself, .oost 

' rod~ee and devoting its energies to those, it will have an exportable . 
~ r us ~hich can be sold in foreign markets, provided, in return, t·here 
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is a 1'(lRdiuE:S8 and An opportunity to tflke in goods manufactured there, 
'J'hese are all Very f'lcment,Qfv f"dR. hut it seems to me that they are 
1 i et ~e i 'iorgottelt.' '. 
Un' t.be general cJuestion lIiI to tlw ulllounl of borrowing which should 

:be done abroad, or ~  Lu the l'ellltions between borrowing in Indiu. and 
.borrowing abroad, 1 do not myself e~  that, us Ii result o~ this discussion. 
there is so much difference between us. 1 certa.inly nod that the views 
which I expressed ill my originul budget speech remuin unultered, and I am 
prepared to !!ttlnd by those. '1'hose view!! were, t.hat it was our duty and 
it wus the best, thing ill the interestti of India that everything should be 
.done to encourage lndillll invel:!ton, to save their money and put it into 
Pl'OdllCiiYI) llndcrtllldug'S. Hud that the Oovemment could do a groat deai 
in eneourllging 81J the people of this country to put their money into pro-
o<luctivp uudert,ukingf;. (Hear, hl'll1'.) I think the Government. have 
greater fltdlit,ies to do that with their powerful maehinery. Through the 
'post offict;s. they have greater fucilities for getting into close contact with 
the Ilgriculturll\ population of this country than any private enterprise 
I('ould huv€', Ilnd therefore, to that ext£'Dt, I would suggest a modifioa.tion 
10 the theory which WIIS supported by my Honourable frit'fld Sir Victor 
'Sllssoon, namelY, that the (lovernment should take adva.ntage of their 
'oPlJOrtllnitieR t~ en('ollmge investment, IInci that. they must do that by 
A'iving' focilitips to t.h ~ small ~ ricu turi tr  and the small invest,ors of the 
('01mtr.v to tnkf' lip f;omc fonn of Government security. I do not think 
thot Illy friend would quarrel wit.h me in that. result,. He even went so 
fnr a" to Ruggest thAt T mYRelf might have some power to chann and 
<ootain precious metals from the secret places where t,hey are now kept. 
At. least I think YOIl will all agree thnt, 1;0 fllr as the Government have it 
in their powel' to a.t,tract that sort of wealth Bnd ensure that it goes into 
productive undert.akings for the benefit. of this country, it would be well 
for them to exercise that powC'r. There is, however, one aspect of the 
'argument which wos advanced by my Honournble friend,-one nspect with 
whi(lh I find myself in agreement" and which. I think. is of importance to 
-emphasize, nAmely thnt the needs of Government, must, not be considered 
ent,irely n gnrdleRs of the neeels of privote enterprise. Those who are 
TIlRpom;ihlA for hllndJing the finances of this country have n. double respon-
Rihilit.\· laid upon them. Tht' Government in this country is forced to 
interfere in private businesA m\1('l1 more than t,he Governments of most 
eotmtl'ieR have to do. In the first plft<le, the Government at present are 
I he ehief eurrency nut,horit.y, ond when they look to their responsibilities 
in thnt· mat.ter thl'.v find themselves, ns I say, with a.ciouble responsibility. 
In tho first place. t·here is the Government business to transact. The 
Goverllment arp the InrgeRt. fador in t·he e ch n~e mllrket itself, because 
t 1 '~' hllvP to rpmil ~' large I'1l1ms of money ('Vet)' year. Then al{ain. 
",hell' it ('00H'1'; t·o horrowina-. t,hl' (1ovf'rnment ngnin nrc fl verv n.r~e 

fnct,Ol' themselvcR in thC' nr ~t because tIle Govornment of Indi-a have t() 
finane'f' the whole of t.11(' C'nornlollR railWAY undertakings, and flverything 
C'\f;e ",hic'h iR done h~' till' Provinria·1 Governments in the fonn of develop-
1llC'nt or irrigat,ion andl'lt,hf'r £'conomic ent.erpriseFl, Therefore, tho Govern-
men/. ",hiJ£' 'ontro i~ the exchnn!ZP and currency. Rre themselves all t.he 
lim!.' n ven- interE'Rt·(Id pnrt.v. Our object, all the time, should be to 
f;otisfy onl" own nl'ed8, .in sue\} It way os to create ns little diAturbaRoe 811 
TloAAihle in t,he geneTBl cOllditions of, buslnes!I, and T want to take ,thitl 
.()ppdrttmity nf !Ifi:vtng that it will a n.~'s be my object so to ('onduct the 
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business which the Government have to trallsset on their own account,. 
BI'; to create Ill'; itt ~ III'; possible disturbance in the gencl'Sl conditione of 
business. aud to maintaul a feeling throughout of security and stability. 
(Hear, hea.r.) 

I have recently been criticised on several occllsions 'in tbis House on 
account of tlul raising of t·he Hank ratie .. Thl\t is one of t.bost: occasions 
where perha.ps my Honourable friend, Sir Purshotamdlls ThakW'das, would 
have taken a different course bad he been in my place. It is one of those· 
occasions' where I agree there is room for different views; but the point.· 
whieh I want to emphasi1.e is this, that, so for as I was concerned in 
taking any decision, the decision was taken on grounds which I considered 
to be grounds nffecting the genrn'ul ('ondition of the country Ilnd the 
general conditions of business. It had nothing whatever to do with meet-
ing any particular needs of the Government, nnd it will always be, oos I 
ssio befOle. my endeavour to conduct business on those linos. gir, I do· 
not t.hink it would be prot1thble to this House t.o continue the discussion 
on t.his particular mat,ter n.ny further. I am quite content to let it reat 
at t·he point where 'it was left by the last speaker who, as I said, at the 
opening of my address, was prepared to pay me the compliment that, for 
the present at least, he would trust me to handle the business of this-
('ount.I"Y in the 'best in.terestsof this country. 

Sir Victor SIIIOOD: Sir, I beg leltve to withdraw my motion. 

JIr. President: Is it the pleusur(' of the House that the motion be with-
dmwn. 

The motion was, by IOIH-e of the Assembly, withdrawn. 

111'. President: Tlie question is: 

"That. a IlUnl not exceeding B.a. 10,74;000 be granted to the GoVl'lrnor General ill' 
COQncil to dofray the charges· which will corne in courBe of pe.yment during the year 
ending. the 31st day of March, 1930, in "capect of the 'FilULnceDepartment'." 

1'he motion was adopted. 

n . ~  No. 28-ExECUTlVR COUNCIL. 

'l"he BouoUfable Sir Georg. Schuster: Sir, I beg to move: 

"That. a sum not exceeding Rt.. 66,000 he granted to the 'Gov'ernor General in Council 
to defrav the charRPs which will comE' ill coune of payment dUl'ing the year ending 
tll .. 31St day of March, 1930, in 'I'espect of 'ExPCuHve Council'." 

The Pre8ent SYRtCm. of Administratiun uf the liUVCmml'Ht uj II,diu. 

Pandit JlotUa.1 Nehru (Cities of the Unii,ed Provinces: Non-Muham-
madan Urban): Mr. President, I move: 

"ThAt the Dflllland under the he"d 'Executive Oouncil' heredllced to one rupee." 

ThP I']t)('stion I 11m going to raise on this motion is the old. old conBtibu-
tional qupstion. It is nhnrdy perennial which has t.al((>n firm root in the 
rich soil of t.he preRPrt. system of Government, It thrives in the Boil of 
benevolent· despotism. receiving ('ontinuous.· I10urishment from the st.ream 
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of executh·o high-handedness, which careers merrily along in its uninter· 
rupted course throu h~ut the year. It it;. an evergreen, ~ hich comes i~to 
bk>sl!om about this hme of the year wIth what looks lIke the promlS8 
ofa rich harvest of fruit. 'But the ever vigilant bureaucraHc gardener, 
who knows that t,he fruit is likely to be poisonous for him, talL!!" care to 
gathcr t,ho blossom before it can fulfil its, promise. He set,s to work 
ftgn.in. The plant., which is now a. tree, shoots out new branches with 
greater wealth of foliage than in preceding years, and blossoms forth again 
at, the a.ppointed time. But that blossom again lies at the feet of the 
gardener before the fruit has taken fonn. This process goes on from 
.veftr's end to year's end, the tree becomes stronger and stronger every 
year, Rnd t,he nnnusl blossom ricber and richer, but always gathered before 
i.here. irr any sign of the fruit. 'fhe only consola.tion to those to whom the 
fruit' is not poison bub nectar is that the t,ree is still growing and that 
t.he blOMom, when it next, e~, will be out of the garoener's reach. It; 
will then more than fulfil its promise. Sir. t·his is the exact situation. The 
national demand which is the hardy perenniaJ of my metaphor has aU these 
yea.rs been nourished on the excesses of bureaucrat,io power. Year after year 
if has come into full blossom at the budget debate but has never borne fruit. 
The time hM now come when it is beyond the power of autocracy to pre-
vent fruition in the ordinarv course of nature. To t.hose who have the 
eyes to see, it ought· to be' clear that all further attempts to hinder or 
delay this ns.tural process are bound to end in disa.ster. (An Honourable 
Member: "Hear, hear. ") But before I proceed, let me once again. 
explain the genesis of my motion. 

Our qU!l-rrel is with' the pre$ent system of administration. and tho Excou-
tise Council of the Governor (jenera.! is the fountain head of tha,t admi· 
nistration. The only point in if4! armour exposed t.() our attack in the 
budget is the votable portion of the e ~nd. hich is the trivial figure of 
Rs. 66,000 :under sub-head "Touring Expenses". Let me make it quite 
clear ·that it is Dot our intention to deprive our Honourable friends on the 
TreaslU"Y Benches of their comfortable saloons and force them to walk long 
distances with rations oi pa.rched gram in their pockets, as the late Sir 
Alexander Muddima.n thought we were aiming at. As I said, the motion 
raises a constitutional quest·ion and is based on the principle of redress of 
grievances before supplies. We cannot refuse supplies which are not Bub-
mitted to our vot,(I, Ilnd hRve therefore to content oUl'!'lelves with refusing 
thut part of the demand which il:j vot.ed. The implieat,ion in theory. bow-
eyer, is the same as it would he if we could refuRc supplies a to ethe~. (An 
Honournblc Member: "I wish you could".) 

T will. Sir, with your permiRRion, briefly reca.pitulate the history of 
this national dCllland. It. WSR in February 1924 that it, was first put for. 
ward in t.his House by a Resolution which. in t.he fonn of an amendment 
I had the honour to' move. 'l'hat amendment askedror full res nsih ~ 
government and a round tahle conference. It asked tha.t, a.fter a round 
t!lble conference had (lOme to conclusions. and fra.med aOODstitution for 
India, wit.h due rega.rd to tile interests of the minorities, that constitution 
waR to h(' given the sanction of lllwby ParUa.mcutafter it had been passed 
hy a new T,egislaturl" elected on an enlarged franchise. This Resolution 
was passed by a.o overwhelming majority, but the only respODAe'#.hiotMifi 
l'licited from the Government was a. department.a!inquiry. That response. 
could not be imprnved upon by LOrd. Olivier who simply repea.ted, wha.t 
had been said in this House, from hiB: place in be ~er' .  We 

1'2 



1-.. [11TH MAR. 1929: 

. (l'Mulit . . ~i ~  Nehru.] 

th~n refuse4 th~ first. four gra.nts and rej6Cted the Finanee Bill. AU ,the· 
grants whi(ih we had refused were restored, and the Bill wascorti6ea.: 
This "'M followed by repression in .Bengal. That ill an of·t-told tale and. 
I do not propOR!' to go int~  the details of t,hat repression. Tracing the 
history of the national demand further. we corne to a period waich was, 
('overed. from JIII.v to ~ ~e ber H124. During this period,. vUl'ious con. 
ferenCl)!-I were held throughout, the country. and these oonferc1ll1CH un-
animoul'!\.\' Fluppol'ted thl' demand UR it WILS adopted by this House. Theil 
we come to the ~'enr 1925. On the 20th February of that ~ eu.r the 
demand waR ngnin put, forward on the Hailway Budget b.v refusing the 
whole grant and t,lw 'Exe('utive Counc:il grant. In Mny 1925 there was 
the. ('t'lebrllted spf'ech of the late Mr. C. H. J)ns, in whi(,h he mooe a 
g£·nerous offer. All thut he asked for W&8 to have a place from whera 
he could grow. I am not repeat.ing his words a8 I have not. got. t.hem before 
me, Ht" said thut, unles" there was ~o et in  which enabled our countrv-
rilen to find thf'mse\vps Rnd to dt1tennine for themselves what was to be 
the const,itution b.y which the;v wore to be governed. unles!; t.here was free 
I-icope and no hindrnoc(> there eould be no co-operation wit·h the Govern-
ment. Lord Birkenhcad wholly rejected this proposal. Meanwhile there 
had been the Mudditnnn Committee and the Majority oud the Minority 
Heports of that CommiHee. Lord Birkenhend Rccepted t·h(' Majority 
Heport and .rcfuf.\ed to adopt an.v of the recommendations made 
by the very weighty Report. of the Minority. Then we come to September 
1925. The national demand again came up and it W8S put forward in 
answer to a. Resolution of Sir Alexander Muddiman 8S au amendment in-
dicating the lines upon which the constitution for India would be accept-
able to the country. Thflt again was a demand for full responsible gov-
ernment. That Resolution represented the agreement of the two prin-
cipal Parties-I cannot., say all Indian Membenl of t,he House. as some of 
tl.terp w('re out of it-but, it wa·q an agreed resolution of t,he Congress 
Party and the Nationalist rt,~ . That again wa" ca.rried by a la.rge 
n)a.jorit.,·. Then elUne the speech of the Governor General in the Coun-
en of State. wher(' he formally rejected the offer. Now, in: putting forward 
t·hc demflnd in February Hl24 and again in September 1925. r took occa-
sion to mnke the position .of the Congress Part,y periect,ly clear. I told 

~ the Bouse that w('came in Q8 non-co-opera.tors. but tha.t· we were willing to 
eo-operato on our own teMn!l nnd thn.t we were willing to discuss those 
t,emlS with an~' rcprcfientRJives of the British Government who had the 
power to dis('\IRfi them with IlS but t,hat we would not submit to any 
constitution which WIlS going to be imposed upon us from outside. Now 
lhat offer of (·o-opera.tion WRR also Tcjected a.nd thc Muddimfln Committee 
Report n~ nm·cpti'd. I Ill(,Rll thnt of the ~ orit. . 

'AD BODOurable Kember: Aftel'wardR it became the Minority. 

, Paad1t )lotIl&1 Nehru: M,\' friend here re ind~ me that it hecflme & 
Minority Report, h.v rell'!on of the change of views of one of the member. 
of tbemlljority aHer hf' rf't.ired from office . 

..... Jt. ,eAhsq'" (Ra.jRhahi nivitlion:. Muhammadan Rural): But ,.th.,.' 
M __ tiv RepOrt kept·.iDtaot " 

• _. I 
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Pudit KoWal lfehru: At this juncture the Thdian National CoDg& •• , 
10' Dectlmber' 1~ , tdEil.'$ided tha.t Ooagressmen' ","ere to' go to' the oountr;v 
Itt thA ("oming electioDs, gain its support to the national demand. and o~  
among the people for the necellllary sanctions, Wben retu~ed to .th~s 
House t,hey were to put forward the national dema.nd once IlgalD. 'and If It 
W&8 not heeded, they wcre to walk out. Tliese directions were fait.hfully 
followed by Congres·smen. They came back to the .Assembly in ar~~r 
numbers. They put forwa.rd the na.tional demand whICh I had the pnvl-
lege of doing in 1Ilarch ~2 . Aft(1r the demand was pili forward the 
whole of the Congress Party walked out. 

'tlr. 'E. 'Ahlaed: With what, result? 

Pudft MathaI lfehru: The result so far 'lOU hHve scen, and vou will' 
Rec whut follows. 'rhen came the next sessi~ J nnuary to ar~h 1927.-
All the Parties again stood by thc national demimd, n~ reitera.1 cd it ill' 
the House on the cut on thfl Exooutj"e Council. Thut WllS Itt tlw budget 
discmssion of 1027. We then aet about to Ret onr own HOUR(' in order, and 
various oonfurences were held in the country for communal Hnd polit,iea.J; 
unity, and to frame an agreed cODstitution, While thl!Se pr()('eedingR were 
going on, and to.florts were being made by the people to 1 e '. r ~ their rights, 
the Government in England appointed the Simon CommisRion. That 
Commission, !lR we a.ll know. was appointed in spiff' of the wiAheR, Illmost 
unanimous, of the people of India. There never waR gTl'liter lInnnimit,v 
on any point, than on thiR-that the Aiman Comrflission WitS not wllnted 
Rnd that what was wanted was Romething very different. namely. It ~onsti

tnt,ion made h.v ourselves. Now it mlly be that it WIlR not preciRel.v for the 
Rame reaMnR. but the fAct remainR that nll PArl'WR united on boycotting 
the Commission-by II.)) Parties I mean all politicnl Pnrties of any stund, 
ing in the ('ountry, Parties thn.t, hAd exiRted from hefore. Ilnd had exer-
'(lised Rome influence in the polities of the c nt~'. Well, the boyoott of 
the Simon Commission waR decided upon and wei all know how thllt hoy-
cott ha.s been carried out,. Sir John Aimon And I'hl' I'nemhel"!'l of his Com-
mission will soon he retuMlingo. aft<er pl'Ileticfl,lIv ini~hin  theil' work. t,o 
Dfllhi. And will shortl.v nIter j hilt goo buC'k to their home. to the relief of 
t,he whole country! 

Mr. It.-Ahmed: But. what, nhout the Nehru neport 1 

Paudit Jlotl1al Nehru: As to what thc_\' hn ve been ahle to Ilccompliflh. 
t,hllt of eourse nobody knows, but it will sooner or later appear, I am 
quite SUI'e, in the fonn of a voluminous report. So fur, ho ~ cr, as the 
countr.v is concerned. so rar. 8fi those who. from the beginning ho~'cotted 
t.he Simon Commission. are coneerncd, they hu ~ nothing whatev(er to 
do with it. As re~ 'dsthe COD«reFlS, it 'goes m,ttch heyond the other hoy-
cotti~ Pnrtit's. Even if Sir Jobn Simoll makes It reTiort "'hich R/ltisfics 
other I)lIrtieH, it is not goiQg t.o !'>.atisf.v tbe Indian ~ationa  CongreRs. 
J~deed, RO flU' I}.S ~ cara.nce o, Ilndf\o fur aR one. eRn judj!'c by t.he 
SlgnR, the" lire going to produee a report i ~hin all prohlihiJitv will 
8Atish- , ~~ . pxcept perhnps 1~' friends of t.he EuropeRn Group lind 
~h ' Treasury l1eucmcR. ' 

Well, 'in 19~.th~ flliUoBRI denlflnd w(\lIrepent.ed in thi8AssemhlV. 
~t  the Slime time 'there;n9 M1 All-Parties' Conference held in· Delillo 
jU-:OORhlMltld·itlil ldeHbl!raWnl8 from FdJruaorytd 'Ma.rilh,and a o i~ 

was appointed to re~o end the principles of n constitution. ~or India . 
... 
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Another Conference \'I'Il8 held in Bombav ltlter in Mav fl,nd another Com-
mittee was appoint-ad. This o itte~ sat day after da.y, in the bot 
months of May, June. Jul.v and August sud, worldng ngll.inst time., 
produced a. report. 

Now. Sir, thf Intest form which the old nlLtionlll dmnund hllstakell 
is that, contained in the con~titut'ion framed by this Uouuuittee, Qver 
which I had the honour to preside. It is bASed on the constitution (If 
the DominionI' and r1HimRthe slime fonn of filII respollsible government 
. which the Dominions enjoy. 

JIIr. E. Ahmed: How l1umy clus!'ICS of peoplt.' live in the J?ominions? 
,.Revernl Honourable Member!> here called upon thl' Honoul'able Mern-

iber (Mr. K Ahmed) to obSerVl! silence.]' .·f ..... 

Paudit )[otU&l Nehru: So fUl' as this basie prineiple is concerned, 
the ho ~' country and ull shades of opinion, political. religiolls, commet-
'Cialllnd indust.riul. are fully agreed. (Hear, helll'.) There is of course thnt 
.important wing of the Congre!!R whieh n.imR a.t complete independence, 
but there is no seetion of the people who will hltve anything leEls tbnn 
full Dominion stat.us. AR fot· the Independence Wing of tlw Congress, 
it ha;; 11.180 agreed to Mopt the cOllstitution framed' by tllC Committee, 
if it, jl'l forthwit,h conceded by the Government 

This is not the place nor the occasion, if) discul:!s tho details of that 
()Onstitution, and I mus4i make it perfectly olear that I !lm nQt !lsking thi~ 
House to adopt it either in whole Qr in part. I mention .t a8 nn im-
portant event which has hnppened in the course of the year, nnd nb;() to 
emphasize the filet that, 80 fnr us Government ure c.oncerned. we nrc at 
one in cur demand for responsible government of the Dominion type. 

~ nr, Iwnt.) We hllye on this motion nothing whatever to do with the 
merit.s Dr '«('merits of that. Heport on particular points of detail, however 
important they may be considered by some of Ufl. to be. What we nre 
concerned with on this motion is the fuilure of the Governmont to give 
adequate response to the demand for £ull Dominion statlls. I hope 
Honourable Members will fully realise this when they speak or vote on the 
motion. Thil.t vote can onlv be Qne, after the Resolutions we have been 
consistently ndopting so fnr, nnd t.hat in favour of tIle motion. I will 
not tlink the fact tha.t there are certnin points arising out of'thi:l gl.nerul 
soheme of communal settlement proposed hy the Committee -.yhich are the 
subject of controversy between certain sections of Hindlis, 'MussulmllJ1s 
and Sikhs. But. having regnrd t,o the magnitude Qf the t,/lsk undertaken 
by the Committee, I make bold to 80y that the existence of those point.s 
of difference is no matter for 8urprise. Indeed it is n matt,er for s~ r rise 

that there nrc not more points of thnt nature. Such diffeorenc8R must. 
in the very nature of thingR. arise in all countries inhnbited by severRl 
communities, when nttempt is made, for the ti1"flt time, to frame n eon-
st.it,ut,ioll, ond experieneeshowR thnt they hnve, RS a mntter of fact. 
arisen in mnnv countries. Such difference!! nrc never settled by nrj;(ument. 
but hnve B way of lIettling themselves when people n're fnced with bigger 
issues involving immedinte attention and prompt nction .. Withol;lt. in 
the least. attempting to deprecate the attit,ude ndopted ~' nny scctlon of 
the community, or pronouncing any opinion on its viewpoint. T have no 
hesitation iDs&ving that the root cause of thOle differences liM in t,he 
oommon di~t,ru i of the Govemment. I ~.ve often· beard reepouib16 
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'Politicians say that they would not insist upon this or thut point if they 
··were only Bure that the Govemment would coneede thf\ DUlin deml\ud 
qmt forward in the Heport, Dumcly full Dominion status, bnsf'd on adult 
suffrage, but as, in the;r opinion, that it, not to be, they feel they would 
-be 1il61liously handicapped if they resiled from the position taken up b,Y 
them. Th(· noocf!Rit.', for ttdditional snfeguards is felt only t,o meet R. 

'Situation ... ·hich might arise by the (lovernmcnt forcing hlllf·heurted 
measures of reform on the people. I am absolutely certain, in my own 
mind, thllt no Boone·r full Dominion Rtntll!, l:ecomcs lin flcc()1l1plislll'c1 fact, 
nil dii er ~ c ~ will n 1to ttien ~' ndjuRt themselves. (Henr, hear.) The 
Indian Nat.ional Congres!\ has no such misgivings upon this point, nf; it, 
is det.prmined to huve full Dominion Rtllt UI; immf'i!intely, lind nothing short 
~  it. If it if! not forthcoming in tem1S of the Re1'lolution pnsserl by the 
Congress nt it!> last session in Calcutta, nothing in the ComllJittee':; Hl'llOrt 
will bind anyhocly and Congressmen will l:e free to follow tlHlir own pro· 
-gramme [Illd invite the cOlmtry to join them. It is therefore unnecessary for 
me to toke the time of the Hou!!e over these minor matt,er!!, nnd I appell1 t(l 
HOllilill'ab!!' Members, whether elede(1 or nominatecl, to refrnin from 
.discn88ing thmm matters on the floor of thiR HO\l!<f'. The door of ncgo-
tintion and compromise \:etween ourselves iR still open ani! will nlwn:v1'l 
'l'emn.in open. No constitution, how'ever re ~' drawn up, cnn Rubsist 
for fill timt' tooome. The working of all oomrt,itutions has, from time to 
.time, revealed defect" and lutrdRhip8 which hllve hart to be removed. As 
I hnvc Raid on more occasions than one, we rto not clilim perfection for 
Qur scheme .. Whatever defect-R there Ilre in it will. T am sure, bt' eURilv 
-removed by mutual set.tlement sooner or latC'l'. So fnr As I 11m pCl'1'lOnnlly 
·concerned, I wish to make it quite clear that. on the few points of differ· 
.ence that stili remain to be adjust.ed, I would certainly willingly concede 
t,he full c e ~ nd made hy either Pllrty if only the other rt~  would 
.allow me to do so. 

Mr. E . .Ahmed: ~et it be sottled first 

Pandit XotUal NolIru: Rut in the absence of such agreement,s, we muat 
wait to find somo ·formuln which would be n 'ce t~b ~ ,to 1111.. I hllve Dot 
-<1<:HpaiI'ccl yet of sHch a formula, hut ijK slIre Ilil I stAnd here, that formula. 
will be f(!Imd the moment there is n reasonable certDintv of full Dominion 
.stutus being established, if not long -before thnt, '. :For the present, 
however, my Committee lUld T feel' that we Rhnll not hI' jURtifiei! in 
.departing from the general Rcheme of ollr recommendatioM. 

To the Treasurv Benohes I SIl\', do not f!Mk shelter umler the few 
'points of difference' that still tremai'O to be ndjuRted Ilmong ns. Come out 
'with what YOll have rMlIy in your minp8. Are you or are yt'lll not pre-
. ·pored to concede full reRponsible government of the Dominion type? If 
"-you are, then take the neeessary steps to hin~ yourselves to your promise 
'And we shall not lmve any difficulty in preliK"ntlng an ngreed constitution 
'on the bRsis of full Dominion status. Do not tell me: we must wait· for 
the Simon Report, and (,he parlillm('ntllry procedure which must follow. 
We. on this side, have nothing to do wit,h the 8imon Report or anything 
to te done hereafter on the basis of that report.. But we have always been 
:And are still reRdy to confer with the representatives of t·hc British Gov· 
~ ent on eqtll\1 tenns .. provided that Indin has the predominlll1t. voice, 
1ll'ld pm,,·Wed 018'0 that any agreement t:enehed in 8uch n· oonference is duly; 
: ~  effect to by necessary legislation. 
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His Excellenoy the Governor General WIl& peued 110 aay. in· hi. 
inaugural address, that, Parliament would no~ reauce itself $e' be n~ . 

mere ne i~,tr r of decisions of other persons. Let me, with due deference,. 
pain! out that it will not be the first time in Rritish history fer Parlia-
ment to register a constitution frl\med by the people in consultation with 
the representatives of Great Britllin. It has ftIready done this in the 
case of South AfricllJ in the case of the Irish Free State, and praetica.Uy 
also in the cuse of other Dominions. Wt! do not deny that Parliamen\ 
is supreme, but t,he giving effect to mutuol agreements and undel"8talldillgs 
between two great people by necess 1r~' legislation will not, in the leust. 
detract from that high posit,ion. On Ow contrnry it will only ndd to 
the credit, the honour lind the dignitJ of the grout Mother of Parliami·nls· 
(lIpllr. hear.) His ee Jenc~' IIlso ehnrgE'S Il.. with intolerance Imd illl-
patience. In the brief sketch] have given of the history of OUT demllnd. 
I have shown how tolerant, and patient we have been. An I can sny is 
that the cup is now full to the brim Ilnd will not hold another drop. . 

My attention has Geen culled to tl recent statement made by Sir John 
Simon, wherein, nfter his usuul pllltitudtlR. he holds out Ow hopl· of a 
constitution for Indin being ultimately framed by Brit'Hin lind Tmlia 
together. \Ve CllUnot allow ourselves to be deluded by such piouH hopes. 
I attach no more importance to the statement thun there is in the U8UI\\i 
invitation to a famous parlour. Sir. I am no believer in omens, good or' 
evil. But it cl1nnot be denied thut certain events luwe hllpplmecl Imd are' 
happening in Q most ominous manner have 8 signiflcnnce of their own. 
It. seems t.hat we are moving in cycles of ten yellr8. 1t W1\S in HilT 
that Mr. Montagu came out to India.. It WIlS in 1~2 . ('xlletl.'" t('n 
years after, that the i;imon Commission WliS appointed. In H1l9 t.Iwre 
were two Bills popularly known os the RInck HiJJs. or tlw Howlntt Rills 
which were passed over the heads of tht' Legisllli lire. In Hl2n. two !-1imilur 
Bills nre again on the anvil, I menn th{· PuUic Saft'ty Bill Hod thr' 'l'rndes 
Disputes Rill. In Murch HH9, the Agitation hegan (Ill the Hmrllltt.. HilT 
. ond at nn et ' ~' Fltago of thAt ngittltion Mtlhnt.mu Oaudhi wnr-; nrrl'sted but 
I'lhortlv released thereAfter. In Mnrch lWlfi, Mllhlltmn Gundhi i~ HlTt·P.tf'd 

again' And released on hiB pCnlonnl recognisnncl'. 'I'ht> Hixt.h of April 19\9' 
WIlS a Sunday, on which JRlliRnW'llla was pArpetrnted. The .. ixt-h of 
April 1929 is Also u Sun a~,,'nn 1 God know!! what. h~ going to hoppen 
'on thftt dav. But before the Jnl1innwllln df'" HrrivPl'l, we hove. in March 
1929. ns t:he telegrams received only t.his 'morning Mhow. on t'lnoornt,e 
j\1st.ificntion of the Ilction of Genernl Dy(\r. 'There is n book puhlillhed in 
Englnnd. whioh is stated to have been wlit,ten at. the reqllest, of the 
family of Geneml Dyer. But I..pm. inclined to think that the request WAS 
not .from the family in t.he ordinory sonlle in which w(\ nc1t~rstnnd the 
word, hut from the larger family ofoffieinldom. Well. this book is iS8uecf 
l;vG journalist nBmed Colvin ,in which hes ~'s  will hot renct t.he· 
~ho e press messflge, but only :the t.wo point,swnich strike me I\t!' most 
importa.nt. He says: 

"The Afghan war which foJ1owf!dthe reheMion in the Pnn;alJmigh.t ha'\'t! l'f'fIn' 8' 
gr"at disaster •. wt for Dyer's action at AmritAat-." ; ... 

The Inference: is first that there WUI!. ~ . SreQt rebellion in the un ~b . e  
. all know what it was; and seao d ~ t~t . there WAs, an· Afghan', Wa;r', .the-



speedy temlillation of which was due to the I)ction-of ,Gelleral PY(lr at 
JaI1illnwala Bagh. 'rQ conn~ct t.he, brutal murder' of unarmed men l\lld 
ehildrcn with the Adv,ance of nn 'attacking or invading army, W8s left to, 
this gcnth'mnn, I'llill surprised that he did not go A litt.le further and 
(,,onnect the civil war noW' goiug on in Afghllnistnn with the Cougress-
Hesolutioll 011 non-co-operation, (Laughter,) We find It very important 
fact in this message, undthl1t is thnt GenernlDyer's explamltion wa.s 
gone over by Sir Malcolm Hailey and that he found only one ord~. 

be objectionable und that was the word "rebels" in regard to the IJunju\;, 
This writer does not spare Ai!- Malcolm ,Huilcy for suggesting t.he omis-
Ilion of the word "rebel", He reaches the climax when he claims. thai 
:'General Dyer was a humane man; he kneW' lind loved the Indian people; 
he was loved by them (Laughter) both before and after J allianwalu" 
(Continued laughter,) We have "nee been celebrating the Nationul Week 
which, I1S I have said before, begins on the 6th April, the day on which 
the J nl1ianwala atrocity was committed, And I am sure we are all cele-
hrllting it and shedding snIt tears becnuse General Dyer was denli. with un-
justly, nnd not because of the brutal Ulurder of the men and children who· 
were on the spot! Sir, the Notional Week commences on the Gth of April. 
In 1920,the non-co-operAtion movement, wns started; in 1930, it is again' 
IInnounced to be stnrted. Evorything happens in regu]or cycles almost to a 
day, ond it is quite appnrent that there is some sort of ttt it~, dogging this 
COllnt,r,Y, and Illso Great, Brit.llin. No lover of the country can eontemplate 
lightheartedly the impliMtions of the non-eo-operation movement; and' 
in this connection I must, not forget to notice the bit of kindly ndvice, 
given to liS hy the HonourAl:le Sir George Schuster in his budget speech, 
He has no doubt; meant well in addressing his Appeal to us, He snys: 
"Indin till now hilS hod one 'p1'ice]esFI possession in her credit with the 
out.side world", I should like Sir George Schuster to have been a lit.tJe 
more rec~se, I think it would have been more accurate if he had said 
"the credit of her mnsh'r8" instend of "her credit", I do not know what 
credit, we Indians enjoy in /lny part of the world, except, that we are being 
governed or misgoverned h,\, England, ,Sir George proceeds: "I believe" 
for such reosons as I h,n'e tried tp mAke clear todAY. that, the economic 
advancelllent of the country depends on the political freedom, bot.h within' 
and without. Fears of political disturhnce cannot but. shake it. nnd to 
do this i~ .to endauger the strurture on which the ma.terial ~ a.re of the' 
million" of this country depends, I prAy that "this vital cQnsid('ration 
may not be f?rg'otten ", . 

As I h&veilaid. Sjr, it is RD Ilppeul wbioh cert,ainly is ooRceived in B 
ind ~ spirit" but let us examine lind ana ~se it, What dOes it oome to?' 
Sir George Sohuster is no doubt new to this t~  but I am 8urehe 
, knows the history Qf this oountry; I am sure he has carefully gone through, 
t,hc story of the British administ.ration during the last 160 Veal'S and more,. 
I am sure he knows what. our Political status is; anel he inust, know that 
we have no rights and privileges. Our so-called ·riRhts Rt1l ia the ,:!lRture' 
of favours whioh we can only enjoy during the . pleasure of those wbo have, 
granted thORe favours. They may be withdt-awn and i,hey have, as B 
fl18tterof .fact, been 'withdrll\Vll on more oooa8iaAs .than ooe with. orrihout 
reQIIOI1.,· A 'people reduced to these 8traits, do they' J~ fo1' their com-
,merqial eredit ,in tb~ 1Vorld? Apd how ca,n t.bey have' any or~ait , But 
'1f'hetli.eY t ~~ e~i i SJw:t,terad I)r theythems&ives Me sent fn' rack aB<f' 
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:t"uin, the people who. are struggling for their freedom have to go ahead, 
march uheod, regardless of all consequences. (Appla.use.) 

Now, Sir, we shall, of course, be told that we are unreasonable, and 
~h t, if we launch 1\ dangerous movement, Immdng fully what it means, 
'we sho.ll hnv(' to abide by the consequences. We shnll further in' told 
thnt it is tht! first duty of the Government to govern and tnkt, ull Rtlch 
'measures nil nrc necessary to goYern. My answer is thnt, if we are driven 
'to resort to non.co.operation, wei shall be reAdy to tnkp nil HII' cons~  

fluenceR. As ·for the duty of th~ Government to govern, ] fully r~  

but, there is !lnothClt' duty which the governed owe to themselves, and thllt 
is to secure fi just Government for themselves on principles, which Ilrc 
'recognised nil oVl'r the 'world as just nnel to spllte no sacrificl·. no suffer· 
ing, however ~' 'ent, to aehicye that end. (Loud find continued applouse.) 

The Honourable Mr. 1. Ortrar (Home Member): The Honournble and 
lenrned Panllit, who has just concluded his eloquent speech, hns, I (lonfess. 
'Some advnntngf' oyer me; heCl\U8e not nIl the remarks-'that wehnve heard, 
'in the eOllT!W of his orgument, were limited to n. referenee to the h urin~ 

-(\xpflhses of the Members of the ExeOlltive Council. Consequently, tho ~h 

'We have nil listEmcc1 with the re te~t nttention to the Honourable Pnndit's 
very MI'oful Imd dcliberllte speech. J do rise on this ocrl\sion nt some consi· 
-derl\ble (lisudvnntage in that reRpe('t. The Honourable and learned Pondit 
,opened his spet'C'h with u charming little metnphor, of A. gnrdener nnd his 
,trep, itK blossom and its fruit. I understnnd the gr,lvllnwn of hi!'! dlOrge 
was that, yt'llr by venr, the Trensllrv Benches had: with inconsiderAte Rnd 
not ven t~ er hfl'nds, deliberllt,elv ·shattered tlwt hlo!ulom in order to r ~  
vent it 'from' renching its fnlition .. Nevertheless.' t,he Honollrllble Qnd It'lun-
ed Pundit did admit that th£, tree on which that blossom grew stH! C'ontinlled 
to flourish. . 

Now. Sir, may J be ullowed to draw n reasonable inference myself 
'from t.hnt:) On ,,;hat is it that that blossom grows:) To whut is itthut the 
__ Honourable Pundit n.nd his friends look for (I. fruit? Surel)" Sir, it iii the 
system of Government. the opportunities for Parliamentary debate :l,Dd 
.development which the existing constitution, allows. . (.1n HOlloJUl'lll,l.e 
Melllber: "Question.") It is only because that .tree exists t~at, liS the 
Honournble nnd leorned Pundit himself hos admitted, it ,still cpntiollcij to 
produce blossom nnd to hold forth promise for the future. I say, Sir,tilat. 
that reprcOlents the deliberate intention of Parliament in setting lip {·be 
-existing constitution of Indin. It rcpresents the hopes whiGh' were then 
-entertained by Parli&ment in taking that sotion, and it represents further 
the h.onest and consistent course of policy with ~ 'ard to thatPa.rliamentary 
'pronouncement which members occupying thesfI Benchea ha"e consistently 
-endeavoured to follow, 

Paaflit Itolitlal K-.ru: Mny I po1nt out to the Government, thRt. it was 
·the tree of discontent of which J'spoke? 

·De lIODoa1'abIe. 1Ir.-l. Orerar: W.ell, Sir, parables, oncerecitro. are 
,-open-pemnpa,to more than one interpretation; and I ellbmit totl\e judgment 
.d thl:! ou~ .wh9thel' the mterpretatiorl which I have' ventured ,~. put 
.... pon it has not got a good political and historical juatifteatioD. NoW,'1Kr .. 
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1 do not propose to follow the Honournble Pandit in his historical re ini ~ 
-<lences, nor in his review, from his own point of view,  of t~e general ~ouri e 
{If political events during the lu!;t 7 01' 8 yenrs. nut on~e more, if I uUck,', 
stood him correctly, the grAVt\men of his charge WIIS that certain demands-
what he called llntional df'mnnds--hRve been time ond again repeate(l, r.'· 
iterated in the sUllie terms, reitemted with It body of lllm'Ost compJetel.v 
.unamlllmis opinion behind them, and, that, out. of sheer peJ.:versity ,and 
obstinllcy, the Government of India have consistently refused to give any 
response. Now, Sir, J t.hink the (lccn.sion when thc Honourable :lnd lCllrDNI 
Pandit first voiced what he ('nils the national demand was the Resolution 
which he moved in 1925. 

Pandit Jlotilal Nehru: H124. 

ft. JIollOurable Kr J. Orera.1': I nccept the correction, 1{)24. \\'l,ll, 
Sir on reading the debates of that period-l should like the House to Ulul(,r·. 
st 1~d thnt 1 am not endeuvoudng to be, in any wuy, Q. carping eritic ill 
these mRtterl!!, bllt to give. as enndidly and honestly as I can, the im1)l'(,s, 
sion ut thnt time which existed on this side of the HOllSC,-with regord 
to thl\t Rosolution  moved bv the Honourable und learned Po.nclit, I t.hink 
that anyone reading the contemp0l'ary dehates, must have been struck by 
one thiilg. That document appeared to be a very chameleonic document. 
It appeared to change its complexion according to its environm'cnt. At (lilY 
rate, my own impression is this, that there Wu.s hardly an interpretnti'lll 
put upon it which did not receive It very different, interpretation frpm 
another part of the House. (H.onourable Members: "No, no.':) .\lld if 
that wus so regarding opinion on Benchos opposite, it Il1UY very woll bp. 
as I thin), may be reasonably admitted by some at lenst of the Honourable 
gentlemen opPosite, that there was, at any rate, some room for difference 
of opinion on this side of the House as to whut were its preeise implications, 
and whether it \',as so completely endorsed by unanimous public ()pinicm 
throughout the country. 

Sir, I do not propose to follow the Honourable and learned Pandit in . 
• ome of the concluding pllssngeR of his speech, h<'cllllse I do not wish to 
pursue or to emulat.E'! either the langUAge or the a.rgument he 
then employed. But. r do think that the longuage he lIsed in those a sa ~s 

of his speech wnR the language of passion una prejudice. 1 should hnve 
hoped, und I flhould haw' Rupposed, that, of tIl(' ronnysentimentR which 
might possibly be entertaine~ about the political position which now c£.,n· 
fronts the country and the Government,-I should have hoped thnt, in this 
:Assembly at least, it would have been generally accepted that, whnt()V(,r, 
and however diverse, parhleulll.r, individul!ll1 opinions might 1>e, we ~ 

confronted by a ~tuat ion which we ought to endeavour, 80 far as in us lies, 
to deal with without passion and without prejudice. ,That., at any rate, 
i$ my present endeavour lind wiII continue to be my enCJeavour. . 

Now, Sir. 1 said that 1 spoke at some disadvantage, because Iho.o. no 
indication whAtever of the eourse of argument which the Honourabl<, nnd 
learned Pandit. WI\S likely to adopt, nnd I have spoken with such ilJight 
degree of deliberation 88 the circumstnnces afforded me on the general c('urse 
M the Honourllble and learned gentlentan's argument. The question lv,hich 
I understand is put to me-I do not know whether it was renUyputto rae, 
but I assume from the circumstances and the fonn of the motion it is put 
. to me---is; what ia the attitude in these matteo-oftbe;Gonra1'llftCell124ia? 



[Mr. J. CrerGt.] .. , 
WeH.Sir, if the Honol1J;ablE' lind lelll'Deil Pandit, by that, implies an invita-
tion to the Government of India. t.o ~ntcr into. all t·he great uestion~ of 
controversy whic:h are nQw dist.rRoUng the count·l'Y, J think that, on' r~ ee  
tion, he will agree that that is not a very reasonAble invitation. . 

~d t .~t.i a  .• 'WU: Not at all. I do not expect. the Government o~ 
Indin to cnt.er into cont.roversial questions. My question was II plain nnd 
si~ e one. Are ~' , or Qre you not, prepared t.o concede full onuni ~ 

stnt.us to India, whatever differences there may be 8S to oet·ails. 

The Honourable Mr. J. Orerar: Rir. I do notpropolle, 8S laBid, to-em-
bark UPOIl controversi!tl (IUeation!;, wiJie-h mny, or Illay not, be of 8 subsidiary 
character. though ~' reasons for doing 80 are somewhat dttferentfrom 
tbose of the HODOlI1'l\.ble and learned Pandit himself. I do not propose tct 
do so. But to the particular question whieh he puts t.o me I have n. very 
pluin nnel a ver~' silJlple answer, It was given to this House, in words more 
eloquent and more significnnt thRn Rny which I can now employ, 0." Hi. 
Excellency the Governor  General. Mv answer is that the Government of 
India stnnd now, f\S they must continue to stand. on the Parliamuntnl'\Y 
declnrl\tion of HH 7, und the consequences which flow from it, and that 
Parliament, hnving nppointed 11 special Ruthority, a special tribunal, to 
inquire into t.hese grave matters, we can do no more than say we loyally 
adbere to, and will endeavour to carry out, in spirit and in letter, that pro-
nouncement of Pnrliotllf'nt, And that we m\lst await the results of the Sla.tu· 
tory Inquiry whieh is now prO<.'eeding. 

Sir. T ha ~ spoken. OR if F;IlY. without notice of the probable content. 
of the Honourable nnd lenrnedgentlemnn's motion. He W88 good e.'1ollgh 
to Sfl." it WAS not Pllrt of his intention to. deprive Honourable Memhers Gf 
t.heir saloons or to IlIlIke them trudge their weory '\YRy on the roads. lit 
short he rnised, froUl his own point of view, in his own monner, find lIsing 
all the nrgumenh which he conceived .most fovourable to his own position, 
a very wide controversy. ;which could not possibly be concluded, whicb 
could not sib ~' he evon justly or fah'ly dea.lt with, in the limits npen to 
me today. Ihnvc endel\'\;'O\lred to give a. straight and plain answer to the 
particula\.1' quest ion put to me and to the Government ell lndia hv the 
J ono r~b e ond lenmed Pandit. Rut, Rir, beyond thnt, I do ventlire to 
Iloppeal once more to t.hiR House and to nIl who nre concerned in the ~e t 

matt.ers of inquiry unO. cont,roverRY now pending, to enter on them with B 
vor~' grnv(' Iftms(' (.If their momentnnd their ml\.gnitude, and B recognition 
9f the f,)ct that these nrc qlJcFltions which can only be Flolved by common· 
sense, by temper. h~' wisd0rn nnd ,by foresight. r t.rust. Sir. that it is 
in thnt Flpirit. thut the eountr~' 'Will pUMlue the furt,her consideration .of these 
WOf'Rt· qilCstionR. IIno it is in tQot spirit. T trust, thRt t·hiR HOll!'le will ~1v ' 
ih; jllognwnt on t hI' motion now hefnl'e it, . 

(Mr. M. K. ch ~'1  mse in 'his seat.) 

1Ir. ,Prelideat: T uilderldnfld t~ HonOllrnble Membt'l' from !if_lIB 
WAnts to move hisB'!lendment.· 
' •••• K • ....,. ,(Rc)Wh AtIc.-.ot QUilt Chiegleput: . uhanu ~  

Rural): If ~'ou will permit me, Sir. . . 



... . . THE OENIIRA:O'!auDGIi'l"-UST -OF ,DEMANDS . 

Mr. Pruidlnt: I desire to point out. tohitn that hilll amendment is out 
()forder . 

• taD IIlfhl!JDDlld Shah ]fa" e~t CenttRI l)unjab: Muhnmnuirlnn): 
Sir I desire to speak on the motion before the Houst'. Sir, in Januol'V tllRt, 
~ Excellencv the Governor Genera! made a. memorable speech, which maY' 
prove to be historic. It was a ess ~e full of pro!Dise nnd .. h?pt!. 
His Ex('el\encv sllid that the declllratu)[I of W17. WhlCh , ~ glVl'Il by 
Mr>"Montngu 'on behalf of His Majesty's Government, stood for ~ ti c 
lUI the solemn pledge of the British people to Assist Indin to nUain "full 
nAtional politiClll stature," And thAt the pledge so given, will never be dig-
honoured. Sir, these are the words of n broAd-minded And s~' . the 'ic 

'EngliHh gentlemnn, who felt for hi!:! position !lR t.he repreHenta.tive of ~  

Mujesty the King-Emperor in Indilt, nnd whq ~ t for the ~onour of hB 
<lOuntry. \Vell, Sir, the controversy liS to whAt IS the mellumg nnd se'ope 
()f the word "sclf-government" is At an end now. J hnve no doubt, in my 
mind thAt the British people nrc endenvouring honestly to give India 
])ominion stntus as soon IlS possible·. Tfie question ii, one of time, I'.nd t.he 
method hv which Dominion status ean be attained. Now, Hir, only Q month 
:ago, Rarl Wint.erton, in the House of COIIUDOD!:; made II vcry in~' ei ~ re. 
It is a geshm' of 1\ first-rute importancc. He said that the representat.ives 
of the IndiAn Legislatures, whom the Joint Purlinmf'ntary Committee will 
-call upon to confer, when the Statuto.,' Commissian has. reported, need n(lt 
be the slillle persons who are working on the Committees now sitting in 
>conference with t,he Royal Commission. I SAY it is n very good gesture, 
aDa it is up to the leaders of the Parties in this House to elect a Committee, 
whieh should. go to England and confer with the Joint Parliamentary Cnm-
mittee. That, in my humble opinion, would be called 1\ Bort of round table 
-conferenee, which Congressmen desire to obtain. The constitutionnl position 
<If Parliament is perfectly clear. Under the Government of India Act, 
Parliament is the only authority that cnn express its final judgment on the 
problem. But I am perfect,ly confident thnt the British Parlinment f.nd lhe 
EDgliib people cannot possibly ignore the united demand of the Indilln 
paople. They will do their best to meet the Indian people and give them 
Dominion status as quickly as p0818ble, though not b~' 1\ Rudden and 
'<i&ngerolis jump. That, I submit, is the only way by whil'h n peaceful 
compromise and a peaceful settlement cnn be arrived nt. 

Now, my learned friend, the distinguished ano able Lender Ilf the 
Opposition, hus said that the present Government is irresponsible; it is R 
vicious Government; indeed they hnve not given liS anything in the pttit; 
they. have broken their pledges nnd we should have nothing to do. with 
them, anel we are hflnt upon stnrting civil disobedience if Dominion Rt:ltus 
is not given to Inditl b~' the end of this yeur. J submit that ultimnt,uDls of 
this kind will do no good. On Ow other hand, if the' thrt."nt is at, nil eartied 
into effect, it will crente general unrest Rnd wiJI he hnrmful to t1HI best. 
·int.erest;; of our country. 

Now, Sir, I believe, nnd all good citi7.(·nR of India do belilwe, nnd I 
trmt all Parties in this HOUR!) believe, that law Rnd order mus't bQ 
rnnint·nined. ~a  and order are attributes of Elocietv and of r~ivi i .~tion. 

and if we were' to ineu ~ te a spirit of defiance of authont~ ,' a spirit of 
lnwlm;sn1*l8. we ·woaJd' ,be nrolfi'ling lifeeling8 \ whi'e'll would' He beyond our 
('ontml . and we' wottM be ~''1 he ~ seeds 'M our own''-di.IJ.oh.ItiOll"'aod'· 
-disruption. I th~ t b ~ .'  'Sit1Jth ~  atP."'tMr(lro( thlrkind wbielr 
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the Congress has delivel'ed. nnd which my esteml1ed friend, Pandit' 
~ oti  Nehru, who. iii one 9£· the best SQDi Qf 1041a,' hasl.lQ\v deli't(Il'ed 
on tho fI<>?r of this ~ouse, will do no good whatever. it n18y' brIng; 
t'UlD. It 18 ,the nOWttlO1l of ~enuine delllocrn(,;c life and uctiull, AU, 
Indians are uuited in sa:ying that wo must bov~ Dominion stl!.tus sooo, .. 
and th~t the miI!t!u',v policy of lhe overn ~nt, of India should keep. 
pace with t.he polItical refonns. My learned fnend hus drawn the atten· 
tion of thls House to the Nehru constitution. He does not want that. 
it should he disc ~sed, but asa matter of fact,. he has presented that. 
constitution t.o this House lind he thinks thl\t it is the constitution, 88 "-
whole, acceptable to aJI. 

Pandlt lIotUal Nehru: On a point of personal explonation, S~r. I 
hbve not done that at all; I have not presented that constitution ~,o thiB 
Housl'. and I 00 not mean to present it either to this or to any dher 
!louse. • 

Ill. E. Ahmed: Is the Nehru Haport 1\ united demnnd? 

lIim Mobammad Shah Kawu: What·ever you may say, and however 
! ou may look at. it. the constitution is before the country 

Pandit ]f.otllal Kebra: Yes, that 1s so. 

iliaD lIohammad Shah Kawu: As 8 matte!' of fact it is b~ o 'e thia 
House, and before the Itayal Commission, and it is no good sa in~ tha.t 
it 'is not 0. constitot.:oll on which you do not wish to st,and. In point. 
of fact, yotl do rely on it as a detailed constitution for the ho ~ of 
lndia. 

Ill.. President: Older, order. The ourau~e :Member must Qcldress 
t,he Chair. 

Mia JIobammad Shall ... wu: Sir, the learned Leader of the Oppo-
sition clearly says th3.t. thi8 is a constitution which is accepted by a I&rg$ 
majorit,y of the Indian people. I repudiate that proposition. I say tbis 
on the' fioor of this IloU£le, and I sav it with all the emphasis at my 
eommand, that it ;11 not accept-able to Q vast majority of the Muslim 
~ o u tion. I feel h is »l.V painful duty that I must point out this 
patent fllCt. 
An Honourable )'Iember: Tue door is open. 

IIUn Mobammad Shall Kawai: I must point it nut very forcibly; It 
JUay not be liked .  .  . 
')[r. President: Order, order. I do not know whether I should allow 

the Honourable Member to go into these matters, because t,he only 
qUf'stion on which the Leader of the Opposition wants the ~ote ~  the 
House is tho quest,ion of Dominion stHtus. If 1 allow the dlscus;;lOn to 
travel to matters of detail, I t,hink the debate would b,e unending. 

IIr. X. A.. JiDDah (Bombay City: M.uhammodan, Urban): May I rise 
to Il point of order? 1 understood my friend Pandit Motilal Nehru to. 
state that. he want.ed [t vote on. his motion on the. aimple ground tha. 
our demand is dOH\inion responslble government, \vlth such s e~ arcb 
as may be agreed upon between the various communitiel!. : :  " 
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'MiaDKohammlld Shah .awas: I am e;lBd. Sir, my' on iJrab ~ 
friend. Mr. Jinnah, hRs clarified his ~o ition. 1 go further and I say 
that no constitution, of Dominion status woul,! be, acceptable to tbd 
u~ i s unless and until their rights and interests aresofeguarded, 

Mr. II. Ill. JiJmak: I do not want to take any responsibility of thi~ 

nature; I want to make. the po!;ition cleur .  .  .  '  . 

Mr. :ie. Ahmed: I do not und(:rstnnd, Sir; I rise to a point of order. 
(Cl'iC8 of "Order, order. ") Sir, I do not understand the meaning of what 
the Honourable I)andit Motilal Nehru has said. HebasbcNl Iif.leaking· 
fcor t.he country, and 11(' has spoken .  ,  . 

Kr. President: Is the' Honourable l\fembcl' mak;ng a speech '! 

Mr. :It. Ahmed: No, Sir; I am not making a speech, lam not 
speaking ut all, Sir (Laughter), but Mr. Shah Nawaz i!'( on his legs. 

JIia.n Mobammad Shah !f .. W&I: I beg to SUbJllit, ,Sir, .' that &I1y eon-
stitution under \\·hich the Muslim rights and interest are not safeguard-· 
cd will not be acceptable to us, and I del>ire, Sir, with your permission, 
to point out whut tlwse rightl:i Rnd interests lU">'. ~ irst , hnving regard 
1.0 the vast extl'lIt of Indiu, und the ac1mini£ltrative and geographical 
divil>ionl:l that tlxist" there is no doubt that ndi ~ demands It ffldera1 
~'sh'  of Government, with autonomous provinces with all the resi· 
duary o~ ers, vested in them, and the powers of the Central Govern-
lIlent Hhould be clearly defined by the constitutIOn. I say, if th!) DeJIIu-
rion status which my learned friend desires, is one under which the-
Ceutral Governmeut ~i  dominnte, as given in the Nehru con8titution .. 
over the provinces, it is not accepta.ble to the Mussulmans of this 
country. (An Honourable Member: "Nobody has said that. ") Then. 
Sir, ,the next point is this, that the separate representntion, hy means of 
sep"rate electorates of Muslims, to all the Legislatures, is the Jaw of 
the land, _, . 

Kr:Prealdent: I am afraid I cu.nnot allow the Honourable Member 
to discuss these que:;.tions on this motion. 

X1an Mohammad Shah !fawaz: V cry good, Sir; if I am ruIf'd out, 
I cannot help it. 1\11 I say is that no constitution whatever, proposed, 
or desired by anyon"" would be acce.ptable to us' if the rights and 
interesi;f> of MUflsulmans are not safeguarded. Those rights and interests 
nrc embodied in the R-esolution recently passed by the Muslim Confer· 
f'nee at Delhi. Well. Sir, the position is this. A ROYRl Commissi()n is 
nLW touring in tIllS ~ountr.v. CommiUces frC'nt ,sl'veror. provin,;()s are 
being co-opted to sit with the !loyal Commission. The Hoysl Commis-
",ion is going to make n Report, and t·he Centro I Committee of this 
HOllse is also going to make it-s Report. Why should we not wnit for 
their Report,:' When that Report is presented to Parliament, thl\t wilt 
be the time for thilf House to discuss that Report as well as tht} Report 
of the Cc>nt·ral Committee and to come to R conclusion what sort of 
Dominion status we WRnt. It is no use saying that We want ~ inion 

Status by the end of this year; it ill all prema.ture. Does it not savour 
of impatienee nnd intolera.nce which, in my humble opinion, shows a 
lock of statesmanship? Statrsnl'Rnship demands that, for the time-
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odi ~, ~  wust h~ t  patience. Nu uoubt., JOU ~  agita,t.a)or the 
I)ommion status wlth all the force at .\,ouroommand, but it~te coOsti,-
tutionally, lind I am perfectly llertnin, Sir, that ultimately, we will 
s~ed. Above all, put ,your OW11 bOU8t' in order. Let the lliWius ~d 
1Iluslim!i settle' thoir diffel't'ncet(. whiehure s~~rious. In mv humblil 
. opinion, the issue raised bv till' IClIl'lled Pundit i.. a to ethe~' prema.ture 
arid should not be Il(l('eptl"d. ' 

Mr. X. E. Acharya: Sir. I wish to speuk .  .  . 

IIr. Prelident: I hHYC ruled his amendment out of ord ~ . 

Xr. JI. E. Acharya: I wHnt to slwuk on the mot-iun, Hir. 

Mr. Prelident: The HonourRhle Member may do so. 

Mr. JI. E. Acharya: Sir, The Congress lion has roared; let the country 
lamb bleat plaintively. Sir, r yield to none in Illy desire to (oI(>curc for my 
country the highest lind most honoul'nble plaee she ('nil, nmong the l1ations 
·of the world, and I yield to none in feeling keenly that. the national 
.demand-using tliat term in a. general sense-has not. heen lIdequately 
responded to by those to whom that demnnd has been addressed. The 
national demand iii, in my humble opinion, not. for contemptible Domi-
nion fltlltus; the national demand has been fOl' Swnrnj, pure Rnd simple, 
and it is for those, who ure going really to fight for Swamj, to put, before 
the world the highest Swarnj ideal, and to point out the ways 
"-and meaDS by which that Swamj ideal is to be reached. 
Therefore, to me, Sir, if r have any ambition to be !l humble worker in 
the cause of the country, the demand will Dot be  simply for Dominion 
'st,atus (Laughter). It is for something higher; nnd that higher ideal, my 
great hero. who is now dead, the late Mr. C. R. Da,s, fonnulnted in thun-
·dering voice at the Gaya Congress in 1922. Sir. the memories 'of some of 
my friends may be short. They mn'y have forgott.en ,what the Inte Mr. 
Das said on that occasion. I have treasured his words 10 my heuri,; and I 
believe thev deserve the most careful consideration of anvbodv who is at 
all seriously interested in t.he constitutional deve o en~ 'of India. And, ,. 
so, Sir, I feel tempted to repeat at least one or two sentences, from that 
memorable Qlld epoch-making speech which the late IVlr. Dn!; delivered in 
December 1922. This is what he Raid: 
"If today thp. Bl'itiab Parliament grants pl'o\'inciaJ autunomy in the provincf'! witb 

relPonlibility in the Central Government," , 

which I helieve is 0.11 that, the Nehru Report nsb for. 
"I for one will proteRt altainRt it. LecauRe thnt will inf'vitahly lend to the ('oncentra-
tion of power in the handij of the middle clnssps. I do not believe that the middle 
dl\l!8 will then plll't with their  power." 

He has said that n Pnrlillmentar:v Government-nnd T ngree word for word 
with whut Mr. Dus has said. than ",hom no saner stntesman has lived in 
India during the past. tE'n ~'e ' '1 tha.t Pnrliamentary Government, su~h OR 

is usuallv understood bv the tenn Diminion status. is not neceRsarilv un. 
govemment by the people for tbe people." It-results from a class move-
ment to secure more power into thl:\hMdli of the middleclasses-8Otl1ething 
"like'what happened in England. : In 'the old days the middle clARsel in. 
England wretfted political power from the autocrncy of the Sovereign. and 
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those middle classes, even today, are retaining it, and not sharing it with 
the people. And. therefore the late Mr. Das deelared himself against it. 
I wish that Mr. DaB were here today; but though he has gone, his words 
remain, and I alp ·sure that, a.t some future time, whetlher history repests 
its~  or not, according to the forecast of Pandit MotHal Nehru, whether 
the events of 1917 'Were repeated in 1927 or not, whether the events of 
1919 Bte being iepeateCi in 1929 or not, and whether or not the year 1980 
will see again the fruitless triple boycotts of 1920, I am sure, Sir, that 
the movement for true Swaraj is going to continue; and he will be no true 
Indian who does not join the great fight for SW81'o.j in the fullest sense of 
the term. . • 

Sir, my great di.tllculty today in supporting the motion which the Hon-
-ourable and learned Pandit .has moved is this. 
AD KODourable Member: Did you not support it last year? 

1Ir. K. It . .6.charya: I have become wiser now (;Laughter). Where are. 
the foundations of Dominion status? Where are the foundations for 
Swaraj ? We have been sleeping awa.y all the while. We, the national 
workers, have not been doing our duty, all these years. We have not 
. prepa.red the country; we have not built the village organizations; we have 
Dot organized our people; we have not put into their hands the power that 
is troll'. theirs. We have been shouting in the name of the people without 
organising them. And. what is this Nehru Committee's Report? Drawn 
up in haste by half a d,ozen people for th~ consumption of the Simon Com-
mission I They h~ve fallen into the trap set by British statelilmeQ. who 
said: "Produce a constitution which is first accepta.ble to yourselves." In 
falling victims to that temptation, they hastily compared a few of the con-
sttitutions of other countries, as they themselves admit in their Beport. I 
have got; the Report before me, but I am not going 
to read t\Jlything from it, as) you may rule it out of order. I 
have carefully read, re-read, marked, and digested every word in that Re-
port. The Committee themselves admit ,that the constitutions of a few 
:countries, as of Great Britain. Canada, Australia and a few otlters, have 
been pieced together; and so the constitutional sta.tus demanded for India 
i'S that of a Commollwealth of India,. But where are the foundations on 
which they try to build, I ask? 

Here I wish to flnter my strong protest, Sir, against what the Honour-
able Mr. Crerar has said, that the Government have faithfully been follow-
ing-I hope I have taken him correctly-they ha.ve been loyally adhering 
to the announcement of 1917. Sir, it has often been my wonder whether 
the Government of India have oorreotly understood the implioations of the 
announcement of 1917, which said that the policy of the Government of 
India was "to be the d.evelopment of self-governing institutions, with a view 
to the progressive realisation of responsible government in British India. 
"There were no representative institutionlil in India before 1917; and there 
nre none today in any sphere of politioal life, in any sphere of administra-
tion. There are no self-governing institutions anywhere, whether in the 
village, or in the district, or in the province, or anywhere else, out of which 
t~e progressive rea~isati~n ?f responsible. Government could come ,at any 
tllll1e. I cannot, S11', WJthm the few. mmutes at my disposal enter into 
the constitutional history of the past. In 1917, 1918, an'd 1919 the 
.onta h~ s ord RefQrms e1 '~1 drawn up.; they wanted simply to go 
one step further from where the constitutional development was left by, 
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the Morley-Minto Reforms of 1909; and they did take just one step further •. 
Although the Montagu-Chelmsford Report sa.id that the announcement" 
of HH7 marked the end of one epoch, namely, of absoluee government in. 
India, and the beginning of another e ~ch, namely, of re~ onsib e govem-
ment, yet, in reality, it did not mark the end of absolute government, or 
the beginning of responsible government either. 'rherefore, I conten:d tha.t 
that Parliamentary announcement does not !}arry us far; perhaps it was 
uttered by people who did not comprehend the full significance of the 
annovncement they were moking. But, taking the announcement, and· 
understanding it in its fullest connotation, my contention on the floor 
of this House is, that the Government, whether in England or in India, 
have not been faithfully, loyally, Hberally and ent.husiastically trying to. 
give !lffect to the announcement of 1917. The Morley-Minto Reforms er~ 

conceived as a temporary makeshift-not that I blame Lords Morley. and 
Minto for it-and the Montagu-Chelmsford Refol1ms -were only one 1!tep' 
further in the same direction, Qnd here we arEi today. in the course perhaps 
of making another makeshift. Therefore I say that the foundations of 
responsible government, the foundations of Dominion status, or the founda-
tions of Swaraj have 1J.ot been laid in India, either by the Govemment--
and I can well understand why they need not be very much interested in. 
laying those foundations,-nor have they been laid by us who oughWo ha.ve 
been much more serious. And, Sir, till those foundations are laid, it is· 
idle to say: "Here is my Bcheme; put that Baheme into effect tomorrow;; 
give me Cn 31st December, 1929, Dominion status aud on 1st January, 
1930. adult su ra~  and let all the 120 million adults of India come to the 
polls early in 1930." Sir, I conceive nothing can take us farther away 
from th~ best interest.s of the country. And I, for one, love m'y oountry 
more than I love the Congress, and that is why I Rim emboldened to speak 
herer-(inaudible interruptions)-I know I have been falsely branded u.s a 
traitor ..... . 

JIr. PreaideDt: Order. order. I aannot allow the Honourable Memle.r 
to go into these personal recriminations. Whatever may be his differences 
with the Congress Party, the House is not interested. m them. 

Xr. X. E • .A.ch&ry&: Thank you, Sir. I certainly think it is not worth 
while to refer to them. Sir,.my duty and the duty of every true patriot 
of India. is to lay the foundations deep. Government have fa.iled, they are-
not interested to lay them; but it is our duty. We have not yet laid the 
foundations. And I say, while many a lion may roar,-the Congress lion 
has roared, lions in other places, from other regions and other zones may 
also roa.r,-we, the country lambs have to bleat and bleat. The lion roars 
ior more prey; the country lamb bleats for more green pasture, for more 
of God's rain. for more of God's sunlight a.nd grace in the wide world. 
There,among those lambs, Sir, is the foundation wa.nted for Swaraj,  where 
people CRn have the power to manage their own affairs. I wish that both 
the Government, on this side, and the would-l:e Government that is being 
evolved there (pointing to the Congress Party benches) would very carefully 
go through the &cheme propounded by Mr. C. R., Das in 1922, where he 
points out how gradual, true, full, real Swaraj can be evolved in India. 
only hy basing it on "the pra.cGical autonomy" of rural and urban areas, 
how Dominion sta.tus iB not worth fighting for, becRluse it will enthrone in 
India only a brown bureaucra.cy in the plaoe of the white bureaucracy that 
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now rules India. Therefore, Bir, I am afraid, I must repeat what the great 
Das said on that ooouion: 

"How will it' pc'ofit' India if, in place-". 

(At this stage Mr. B. Das rose in his wat.) 

I e~  your pardon. Not my friend here, Mr. B. Das, but the la.te 
Ml', C. R. Das said: "How will it profit India if, in place" 

. Kr. E. Ab.rD.ed: Do you want to get into the shoes of Mr. C. R. Das? 
(Referring to Mr. B. Dns). 

Mr. II. K. AcJaIrya: Mr .. C. R. Das said: 

"How will it profit India if, in place of the white bureaucracy that now rul .. 
over her, ,there is subst.ituted an Indian bureaucracy of the middle olaR8u?" 

Such substitution alone will result from Dominion sta.tus in December 
1929. (Some Honourable Member8: "No, no/') No number of "Noes" 
and "noes" can make two and two thirty-four. I prefer to walk in the 
footsteps of Mr. Das. I think it better to err, with Mr. Das, if need be, 
than to shine with any of the great lights of today. This, Sir, is my. 
humble contention. I may be wrong, but jf I err. I err With the greatest 
patriot, the late Deshbandhu, than whom, in my hum1:le experience, I 
Lnve not come a.cross a greater a~riot or saner sta.tesman. Therefore: Sir, I 
am unable to vote for this motion without qualifiClltion. (Ironical crie8 of 
"Hear, hear" from Congre88 and Nationali8t Bimche8.) 

JIr. Prea1dent : Order, order. 
Mr ••• K. A.Ch&rya: Not that I do not want Dominion status, but that 

1 wllnt something higher, worthier than Dominion status. I wlant the 
foundations of Bwaraj to be laid truly, purposefully and steadily. I ftlel 
that the acceptance of the Nehru Report, or the establishment of Dominion 
status at the end of this year, will stand in the way, will form an obstacle; 
that it will not give us the initiative for laying those foundations wherein 
the people will haNe pow'er to administer their every day interests through 
their elected representa,tives. We want Bwaraj, or government of the 
people b1L the people. The Government of middle-class bodies we do not 
want. No bureaucratic Government do we want, whether its personnel 
be white or brown. We wa.nt political power for the masses, aolld Domin-
ion status, even if it were achieved tomorrow, will not give thent thnt 
power. The people of India have no power now; there is no self-govern-
ment anywhere today in India,. in any sphere whatsoever. For example, 
the appointment of chowkidars in Bengal villages WBS hotly debated two 
years ago; even tha,t could not be given to the peoples' representatives. 
The district autocrats alone can appoint those men. In my own Presidency 
we do not have enough self-government in our villages even to put up our 
I:roken tank bunds; we must wait with resignation till the inigation over-
seer or other departmental officer is pleased to move in the matter. We 
have not looked into these things. For ten years we ha.ve been loudly 
talking of village organisation. 'May I ask those who now say, "Tomorrow 
we w:ant Dominion statl!s" how ma.ny thousa.nd villages they have 
orgaDised, how much of VIllage autonomy has been brought about in the last 
fow years? That is my difficulty. I want something more (An Honourable 
Member: ~e know what you want.") than Dominion status, something 
true, somethmg real. Unfortunately I love my country too de.eply to 

G 
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a.pprove of a form of Government fashioned on de-llIitioneJlinea. I do not 
want to convert India into a third-rate Canada., or Q fifth-rate Australia. 
I want India to be India. I wish India to show the light of true Swarnj to 
the world in the future as she did in the past. I do olaim that I have s?me 
~itt e understanding of the past history of this country. I h&ve tried to 
read her history aright. I am trying, if possible,-I do not mind whether 
I am believed or not,-but I am trying my best to pray to God to give 
me a vision of the India of the future. Therefore, my dd&ulty is·this. 
The Government of India have not scrupulously £ollo\\"ed the announcement 
of 19.17 .with regard ~o the ~eve o ent of self-governing i~~titution . T.hey 
say It IS a provlllCial subJect, part of dyarchy, and flnngs of that ktnd, 
if we demand self-government for the villages; but wh&e is the prinoiple 
of self-government functioning anywhere in the Government of India under 
the coDtltitution we are supposed to te· working? Do the provinces have 
self-government? No. Have ~ self-government in the districts? No. 
I Bsked a question, on the floor of this House, as to how many really 
self-governing village pllnchayat8 or institutions of that nature there WE'rE), 
and whl;)ther there had been any general policy or scheme outlined by the 
overn e~t of ~dia. The ansW'er WIlS that it W8S all contained in Bome 
Resolution· passed in 1915 or 1918, before the Government of India Act 
"ame into force. I am told the Government of India, under the latest Act; 
is quite powerless. The Governlnent of India cannot lay down what should 
be done in the provinces.; and the Provincial Governments, under the pre-
sent wonderful reforms,. are so engrossed with getting on somehow with 
their ministries, that nobody thinks of the people. The GoVernment of 
lndia is quite· powerless. This is the position today.. It is not that I do 
not want Dominion status, but that I want something more, something 
real, something good, something useful-wherein people will have a real 
'Voice in the management of their own affairs. I dread the Government 
of ,8. few middle class men in the name of the people at large. Therefore, 
I bring in the general charge that Government have not been carrying out 
seriously, liberally, the announcement of 1917 .  .  .  . 

Kr. Preel4en\: The Honourable ~e ber is re eatin ~ himself. 

JIr ••• It. Acharya: I shall finish now, Sir. And for that reason I 
join in the censure, not for the Pandit's reason, that we want Dominion 
status on the 31st December, 1929. 

Sir Darcy Lindsay: Sir, I shall be very brief. I listened .  .  .  .  . 

JIr. President: In your own interest! 

Sir Darq Lindsay: I listened with great interest to my Honourable 
friend the Pandit's statement as to what has happened since 1924, and 
at the conclusion, Sir, a doubt cros~d my mind as to whether the Honour-
able Pandit was quite playing the game by the Home MeI?ber and t~e 
Executive Council. He, in so many words, presented a pIstol at theIr 
heads and said, .. By'this cut you shall be made to wa.lk for the rest of 
the year, unless you declare that we are going to hav~ Dominion stat~ .by 
t.he end of 1929". I think he even went further and saId that the Domlllion 
status was to be on the basis vf what is known as the Nehru Report. 
Now, Sir, my Honourablefriend the Pandit knows very well, as the. House 
knows, that the Honourable the Home Member could not give hIm any 
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such declarat.ion. I think it is admit.ted on all hands t,hat the last word 
in this matter rests with the British lla.rliament-like it or not. The say 
is with the British Parliament and therefore the Honourable the Home 
Member could not make a decluration. 

lIf. S. Sr1nivu& Iyengar (Mudras City: Non·Muhammadan Urban): 
For the present. 

Sir Darcy Lladaay: Admitting, as 1 think we all must admit, that th(1 
finnl say is with the British Government .  .  .  .  . 

lIr. S. Sriniv .... Iyengar: For thc moment only. 

Sir Darcy LiDdJay: Now, tho British Parliament have set up the Simon 
Commission-rightly or wrongly it is not for me to say. 

An Honourable Kember: Quite wrongly. 

Sir Darcy Lladaa.y: Opinions are divergent on that point, but neverthe· 
less they ha.ve set up a Commission. Is it reasonable to ask the 3ritish 
Government to throw overboard the Commission before the CommiB8ion 
have completed their labours, simply becauRe my Honourable friend the 
Pnndit and hiR l'll.rty say they must have Dominion status by the end of 
19291 

An Honourable Member: TllP whole of Indin. 

Sir Darcy Lindsay: I think it is oIlly fair to the British Parliament to 
await the report of the Committee which they have set up. If the report 
is not acceptable to my Honourable friend, then let him by nIl means 
('·ome forward with such declarations I1S have been mnde this afternoon. 1 
very much deplore the Uesolution that was passed by the Congress at 
thllir meeting in Ca.lcutta that, unless such and such a thing ha.ppens by 
the end of 1929, the country will be plunged into a. course of non·co· 
operation. Again 1 Ra'y f;hat is not playing the game hy the British Par· 
Iiament. 

An Honourable Kember: Do they pla.y the game h.v us? 

Sir Darcy LiDdlay: Putting aside the Executive Council or the sup· 
ort~rs of the Executive CouDcil, we must respect the views of the mem-
hers of the British Parliament who will have the final say. On these 
grounds, Sir, I regret that, neither I, nor my Party can support the amend· 
ment. 

The Assembly then adjourned till Eleven of the Clock on Tuesday. the 
12th March, 1929. 
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